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LOK SABHA

Thursday, April 9, 1964|Chaitra 20,
1886 (Saka)

The Lok Sabha met at Eleven of the
Ciock.

[MRr. SreakiR in the Chair]

ORAL ANSWERS TO QUESTIONS
Asian Population Conferemce

+

(Shri Bhagwat Jha Azad:

| Shrimati Savitri Nigam:

| Shri Subodh Hansda:

| Shri M. L. Dwivedi:
*968.{ Shri Karni Singhji:
Shri Sidheshwar Prasad:
Shri Hem Barua:
Shri Yashpal Singh:
| Shri Vishwa Nath Pandey:

Will the Minister of Health be
pleased to state:

(a) whether the Asian Population
Conference held at Delhi in December,
1963 discussed problem of population
control in India; and

(b) if so,
specific suggestion

The Deputy Minister in the Minis-
try of Health (Dr. D. 5. Raju): (a)

whether it made any
in this regard?

The Asian Population Conference dis- -

cussed the major problems of planning
for economic and social development
in the ECAFE region arising from the
present and prospective trends in the
growth, composition and geographical
distribution of population. The pro-
blem of population control in India
as in other countries in the region
was referred to during the discussions.

(b) No specific suggestions on popu-
lation control in India were made by
the Conference. The Conference re-
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commended that in countries where it
was found desirable and feasible to
promote measures for the moderation
of fertility as a means of promoting
family welfare and health, such mea-
sures should be an integral part when
planning for extending health services.

Shri Bhagwat Jha Azad: May ]
know whether the recommendation
contained in the answer to part (b)
of the question has been considered by
the Government of India?

The Minister of Health (Dr. Sushila
Nayar): The Government of India
have been giving the maximum im-
portance to this aspect, and this was
greatly appreciated by the Population
Conference also.

Shkri Bhagwat Jha Azad: In the con-
text of the discussion on overpopula-
tion in the geographical region in
which India also comes, may I know
how far the difficulty of overpopula-
tion in this country was discussed in
this conference? May I know whether
it was raised suo mofu by our delega-
tion or not?

Dr. Sushila Nayar: The problem of
overpopulation is common to practical-
ly the whole of this region. India is
one of those conntries, which _is taking
the population problem in right ear-
nest and in all seriousness, which can=
not be said of every other counfry in
the region. The conference was pleas-
ed with our efforts and wanted us to
help the other countries in the region
also in this connection.

Shrimati Savitri Nigam: May 1
know whether the family planning
programme was greatly appreciated by
the various delegates, and whether
they also wanted that their workers
should be trained in India?

Dr. Sushila Nayar: Yes.
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Shri Hem Barua: In view of the fact
that this phenomenal growth of popu-
lation is almost paralysing our eco-
nomy, may I know whether Govern-
ment have maintained constant touch
with the latest discoveries in  birth
control methods in the rest of the
world, such as the one recently dis-
covered in the UK, and if so, whether
Government  propose to popularise
those methods in this country?

Dr. Sushila Nayar: I do not know
which particular method the hon. Mem-
ber is referring to. We are in  touch
with all the new developments, and
apart from being in touch with them,
we are using several of these new
discoveries and making our own
gstudies on them.

Shri Hem Barua: May I explain
what discovery 1 meant?

Mr. Speaker: The hon. Member can
write to the hon. Minister about that
particular suggestion.

=t aoare faz v o @ R fE
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war i Gt omfar soft a®, =18

APRIL 9, 1964

Oral Answers 10028

FZ WO & F1 41 gEwd g, fod
q-f@ o faedasg 1M aF
afer T @ A 10T wAgE qEET
wmit g7 ¥ 4P & afx e, & mo=i
¥ g7 1% F @A ¥ fog aege
T ¥ qure fay & 7

3o AT : qg AT gEA
aft 2 & it v afrefaiaw =
TR Agm I AT AR g fE
afrare-fadise &) 97 & q@a sqg
Tt ¥ & w0 § /T quAr
el &1 B2 @A F T A TT/F
¥, &few ag avd wagdd, 90E1, feam,
g AT Wl F wa-ufeare, |
¥ oaqm@r a1 @ oo

st gEsiE W fesT 9 9-
qu arwen & faAa 2wt 7w o,
T H g oA A am g, fom 7 ad-
#3014 faga ¥ samEr i SR aw
qa1 fomm & 7

Mo AT AW .
g

Shri Kapur Singh: I wonder if the
Government of  India have ever
thought over the gueerness of endea-
vouring to raise the material standards
of the born by blockage of the coming
into existence of those not born. Have
they?

T fgmeanda

Dr. Sushila Nayar: My hon. colleague
in his reply has stated that the main
object of thHe Population Conference
was to consider the major problems
of planning for economic and social
development in th: BCAFE region.
Population control is one of the in-
cidental fields in which major em-
phasis has to be laid in order to
achieve economic progress.

Shri Kapur Singh: Has she answer-
ed my question?

Dr. M. S. Aney: Will the hon. Minis-
ter say whether those who approach
the persons for persuading them to
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accept the family planning method are
instructed not to approach those who
have no children or who have three
or less than threce children? Or do
they approach anybody and every-
body?

Dr. Sushila Nayar: ] have not follow-
ed the question. .

Mr. Speaker: Next question. Shri
Yashpal Singh. We have spent 6
minutes on this.

Dr. M. S. Aney: My question has not
been answered.

Mr. Spveaker: Probably he was satis-
fied with the qucstion being put.

Transmission and Distribution of Power

*969. Shri Yashpal Singh: Will the
Minister of Irrigatiomn and Power be
pleased to state:

(a) whether a code for safe opera-
tion and maintenance of transmission
and distribution systems of power
has been finalised;

(b) if so, its salient features; and

(¢) whether it has been forwarded
to the State Governments for imple=
mentation?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes, Sir.

(b) A statement giving the required
information is laid on the Table of
the House.

STATEMENT

The Code for safe operation and
maintenance of Transmission and Dis-
tribution Systems of Power indicates
the safety precautions to be adopted
in the transmission and distgibution
systems with particular reference to
the safety procedure to be followed
in respect of the following:—

(i) Protective FEguipment and

Tools.

(iiy Storage and Safe Handling
of Material and Equipment.

CHAITRA 20, 1886 (SAKA)
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(iii) Transportation and Auto-
motive Equipment.

(iv) Workshops and Garrages.

(v) Fire Prevention and Fire
Fighting.

(vi) First Aid and Resuscitation.

(vii) Earthing.

(viii) Clearance Procedure.

(ix) Receiving Stations, Sub-
stations and Switching Stations.

(x) Overhead Lines.
(xi) Forestry work.
(xii) Hot Linc Techniques.

(¢) Copies are under print and will
be forwarded to State Government
shortly.

st ot Tag : s gy qar
A & 5 77 T zrfoe # A
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Dr. K. L. Rao: The length of the
transmission lines we had in the coun-
try at the end of the Second Plan was
134,400 circuit kms. and we are
adding 105,000 circuit kms. in the
Third Plan.

Shri Yashpal Singh: What type of
code has been finalised and where has
it been operated?

Dr. K. L. Rao: The present rules in
the country which are being followed
by several States are not uniform; nor
are they comprehensive, nor are they
consistent with the latest modern re-
search. Therefore, a separate code has
been prepared just now and that is
the one now under print.

Shri Bade: Is it a fact that power is
given always to consumers other
than the cultivators, and the cultiva-
tors are charged extra if they want
to use power?

Dr. K. L. Rao: It is not quite cor-
rect to say that cultivators are not
given electricity. They are given:; in
fact, preference is also given to them.
Of course, tariffs differ from State to
State, and there are some States where
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there is a certain minimum payment
required.

Shri Bade:
cultivators?

Mr, Speaker: It is not relevant to
this question.

Why is it not given to

Shri Bhagwat Jha Azad: Does the
code relate to the safe operation and
maintenance of transmission for the
future or it indicates any corrective
to the imbalance that exists in some
States like Bihar where the produc-
tion is al right but transmission has
not been given 1o the needy people?

Dr. K. L, Rao: This code is for safcty
purposes. It does not lay down the
design of the kind of {ransmission
line. I regret to say that in North
Bihar the transmission lines are not
laid completely to utilise the gene-
rated capacity.

Shri Krislinapal Singh: I would iike
to know from Government whether it
is a fact that charges called minimum
charges are levied on cultivators for
the period during which they do not
consume electric power or consume
insufficient electric power, and that
these charges have accumulated in
certain States?

Mr. Speaker: That has nothinz to
do with this question.

Ravi Multi-Purpose Project

Shri Maheswar Naik:

+
Shri S. C. Samanta:
*a70.
Shri P. Venkatasubbaiah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the investigation report
of experts on the Ravi Multi-purpose
proicet to cater to the need of Punjab
and Jammu and Kashmir has been
submitied to the Central Water and
Power Commission; and

(b) if so, the broad feratures of the
project as rrported by the experts in
regard to irrigation and power poten-
tial and the likely cost?
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The Minister of Irrigation ana
Power (Dr. K. L. Rao): (a) and (b).
A statement is laid on the Table of
the House.

STATEMENT

The Thein Dam (Unit I) Project
Report has been received recently by
the Central Water & Power Commis-
sion and is under examination. The
project envisages the construction of
a 482 ft. high rock-fill dam near village
Thein to store 2:66 M.A Ft. of water of
which 1'9 M.A Ft. will be live storage.
A power house on the left bank will
be construc: . having 6 units of 70,000
KW cach. The Thein Power Plant
will yield 2,22,000 KW of power at
60 per cent. load factor. The construc-
tion of this dam will increase the firm
power potontial of U.B.D.C. Hydro-
cleciric Projee! from 30,000 KW at
60 per cent. load factor to 1,23,000 KW
at 80 per cent, load factor. Thus the
Thein Dam Project will yield 3,15,000
KW of power at 60 per cent. load fac-
tor. The project will also result in
an incrrase in irripation of 861,520
arcres. The es‘imated cost of this pro-
ject is Rs. 6063 crores of which the
power component will be Rs. 5861
crores, irrigation component Rs. 02-54
crores and flood contral component
Rs. 1-18 crores. The project is stated
to vield a return of 10°08 per cent. in
the 17th year after its completion.

Shri S. C. Samanta: May I know
how much foreign exchange will be
necessary for this Rs, 6963 crore pro-
ject?

Dr. K. L. Rao: It is too early to say
that because the project has vet to be
checked and it is not in the Third Plan.
It has vet to be examined, and the
policy settled whether it will be taken
up in the Third Plan or not, but zene-
rally, the foreign exchange will be of
the order of about 20 per cent.

Shri S. C. Samanta: May T know the
pereentage of  benefit  that  will he
derived by Puniab and J. & K. Gov-
ernments and whether there will  be
any contribution from the Centre, and
if so, how much?
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Dr. K. L. Rao: The dam is one of the
series of structures that will be built
in order to utilise the waters that we
are getting as a result of the Indus
Treaty, and under that Rajasthan gets
8 million acre feet. To the extent thal
the Thein Dam enables this 8 million
acre feet to be utilised, to that extent
the Rajasthan Government will alsc
‘have to bear the share. At the mo-
‘ment, the project is still under wvery
preliminary consideration and check-
ing, and therefore the allocation has
mot yet been taken into account.

s qENA : FT ACRT T FA
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&z gxar g 7 afg =0, A1 39 F@dT
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Pr. K, L. Rao: On the completion of
ihe Beas dam, there will be quite a
large amount of water available for
Punjab, and the Thein Dam will add a
little more, but Punjab will be great-
1y benefited by the early completion
of the Beas Dam.

Shri D, C. Sharma: It js said in the
statement that the project is expected
to yield a rcturn of 10 per cent in the
seventeenth vear after its completion.
May 1 know if something cannot be
done {o step up the completion of this
project earlier than that, because it
means 25 to 30 vears again after the
project comes under way?

Dr. K. L, Rao: This project, after it
is started, will take about six to eight
years, and 17 years is the period during
which the financial returns are calcu-
lated, and 10 per cent is expected to
be the return. That will be available
17 years afler the completion. This
has nothing to do with the completion.
The compliction of the project will de-
pend upon the finances that we can
spare and on the topographical diff-
culties to be overcome.

CHAITRA 20, 1886 (SAKA)
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Coal Industry

*971. Shri P. R. Chakravertl: Will
the Minister of Finamce be pleased to-
state:

(a) whether the World Bank Team.
which recently inquired into the work-
ing of the coal industry in India has
suggested that prices of superior
grades of coking coal should be in-
creased by up to 20 per cent; and

(by whether it has recommended
the lifting of controls on coal as an
alternative measure?

‘The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwarl
Sinha): (a) and (b), While there has
been no specific enquiry into the work-
ing of the coal industry in India, the
World Bank team has generally been
in favour of an upward revision of
prices of superior grades of coking
coal or alternatively of relaxation of
the rigours of the present control
system.

Shri P, R. Chakraverti: May I know
what special reasons have been advo-
cated by the World Bank in making
“his recommendation, and to what ex-
tent they have been acceptable to the
Government?

Shrimati Tarkeshwari Sinha: This
report has not been submitted to us.
The World Bank mission from time to
time comes and examines the position
and the working of the Indian economy
for their own benefit, for the ben~fit
of the World Bank's information, and
therefore, the report was submitted to
the World Bank. One of our Execu-
tive Directors is a Director ot the
World Bank, and he also, by the cour-
tesy of the World Bank, sces the re-
port, and that report was shown tn the
Government of India. On that hasis,
that information wras rereived by us,
and it is a fact that thev did comment
in general terms on the coal position
in this enuntry.

Shrl P. R. Chakraverti: In the light
of the recommendations of such an
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expert body, has Government consi-
dered the possible effects of the lift-
i;zg of control so far as coal is concern-

ed?

Shri T. T. Krishnamachari: I think
that matter has been examined by the
Ministry concerned and that certain
steps have been taken by them.

Shri 8. M, Banerjee: May I know

whether any representative from India
was also associated with this team
which went through this problem of
<oal industry and whether it submitted
the report only to the World Bank
and whether India does not know
anything about this report?

Shri T. T. Krishnamachari: If the
basis of the guestion is whether the
Government of India have been asso-
ciated in the preparation of the report
by that team we helped them to go
round, and usually our representative
in the World Bank, on the board, goes
with them. Our relations with the
World Bank are so cordial and we get
a lot of assistance from them that we
withhold no relevant information from
them,

Shri Harish Chandra Mathur: The
Ministry concerned have also been
examining this question for a consider-
able time and have also taken such
steps as they tought fit. May I know
whether the two enquiries, one by the
World Bank and the other by the
Ministry, are exclusive or whether
they fit in and, if so, how do their
conclusions compare? *

Shri T. T. Krishnamachari: The

* World Bank's appreciation of the posi-

tion is only incidental; the World

Bank’s report is on the economic con-

ditions in India so far as the enquiry

conducted by the Ministry is concern-
ed, it is primary.

oft waEma : ofr w7 T &
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Shri Bade: In certain newspapers it
has been reported that the coking coal
reserves will last only for twerly
years. If controls are lifted whak
effect will it have on the position of
coking coal? At the pitheads theze
are what are called the stocks of thiad,
fourth and fifth rate coal. What is the
1eaction of the Government?

Shri T. T. Krishnamachari: The dis-
cussion that is going on in the House
at the present moment is aboul the
report of the World Bank team: amd
I do not think they are comtorned
about it.

Shrimali  Savitri Nigam: Moy T
Eknow whether the report also mentions.
the need for improvement of frans-
portation system ' of coal?

Shri T. T. Krishnamachari: Tlat 1s
a different matter altogether; that was:
a different team., This was a gemeral
survey of the economic conditions ¥»
India and incidentally a referemcz was
made to coal prices standing im tne
way of development and producing
cheaper and larger quantities af enal.

Linking of Brahmaputra willk Ganga

Shri Subodh Hamsdas
#972.J Shri P. R. Chakraverti:
Shri S. N. Chaturvedi:

Will the Minister of Irrigation and
Power be pleased to state whether
there is any proposal to lTink river
Brahmaputra with Ganga®™

The Minister of Irrigation >nd
Power (Dr, K. L. Rao): Yes, Sir.

Shri Subodh Hansda: May T Srow
when this scheme will be takem up
and what are its financial implicaticns?

Dr. K. L. Rao: The project is mnow
under investigation. The report will
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be received in the course of this year:
il has to be considered duly. I cannot
say now when it will be taken up
actually.

Shri Subodh Hansda: What is the
r-oposed alignment of this scheme?

Dr. K. L. Rao: This canal starts with
Farakka barrage and then goes to a
place called Gajaldoba on Teesta and
joins Brahamputra in Assam at Dubri.

Shri P. R. Chakravertl: What are
the financial implications, if they have
l.ecen worked out?

Dr. K. L. Rao: Estimates are under
preparation and financial imglications
are yet to be studied.

Shri S. C. Samanta: May I know
whether an expert commitiee was s°t
up for this purpose and, if so, what
are their recommendations?

Tr. K. L. Rao: Not yet.

Shri Nath Pai: Has the Government
any long-term perspective of linking
the entire river systems in this coun-
try as has been suggested by Dr. C. P.
Ramaswamy Aiyer as a means of com-
bating 'the scourge of floods and
tamines and also for developing an in-
tcrnal river transport?

Dr. K. L. Rao: Yes, Sir. The feasi-
ble waterways are under investiga-
tion, and this is one of them.

Shri D. J. Naik: May I know whether
there is any proposal to link up all the
major rivers of India?

Mr. Speaker: That is too general a
question.

Shri Shivaji Rao S. Deshmukh: May
I know whether there is any proposal
under consideration of the Government
of India to link up Tapti with the
Narmada?

Mr. Speaker: That is a different
Guestion altogether.

Shri Shivaji Rao S. Deshmukh: The
Minister has stated that there is &
general plan to link all the major
rivers...,
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Mr. Speaker: Then he has alreadw
said it
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Dr. K. L. Rao: The estimates are
under preparation; 1 would not be
able to say very correctly the actual
estimate, But the order of the cost
involved will be something !ike this:
the barrage will cost about Rs. 20
crores; the connected embankments
will cost about Rs. 10 crores, and the
navigation canal which is dependent
on the size which we are going to
finally choose, will vary somewhere
between Rs. 100 crores and Rs. 150
crores.

ot sgaw - & qwr £ T o
W& ZNT A® FITA0 1 A2 HA AT 7
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Dr. K. L, Rao: I thought I submitted
it earlier in answer to an earlier ques-
tion. These are under preparation, and
then they have got to be duly con-
sidered, and a final decision has to be
taken about the time, having regard
to the finaneial resources.

Shri P. C. Borooah: What is
estimated length of the link canal?

the

Dr. K. L. Rao: The total length of
both the canals, from Farakka to
Dhubri, will be 300 miles.

ot asew - & a7 SrAr SR
g fF s ag W oadr @ & fam
AT AT A oAvd @

Mr. Speaker: Shri Vishram Prasad:

Shri Vishram Prasad: How will it
affect the water-level if the Ganga is
connected with the Teesta and Bra-
hmaputra?
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Dr. K. L. Rao: There is a difference
in the water level between Ganga and
Teesta, which is about 320 ft. in
Assam. That is, the ships or the boats
will have to go up 320 ft into Teesta
.and come back again by 320 ft. into
the Brahmaputra. This will be nego-
tiated through a series of lifts also
4known as locks.

Dr. Ranen Sen: May I know whether
-+this proposal to link up these rivers
would affect the flushing of the
Bhagirathi river and the Hooghly at
‘Calcutta or it will simply help the
communication between Assam and

West Bengal?

Dr. K. L. Rao: It would not help in
the flushing. The water required for
the navigation canal will come from

“Teesta river.

Neyvelli Thermal Plant

+
(Shri D. C. Sharma:
Shri Dharmalingam:
Shri Muthu Gounder:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
LShri R. G. Dubey:

*973.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the {erms for the sup-
ply of machinery and equipment by
the Soviet Union for the expansion of
the Neyveli Thermal Project  have
heen approved; and

{b) it so, when the machinery and
equipment will arrive and the generat-
ing capacity of the plant doubled?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Yes, Sir;
for expansion of the installed capacity
from 250 MW 1o 400 MW.

(b) Equipment for the first unit (50
MW) is expected to be delivered by
the 3rd quarter of 1964, Based on
‘this schedule of delivery, this unit is
';g:;]y to be commissioned by March,

3.
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Equipment for the Second Unit (100
MW) is expected to be delivered by
the last quarter of 1965. Based on this
schedule of delivery, this unit is like-
ly to be commissioned by March, 1966.

The installed capacity of this Pro-
ject is to be raised further from 400
MW to 600 MW.

Shri D. C. Sharma: May I know
what will be the arrangements made
to raise the capacity from 400 MW to
610 MW and whether the arrangements
will bt made with the Soviet Union or
with some other country?

Dr, K. L, Rao: 1 canno! say at
present what exactly will be the size
of the unit: that is stil] for considera-
tion. But I think it will be a repeti-
tion of the order, of 100 MW—iwo
more unite of 100 MW e¢ach. It will
be from Soviet aid, because the other
units are with the aid of USSR.

Shri D, C. Sharma: What are the
terms of the agreement between the
Soviet Union and our country so far
as the supply of machinery and cquip-
ment for thig project is concerned?

Dr. K, L. Rao: The rate of inte-
rest is 21 per cent interest repayable
in 12 years in convertible rupees,

st wgam & JUAAT SRAT B
for 7fomr & ) =T @ @ Ew
1 3IT A AT T oM ofr oA &Y
TZ RR R IT T 44T ¥ RAT 73 a7
Ty 461 # 7

Dr, K, L. Rao: In convertible

rupees.

st e oTw gAT 0 FAAT
arg T g fr =7 & o uT e A 9w
¥y Far g4 97 wa AT TS ¥

Dr. K L, Rao: There are no other
conditions.
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Electricity for Food Production

+
Shri Sidheshwar Prasad:
Shri P, R, Chakraverti:

| Shri Harish Chandra Mathur;
Shri D. C, Sharma:
Shri Yashpal Simagh:
Shri Vishwa Nath Pandey:
Shri M. Rampure:
Shri D. D, Mantri:
Shri R, Barua:

| Shri D, S Patil:

Will the Minister of Planning be
pleased to state:

(a) the extent to which Central aid
for electricity for more food produc-
‘tion ig to be stepped up: and

(h) how this amount will be distri-
buted?

The Deputy Minister in the Minis-
‘try of Finance (Shrimati Tarkeshwari
Sinha): (a) This question is under
<onsideration of the Government,

(b) Does not arise.

=t fagsar s 0 & s
[T § fr owdt §oRT 3@ @
¥ i O arat 9% Pree g7 9 3
o7 77 a5 3% Jew ° o faen
FTEM |

st avoesadt famer - wEw
ag "TAAT T M7 & TR & FqifE
ST ACETL F AT TA AT ATEAF B
@ et frgy fraerr ¥ ofgweds
arF Y Aifer § oor qwEl @ w2
w=r 7T a1 fF 3= 397 a7 5 ffow
w3 e o1 A 7 A & fan 9 g9
gz fraet fradt & 3% 92 59 o+
F1 ;o =

it P sR © FAv 39 g
¥ ATET & AT A ag Ay oA # R
g ¥ fax 727 e 77 09 fawer
A AT 73 @ AT wA ¥ faw 3w A
qT Fza w4 87 afg &y, & At 2
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¥ araar A & faagaere awm #%
Wy

stwaT avenTa fat - % Tsar
Faidrav gz ¢ FqdF AW
¥ we 7% st #, WY WA geE
foor 1o & o § =gt oY, & 79 6%
¥ sarr @ 1 Al ag O @ Wi 3O
ST FLHIL 3T F a1C F T o7 F
@Y &, v 39 atg ¥ o1 FHT Q7 9 &Y
¥ faq s gax @i & fao fast
faedt & 98 &Y g &9 ZHT Tf2w o

Shri P. R, Chakraverti: Taking in-
to account the urgent factor of step-
ping up production of food, may I
know whether the Government has
drawn up an elaborate programme, an
integrated programme, so that India
may be self-supporting in the Fourth
Plan at least?

Shrimati Tarkeshwari Sinha: Out
of Rs. 105 crores provided for the
expendilure on rural glectrification in
the third Plan, Rs, 100 crores are ex-
pected to be spent in 'the first four
years. It is likely that the expendi-
ture in 1965-66 may be of the order
of Rs 20 crores. The hon. Member
asked sbhout the integration of the
whole scheme so that it may be very
beneficial to the agriculturists. The
Government is quite conscious of the
seriousnrss of the problem and the
Government is looking inio it,

Shri Harish Chandra Mathur: May
1 know whether the Ministries of Irri-
gation and Power and Food and Agri-
culture have submitted any concrete
proposals in this respect and, if so,
what is the nature of these proposals
and the Planning Commission's reac-
tion in the matter?

Shrimati Tarkeshwari Sinha: The
Agricultural Production Board at the
meeting held on 23rd December 1963
decided 1o place this question of clec-
tricity tariff for irrigation pumping
before 'the States during the regional
meetings. On the conclusions arrived
at the State Governments are asked to
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take necorssary «ieps in the immediate
future,

Shri Harish Chandra Mathur: 1
want to know what are the concrete
proposals from the two Ministries and
what is the Government's reaction to
those proposals.

Shrimati Tarkeshwari Sinha: So
far as the proposals from both these
Ministries are concerned, ‘they are un-
der active consideration.

Shri Harish Chandra Mathur: What
is under active consideration? What
is the nature of the proposals?

The Minister of Finance (Shri T. T.
Krishnamachari): The initial answer
mentioned “the matter is under con-
sideration.” The matter is under con-
sideration with the Planning Com-
mission, the Agriculture Ministry and
the Ministry of Irrication and Power
whercver they are concerned. The
Board of Agricultura] Production is a

composite body in which all these
Ministries are  represented ang my
colleague mentioned the  decisions

taken there in regard to the four re-
Eions where the Board of Agricultural
Production, the Central Government
and the Planning Commission have in-
dicated the lines on which State Gov-
ernments will proceed. But it is a
matter which is under continual eon-
sideration. The hon. Member knows—
I announced the other day—that the
Agriculture Ministry is seized of in-
tensive production in 80 districts.
Thig is a matter which is under con-
tinual examination. There is no point
in saying, what are the recommenda-
tions, because for 60 districts, the re-
commendations will vary considerably.

Shri D, C. Sharma: Since the mat-
ter is very very urgent and the Minis-
ter sayg it is always under examina-
tion, may I know when this matter
was brought under consideration and
what were the items that were refer-
red to in the committee. May I also
know when we are going to have a
final decision on this matter because
the whole question requires imme-
diate and urgent action?
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Shri T. T. Krishnamachari: 1 am
afraid, perhaps, I did not use the pro-
per word. I said it is under continual
consideration; that means, perhaps,
always. The question of production
and provision of eclectricity is only
part of the scheme of : gricultura] pro-
duction. Ip relation to that matter my
colleague stated that the Board of
Agricultural Production has drawn up
a scheme both in regard to tariff and
in regard to supply. Both the Minis-
trieg of Agriculture ang Irrigation are
scizegq of the problem,

ot o oy ¢ fEfeafee o
fFam & d ¥ {39t & W & 9t

g g sEfemfaer w3 oA oqR

77 afaz v faweAt fodr 2, 5w fr
fraa ®' 98 77 4% gy afTz T

T &0 T T AT T AIA A AT

€ oA frar mam & 7 oafx g oAv
frara w1 frAer TEA fwdY &0

At e fegr # &
wra gaT ¥ 30 7 v oodft e @,
Ay T & wiwew vgy gm femra
adr # o @aa T3 F AL T T
g | & wAdE g &1 a9 g %
fagw z7 =1 ¥ &4 § oo fas &
Iugm # faadr wrim z€ & 1 A9
9e%o-y§ ¥ FEf 9% fafaas faar
wad faoeft & & fow o S o
| AT 98%0-%9 ¥ c33 fafewT
fEat waT fawaT e &1 W

it o fito qfem - qm IR AMA Y &
o sFeaed TRA0A 1€ 3 @11 I
& fog faorer &t 22 ¢ 77 47 @ ¢
o gE foar £ fx gmd fam 2
TN Yo TTHZ FAfEdr T o &
maAdz Yo wiAwa mafadt 3 7

st TR faegpn ¢ O A
¢ fx form Trodt F faoreft ot 2w ¢ &
¥ wfir § agi Saw w7 T & fag
o Tz A wafed W N FTE »
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ot G0 Ho WA : T & A FFAT
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Shri Shivaji Rao S Deshmukh: May
1 know whether the Government is in
a position to give us at least rough
estimates as 'to the amount of elec-
tricity that is consumed for indus-
tries and agriculture both in terms of
quantity and sale price?

Shrimati Tarkeshwari Sinha: I have
given the figureg for agricultural and
irrigational purposes. I have nct gat
the figures for industrial purposes.

Regarding Starred Question No. 975

Mr. Speaker: Next question—Shri
Hari Vishnu Kamath,

An Hon, Member: He is not here.
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Shri Nath Pai: Sir, in view of the
importance of the question, may I re-
quest you to ‘take up this quesiion.

Mr, Speaker: [t cannot be done, un-
less there ig time at the end.

Shri Nath Pai: Time permitting, I
would request you, Sir, to take it up.

Oral Answers

Mr. Speaker: I will certain'y do
that if time permits.

Public Sector Projects in Third Plan

*976. Shri Harish Chandra Mathur:
Will the Minister of Planning be
pleased top refer to the reply given to
Unstarred Question No. 1096 on thLe
12th March, 1964 and state:

(a) the reasons for 'the expendituie
of only Rs. 5986 crores out of the tolal
investment of Rs 1330 crores ervi-
saged in Third Plan;

(b) what is the estimated exrendi-
ture in each State during 1964-65, and

(c¢) what accounts for the fact that’
out of Rs 596 crores spent  only
Rs, 0.8 crore has beep spent in Rajas-
than?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) to (c¢). A statemen! is
laid on the Table of the House. [Plac.
ed in Library, See No. LT-2669|64].

Shri Harish Chandra Mathur: In
Rajasthan there was hardly anything
done in the public sector during the
First and the Second Plan periods.
Now, in view of the fact that in the
Third Plan during the first thres
years out of Rs 596 crores spent in
the various States only Rs. 0.8 crore
wag spent in Rajasthan and, again, in
the next year out of Rs 311 crores
to be spent in the various States only
Rs, 0.6 crore is going to be spent in
Rajasthan, mayv I know what nnie has
been taken of this fact and how the
Planning Commission is going to ad-
vise the other Ministries to give more
public sector projects to Rajasthan to
bring it at least in line with the other
States?

The Minister of Finance (Shri T. T.
Krishnamachari) : The Planning"
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Commission is dependent largely on
the suggestions that come either
from the Central ministrieg or from
the State Governments. Undoubtedly,
the Planning Commission is seized of
the fact that there should be balanc-
ed regional development. Maybe, the
fact is that the Rajasthan Govern-
ment is pre-occupied with major
schemes that they have, for examp.o,
the Rajasthan Canal, which perhaps
might Jead to the setting up of other
public sector projects later on, But
certainly this suggestion which has
been made by t(he hon, Member will
be taken note of. I will communicate
it to the Planning Commission with
regard to the Fourth Plan,

Shri Harish Chandra Mathur: The
outstanding fact is that during the
first two Plans and during the Third
Plan Rajasthan has not got even five-
hundredth part of what is distribut-
ed al] over the States. Even for those
projects which are given, one at
Kotah and another at Xhetri, the
foreign exchange required has not
been cleared. $0.5 million were asked
for the Khetri project more than a
year and a half ago; even ‘that has
not been cleared. In the light of this
will the hen. Minister of Finance and
Planning explain how the mnaiter
stands and what do they propose to do
in future?

Shri T. T Krishnamachari: So far
as the Kotah project is concerned, the
scheme is now under way. I think,
very soon steps will be taken for get-
ting ahead with the scheme. So far
as the Khetri project is concerncd, it
is running into some technical diffi-
culties. It is not a question of finance
—the half a million dollars that are
required will be provided—but there-
after it is a question of the technical
difficulties which are to be overcome
and which make it difficult for the
project to progress faster, But thig is
a matter which the Government has
under consideration.

Shri Harish Chandra Mathur: 1
may clarify it. In the report on the
Metal Corporation which has been
submitted to the Parliament only two
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days ago they have said that they
have asked for $0.5 million for prio-
rity one projects for Khetri and this
foreign exchange also has not been:
cleared for a long time. It would have-
given at least Rs. 2} crores.

Shri T, T. Krishnamachari: What I
am suggesting is that at the present
moment the maiter is being locked
into. As I said, there are certain tech-
nical difficulties in regard to thiz mat-
ter. Once they are cleared the money
will be found. T can tell you what I
know cbout it; T cannot say anything
else,

ot g | WA ;T I
F1 q@A 7 oA I ¢ fr st et
F s Aw & ot 2 9 38w
g | fafwzs mEgx T 777 f& o9
EZET AT ST AT ¥ 54T ww H osAws
wa &t afr 2 & s wen
g fa I T TAaT ¥ 97 AR
w1 foan 2 f3 77 97 &1 a0
< ?

swat mowsa femr 0 o=
qafaT f9e7 & i3 f2ar o ¢ ) am
g 2 5 $& 7w § mafem H¥ET
¥ AT TAAEESE AT 8, FGiE €7
#T TAAFHE T 8, WX IB Al {
wafas T § £% a7 FIEET THY
@ T T § | Tafe s Jew
AT & | SEr AT TSEAA FT FATH
¢ gt wafas Jqe ¥ om ¥gF &I
s fEfra AT a T oge
T a7 A FE AT | FHEY AT
¥ qafas §927 o7 faa=r &F g7 ofew
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Shri Ramachandra Ulaka: May I
know as to how much will be spent
on rural industrial projects in Orissa
out of the total investment of Rs. 33.5
crores under the Central sector dur-
ing 1964-65 and what steps have been
taken by Government to develop the
rural industrial projects in the State
during the Third Plan?
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Shrimati Tarkeshwari Sinha: The
total amount, both for the Central and
the State sectors, for 1964-65 is
Rs, 34.8 crores—Rs, 335 crores to-
wards the Central public sector indus-
trial projects and Rs, 1.3 crores for
the States’ projects.

=t @ fag . ft wrdT fa A&
mErRe 7 ara fr wmifs eeq
#AT9 § AT IO T @F & OGN
gafam e § gafas d9ex ®
FU &g Z RN & ) ¥ F A "
g fr TreAm mTET 3 4TA 5T
¥ = 9977 FY A79AT F¥ 2 fr e
£TT AR F ATGA A qA
fermr s 7

Shri T. T. Krishnamachari: That
would have to be one of the consi-
derations when we decide on the
Fourlth Plan, namely, whether the
State could undertake a project of
this magnitude and whether the pro-
ject should not be a separate one and
expenditure on it identifiable. The
matter is under examination

Shri Hem Barua: In spite of Gov-
ernment’s Joud professions of faith in
socialism and public sector the pro-
gress in that direction has been
awfully slow and sluggish. I it due
to the lack of adequate enthusiasm on
the part of Government or due to
slipshod planning or due to lack of
talent to man these projects?

Shri T T, Krishnamachari:
all the allegations.

Next Question.

I deny

Mr, Speaker:

Shri Hem Barua: He denies all the
allegations. That is al] right. But will
he please tell us what are the reasons?

Mr. Speaker: Next Question,
Committee for D.Ps from East
Pakistan

+
 Shri Dhaon:
11, Shri B. P, Yadava:
Shri Bishanchander Seth:
Shri Ram Harkh Yadav:
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Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether it is a fact that Gov-
ernment have formed a committee to-
deal with the influx of displaced per-
sons from East Pakistan; and

(b) if so, its composition, functions:
and powers?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S, Naskar): (a) and.
(b). A statement furnishing the re.
quired information is laid on the
Table of the House.

STATEMENT

A Committee called the Rehabili--
tation Committee of Scretaries has
been consttuted to consider the prob-
lems arising out of the new influx
of migrants from East Pakistan.

The composition of the Committee
is as follows—

Composition

1. Shri S. Boothalingam, Secre-
tary, Ministry of Finance:
(Department of Coordination).

2. Shri V., Shankar, Secretary,.
Ministry of Food and Agri-
culture (Department of Food):

3. Shri V. T. Dehejia, Secretary,
Ministry of Finance (Depart-
mentg of Expenditure and
Revenue and Company Law):

4. Shri L, P, Singh, Special Sec-
retary, Ministry of Home
Affairs.

5. Shri V. V. Chari, Addl, Sec-
retary, Ministry of Finance
Department of Expenditure)

6. Shri Prem Krishen, Addl. Sec-
retary, Ministry of Works,
Housing and Rehabilitation.

The Cabinet Secretary will attend"
the meetings of the Commitiee when-
ever necessary.

2. The Committee may coopt other

members for any meeting or meetings
as and when necessary.
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3. The Ministry of Works, Housing
.and Rehabilitation provides the Sec-
retariat for this Committee.

Shri S. M. Banerjee: I would like
to know whether it is a fact that all
the displaced persons who are coming
over 'to India because of the atroci-
ties committed by Pakistan are being
treated as Pakistan nationals under
political asylum in India and, if so,
the reasong for taking such an unkind
-decision by the Government of India
and whether this is to deprive them
of permanent rehabilitation,

The Minister of Works, Housing and

Rehabilitation (Shri Mehr . Chand

Khanna): Which Question is he

referring to? :
Mr. Speaker: This is Q. 977.

Shri S. M. Banerjee:
is relevant,
been formed.

My question
Now a Committee has
I want to know whe-

ther
Mr. Speaker: That would be a
different question. Mr, Banerjee

should realise jl.

Shri S. M. Banerjee:
tion is relevant

Dr, Ranen Sen.

Sir. my ques-

Mr Speaker:
again.

Dr. Ranen Sen: In the statement I
find that six officials are members of
the Committee. In view of the fact
that the Dandakaranaya Authority is
mainly responsible for this resettle-
ment and other things, why has the
‘Government not taken the Chairman
of the Dandakaranaya Authority in
this Committec?

Shri Mehr Chand Khanna: This is
a Central Committee. The Chairman
of the Dandakaranaya Authority deals
with the development in Dandakara-
naya. They have a committee of their
own on which the Governments of
Madhya Pradesh, Orissa and West

1 am coming to him

Bengal are represented. This ques-
tion is dealt with at an all-India
level.

Shri 5. M. Banerjee: I want to

Menow what are the terms of reference
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of this Committee, what will be the
function of this Committee and whe-
ther this Committee will also treat the
displaced persons as Pakistan nationals
under political asylum in India or will
they be rehabilitated on a permanent
basis?

Shri P, S Naskar: This Committee
is only to coordinate the work so far
as the relief and rehabilitation of
these new migrants is concerned.

Mr, Speaker: Shri Dinen Bhatta-

charya.

Shri S. M, Banerjee: Sir, Irise on a
point of order, I have put tnis question
iwice. My information is that these
displaced persons are being treated as
Pakistan nationals under political asy-
lum in India. 1 want a specific reply
from the Government,

Mr, Speaker: When it is not rele-
vant tg this Question, how can I force
them to give the reply? That would
be a different thing altogether. He
may kindly resume his seal.

Shri S, M, Banerjee: Kindly give
me half a minute. My submission is
ithis. If they want to rehubilitate
these displaced persons, my question
is whether the rehabilitation will be
on a permanent basis or will they be
repgarded as Pakistan nationals under
political asylum in India.

Mr. Speaker: This Committee has
nothing to do with the rehabilitation.
He has been told that. If he does not
understand it, what shall T do?

Shri Dinen Bhattacharya: May 1
know whether this Committee also
will look into the matter of shifting
of refugees who are coming from re=
ception centres to the rehabilitation
centres? In the meantime, in the
West Bengal papers, complaints have
been received that during the shifting
from onc place to ancther, proper
attention is not being given by the
Government to them.

Shri Mehr Chand Khanna: This
Committee, as has heen stated by my
colleague, iz meant to coordinate the
matter of reliet and rehabilitation at
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the Centre Ag regards the other part
of the question the allegations made
are entirely unfounded,

Shri Dinen Bhattacharya: Why did
not the Government contradict #?

Shri Mehr Chand Khanna: Only
two days ago, in this very House, I
contradicted it. The hon. Member
was present. So did my hon. colleague
who has been to Mana Camp.

sft wogEw : faw-faew  TsEt ®
Nt f= afeem ¥ w @ ey
® agrar @ g WK | NOwRE
A Ia® fo ot oF w3 ard ok}
ar o TG {37 q9ht  qif Ay w4y
T foram T 9 FHET ® AR 27

Shri Hem Barua: In view of the
fact that the problem of these new
refugees has to be dealt with on a
twin level, short-term for immediate
relief, and long-term for ultimate ab-
sorption of these people in our eco-
nomy, may I know whether Govern-
ment have drawn up programmes in
this direction, and whether Govern-
ment have asked this committee to
co-ordinate these programmes or some
other illusory programmes?

Shrl Mehr Chand Khamma: A bro-
chure giving the latest position in re-
gard to relief and rehabilitation was
circulated to the hon. Members of this
House only a few days ago,
which gives detailed information in
this connection.
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Shri R, S, Pamdey: In order to
deal with the problem of rehabilita-
tion of these refugees, may I know
whether the hon. Minister has written
to the various States which have
offered active help in this matter, to
have a committee and deal with this
question?

Shri P, S, Naskar: The State Gov-
ernments have been requested to have
a Rehabilitation Minister and appoint
officers to deal exclusively with this
rehabilitation and relief work con-
cerning the new influx of refugees?

Shri Bade: Just now, the hon.
Minister has said that a committee has
been formed for relief and rehabili-
tation. What is the principle of re-
habilitation? Will it be the same
principle of rehabilitation? Will it
be the same principle as was adopted
in the case of the former refugees,
or will it be a new principle?

Shri Mehr Chang Khamma:
not follow the question,

I could

Mr, Speaker: This is a committee
for rehabilitation of those that are
coming .

Shri Bade: The hon, Minister has
given the reply that the committee
has been formed to dea]l with rehabi-
litation. I want to know whether
the principle of rehabilitation will be
'the same as before or it will be a
new one?

Shri Mehr Chand Khamna: Sir, you
have clarified the position yourself.
Decisiong are taken at the level of
Government, Ang decisions are taken
in my Ministry. Similarly, we have
a co-ordination between the various
Ministries. For instance, I may re-
quire corrugated iron sheets, or I may
want food or [ may want military offi-
cers for camps and so on. So, we
have set up a committee of secretaries
to gee that all the decisions that are
taken at the level of Government are
co-ordinated properly. They are to
ensure that for these relief measures
there is co-ordination; also, at the
secretaries’ level, they ensure co-ordi.
nated and expeditious action.



1005% Oral Answers

Mr. Speaker: Rehabilitation hasg to
be done by some different body or by
the committee?

Shri Mehr Chamd Khanna: Rehabi-
litation is to be done by the State
Governments.

it faraqrst ey : 7@ ST € WAt
F w7 g€ af & 37 PO A
afvAe TRl 2 & S e
 fr owg F9E fer wmar aw ag
n€ # o7 T § F1E ATA AT
gy ¥ Tt afex w7 fay oy ?

werR wEEm 3 Al AT TS

T fom fr o7 @27 FY FRedw &Y
aw FHE g |

Shri Swell: Is it a fact that thous-
ands of Buddhist refugees from East
Pakistan have taken shelter in the
Mizo Hills in Assam, and if so, have
Government referred the gquestion of
rehabilitation of these refugees in the
Mizo Hills also to this committee?

Shri Mehr Chand Khanma: The
point is this. A number of displaced
persons have come from Pakistan, and
they are Christians, Hindus, Buddhists
ete. As far as the Central Govern-
ment are concerned, in consultation
with the State Government of Assam,
we have taken two decisions, firstly, to
set up camps immediately, and second-
ly to formulate rehabilitation schemes.
When these rehabilitation schemes are
formulated and they are to be imple-
mented as they must be, if there is
any bottle-neck here or there in one
Ministry or the other, then the secre-
taries’ committees shall see that those
bottle-necks are removed and the de-
cisions are implemented expeditiously.

Shri Swell: My question was this.
Is it a fact that thousands of Buddhist
refugees have fled East Pakistan and
are taking shelter in the Mizo Hills in
Assam?

Shri Mehr Chand Khanna: I got the
report 'this morning, and I think that
the number in the Mizo Hills is over
5000 . . .

APRIL 9, 1964

Oral Answers 10056

Shri Hem Barua: The Chief Minis-
ter of Assam has made a statement to
that effect.

Shri Mehr Chamd Khanna: 1 am
talking from facts, on the basis of the
statemen't that 1 saw this morning.
A number of people are coming in.
The number is over 5,000 in the Mizo
Hills, and about 75,000 to 80,000 in the
Garo Hills.

Shri Tridib Kumar Chaudhuri:
What is the relation between this
committee and the new Cabinet Com-
mittee which has been formed? May
I know whether this committee to
which the hon, Minister has referred
reports to the Ministry of Rehabilita-
tion or to the Cabinet committee?

Shri Mehr Chand Khanna: The
Cabinet Committee comprises of the
Ministers, while this committee
comprises of the ° Secretaries.
Whatever decisions are taken by the
Ministers will be implemented by the
Secretaries.

Mr. Speaker: Shri Berwa,
Shri Bade: On a point of order.

Mr, Speaker:
Berwa.

I have called Shri

sft sitwre ove dar : qdff mfweara
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Shri Bade: I want a guidance from
you. Just now Shri Banerjee put a
question and you disallowed it. I put
a question and you allowed it. Shri
Banerjee asked what is the principle
and whether they will be treated as
Pakistan nationals. That is a wery
important question. This matter has
disturbed us much. Parliament will
be in the dark if Government does
not throw light on it.

Mr, Speaker: He has explained that
rehabilitation is to be done by the
State Governments. There are several
Ministries dealing with those prob-
lems. This Committee has only to co-
ordinate those proposals when it sees
that there is some bottle-neck. That
has to be removed by this Committee.
It has not to deal with the policy
matter raised by Shri Banerjee.

Shri S. M. Banerjee: Reply may
be given only to this question: whether
they will be regarded as displaced
persons or not?

Shri Mehr Chand Khanna: I have
made a categorical statement in the
House during the discussion of the
Demands of this Ministry, I said, and
1 am repeating, that the displaced
persons who come from East Pakistan
are in two categories, one, those with
migration certificates issued at Dacca
and the other, those who come into
West Bengal, Tripura and Assam
through the open border. After certi-
fication by the State Government con-
cerned, whether it is the Government
of Assam or of Tripura or of West
Bengal, that a particular person has
come to India after the 1st January
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1964, he can be considered for the
grant of relief and rehabilitation

assistance.

Indus Commission

*980. Shri D. C. Sharma: Will the
Minister of Irrigation amd Power be
pleased to state:

(a) whether the permanent Indus
Commission set up under the Indus
Water Treaty, 1960 held a meeting in
March, 1964 at New Delhi; and

(b) if so, the problems discussed
and the conclusions arrived at?

The Minister of Irrigatiom and Power
(Dr. K. L. Rao): (a) Yes, Sir,

(b) A copy of the Record of the
Thirteenth Meeting of the Permanent
Indus Commission is laid on the Table
of the House. [Placed in Library,
See No. LT-2680|64].

Shri D. C. Sharma: 1 have gone
through the statement and I find that
there is one single sentence running
like a refrain through the whole state-
ment, namely ‘The two Commissioners
discussed this item and agreed to
discuss it further at a subsequent
meeting’. The whole of the statement
is full of this sentence. It is there on
the 1st page, the 2nd page, the 3rd
page and the 4th page. What is the
use of holding these meetings when
no firm decision can be taken? What
are the factors inhibiting firm deci-
sions being taken at these meetings?
What is going to be done to come to
a finality regarding the subjects
discussed?

Dr. K. L. Rao: May I submit that
in meetings of this type it is always
very difficult to arrive at conclusions
all at once in one meeting? So, a
series of meetings are held, and so
far, the Indus Commission has been
working quite smoothly. If the hon.
Member goes through the records, he
will find that in respect of some items
like the maintenance of the drains,
the arrangements for wireless stations
and timber recovery, quite substantial
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progress has been made in trying to
understand each other.

Shri D. C. Sharma: May I know
whether the tours which are going to
be undertaken by this Commission are
going to be productive of results; if
30, what results are they supposed to
bring?

Dr. K, L. Rao: I did not hear.

Shri D. C. Sharma: [ find it is stated
in the statement:

“The Commission tentatively
decided to undertake four Parts
of the First General Tour during
the year 1964-65 as follows:...."

and it mentions the 9th part, 10th part,
11th part and the 12th part What is
the purpose of these tours, and how
are they going to benefit the inhabi-
tants of India so far as irrigation
potential is concerned?

Dr. E. L. Rao: Under the Indus
Treaty of 1860, a general tour once in
five years far the inspection of the
river systems in both the countries is
necessary in order to find out and
watch what type of developments are
taking place in the respective coun-

tries. In addition to this, on special
request, special inspection tours are
also necessary. This is one of the

items that is compulsory under the
Indus Treaty.

Shri D. C. Sharma: What is the use
of these tours?

Mr. Speaker: Shri Igbal Singh.

Shri Igbal Singh: May 1 know
whether at this meeting the question
of the shortage of water in Punjab
in the Upper Bari Doab, the Sirhind
Feeder and the Gang Canal was taken
up, and if so, with what results?

Dr. K. L. Rao: Water allowed to the
Pakistan is in accordance with the
Indus Treaty very strictly. Unfortu-
nately, there has been some shortage
of water in some months this year,
and therefore Punjab had lesser
amount of water this year.
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Shri Nath Pai: s it a fact that
Government is considering a proposal
for withholding the instalments due to
Pakistan under the Indus Treaty for
the resettlement of the refugees from
Pakistan, and may I know whether
at this Commission meeting a hint
was given to Pakistan that unless this
influx was stopped, India would have
to carry out this proposal?

Dr. K. L. Rao: I am afraid I do not
have that information.

Shri Nath Pai: Will somebody
enlighten the House? s that the only
reply to such an important question?
What is the reply?

Mr. Speaker: The Minister can ask
for mnotice if he has not pgot the
information.

Shri Nath Pai: There are several
senior colleagues who can tell us.

Mr. Speaker: Shri Deshmukh.

Shri Shivaji Rao S. Deshmukh:
May I know whether the issue of the
blockade of Poonch Canal for supply
of hydroelectric power was taken up
by the Indus Commission as was pro-
mised before this House?

Dr. K. L. Rao: Yes, it was taken
up. Inspection was arranged, and it
was found that the defect had been
rectified before the inspection.

Chit Funds

*981, Shri P. C. Borooah: Will the
Minister of Fimance be pleased to
state:

(a) whether a decision has been
taken to extend the provisions of the
Madras Chit Funds Act to Delhi;

(b) if so, the major changes likely
to come about in the regulations relat-
ing to Chit Funds with this step; and

(¢) the steps being taken, if any, to
make the law relating to Chit Funds
more or less uniform?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkedlw:n_-i
Simha): (a) to (c). A statement is
laid on the Table of the House.
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Statement
(a) Yes.

(b) The Madras Chit Funds Aect,
1961, when it is brought into force in
the Union territory of Delhi, will pro-
vide for the registration of chit funds,
the definition of the duties and obli-
gations of the foremen in charge of
such funds, the maintenance of proper
accounts and the timely and orderly
disbursement of the amounts due to
the subsecribers.

(¢) Chit funds are popular only in
certain States or Union territories,
like Madras, Kerala and Delhi. As
the existing enactments in Madras
and Kerala (and the Madras Chit
Funds Act as it may be brought into
force in Delhi) are considered to be
adequate and satisfactory, it is not
necessary to introduce Central legis-
lation or to provide for any modifica-
tion of the existing laws in the
interests of uniformity.

Shri P. C. Borooah: May I know
whether it is a fact that numerous
complaints are pending before the
Delhi Administration against a num-
ber of chit fund firms, and whether it
is also a fact that the Delhi Adminis-
tration has expressed helplessness in

dealing with the situation in the
absence of any legislation?
Shrimati Tarkeshwari Sinha: They

have already agreed to apply the
Madras Chit Fund Act to Delhi in
order to avoid difficulties in chit fund
working; they have written to the
Madras Government to make this Act
immediately applicable, so that it can
be immediately applicable to them.

=it agare Fay T gORTT ST
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know the difference between a cheat-
ing fund and a chit fund?
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Rx: QuesTroN No. 8756

Mr. Speaker: Calling attention
notice.
Shri Harl Vishno Kamath: Sir, on

a point of order. Apologising to you
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and to the House for my late arrival
due to unavoidable reasons may I
request that under proviso to Rule 46,
question No. 875 may be answered?
The Minister is willing.

Shri Bade: Sir, it is an important
question and may be allowed to be
answered.

=t BT
Lol o

ag 9w agd "eA

Mr. Speaker: It is not a question of
the Minister being willing. If the
request comes from the Minister, then
alone . . . (Interruptions).

Shri Hari Vishnu Kamath: My
colleagues are also supporting me.

Shri Hem Barua: If you look to the
side of the Minister..

Mr. Speaker: | have my ears towards
them.

WRITTEN ANSWERS TO
QUESTIONS

Minority Community in East Pakistan

*975. Shri Hari Vishng KEamath:
Will the Minister of Works, Housing
and Rehabilitatiom be pleased to refer
to the reply given to Short Notice
Question No. 8 regarding rehabilita-
tion of migrants from East Pakistan
on the 12th March, 1964 and state:

(a) whether Government propose
to appeal to private philanthropic
organisations in country, and to foreign
organizations Governmental or pri-
vate or connected with the TUnited
Nations for suitable aid and assist-
ance to the hapless minorities fleeing
Pakistan; and

(b) if so, the steps taken or being
taken to that end?

The Minister of Works, Housing and
Rehabilitatiom (Shri Mehr Chand
Khanna): (a) The matter has not been
considered. )

(b) Does not arige.
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Water Supply im Delhl

o978 Shri Ram Harkh Yadav:
* | Shri Vishwa Nath Pandey:

Will the Minister of Health be
pleased to state:

(a) whether Government propose
to raise the level of the Jamuna to
5-7 feet near the Wazirabad Barrage
to supply better drinking water in
the Capital;

(b) if so, the broad outlines of the
scheme; and

() the estimated

thereon?

expenditure

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Delhi
Municipal Corporation have decided
to raise the level of water in river
Jamuna upstream of Barrage at
Wazirabad upto 6745 as against the
present level which is 672.4. This will
be done gradually.

(c) No extra expenditure is involv-
ed in it excepting the compensation
payable to the farmers for the sub-
merged land. The amount of com-
pensation which may have to be paid
is not known.

el § O
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Ceiling on Advances against Paddy

*982, Shri P. R. Chakraverti: Will
the Minister of Finance be pleased to
state:

(a) whether the Reserve Bank of
India has issued a directive to sche-
duled banks fixing a ceiling on
advances against paddy during this
year;

(b) how the level has been fixed,

(c) whether a further ceiling has
been placed on advances other than
those against warehouse receipts; and

(d) whether the additional credit
limits enjoyed by banks operating in
Punjab and Orissa will continue?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes.

(b) Banks have been allowed to
maintain in each two-month period
commencing from January-February
1964, an average aggregate level ot
advances against paddy and rice equal
to 90 per cent of the level of such
advances maintained in the corres-
ponding period during the year 1962.

(c) Within the overall ceiling, a
further ceiling in respect of advances

other than those against warehouse
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receipts, equivalent to 90 per cent of
the level of such advances in the
corresponding periods, has also been
prescribed.

(d) Yes.

Bhubaneswar Sessiom of Congress
Party

*983. Shri Harish Chandra Mathuar:
Will the Minister of Finance be pleased
to state:

(a) whether any communication has
been received from the Congress
Party in context of Bhubaneswar Ses-
sion of the Party and decisions taken
there;

(b) the recommendations and sug-
gestions made and Government's
reaction thereto; and

(c) the nature of reply, if any sent?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwaril
Sinha): (a) to (c). A letter was
received from the AICC Office enclos-
ing a copy of the Economic resolu-
tion passed at the Bhubaneswar Ses-
sion of the Indian National Congress.

Receipt of the letter was acknow-
ledged.

Under-Invoicing and Over-Involcing
in Export-Import Trade

*984. Shri Maheswar Naik: Will
the Minister of Finance be pleased to
state:

(a) whether the Enforcement Direc-
torate has submitted a scheme to the
Union Government suggesting mea-
sures to check under-invoicing of
exports and over-invoicing of imports;

(b) if so, the decision of the Union
Government in the matter;

(c¢) the number of zases of viola-
tion of Foreign Exchange Regulation
detected in 1883 and the foreign ex-
change involved therein; and
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(d) the manner in which the cases
have been dealt with?

The Deputy Minister in the Minds
try of Finamce (Shrimati Tarkeshwari
Sinha): (a) and (b). A scheme
designed mainly for dealing more
effectively with the over-invoicing of
fmports, and involving the provision
of some additional staff, was submit-
ted to Government by the Director of
Enforcement, and is under considera-
tion.

(c) and (d). The number of cases
registered in the Enforcement Direc-
torate during 1963 was 3455. Out of
these, 370 cases involving foreign
exchange of about Rs. 65 lakhs had
been adjudicated upto 289th February,
1964. Penalties amounting to Rs. 6.7
lakhs were imposed, and foreign ex-
change and Indian currency amount-
ing to about Rs. 2 lakhs were
confiscated.

Supply of Subsidised Foodgralns te
Government Employees

o985 J Shri Yashpal Singh:
'L Shri P. C. Borooah:

Will the Minister of Finanee be
pleased to state:

fa) whether Government propose to
subsidise the foodgrains requirements
of Government employees;

(b) if so, when a final decision is
likely to be taken; and

(¢) whether Unions of the Govern-
ment employees would be consulted in
this regard?

The Deputy Minmister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). The question of
doing this as an alternative to increase
in dearness allowance is being studied.
The consideration will take time,

(c) The question of consulting a
few representatives will be considered,
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Will the Minister of Plamnimg be
pleased to state:

(a) whether the Tek Chand Com-
mittee on Prohibition has been given
a further period of four months to
complete its work;

(b) if so, the reasons for such

extension; and

(c) whether part I of the report has
been submitted to the Government
and if so, its main observations and
recommendations?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) and (b). The matter is
under consideration.

(¢) The Report will be in 2
Volumes. The Team is expected to
submit to the Government Volume I
of the Report by the end of April,
1964.

Functions and Powers of C. & A.G.

*987. Shri Hari Vishnu Eamath:
Will the Minister of Finance be
pleased to state:

(a) whether Government propose to
introduce iegislation for the purpose
of defining the functions and powers
of the Comptroller and Auditor
General;

(b) if so, when; and

(e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwar]
Sinha): (a) Yes, Sir.

(b) Efforts will be made to intro-
duce the Bill before the year end

(c) Does not arise,

Rajastham Canal

*988. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that work
on Rajasthan Canal is not proceeding
according to schedule and expedi-
tiously;

(b) it so, what is the time lag and
reasons for the same; and

(c) the steps being taken to put
matters right to make up for the time
lag?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) The time lag may be about one
year. Exact reasons are under study.

(c) Discussions are being held with
Chief Minister of Rajasthan to evolve
measures for accelerated rate of con-
struction of the Project.

Staff Quarters at Bhubaneswar

1993. Shri Ramachandra Ulaka: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 304 on the 17th August,
1963 and state the latest progress
made regarding the construction of
additional quarters for Class III and
Class IV staff of Accountant General,
Orissa at Bhubaneswar?

The Minister of Fimance (Shri T. T.
Krishnamachari): Plans and estimates
for 256 additional quarters have been
prepared. Necessary Expenditure
Sanction is expected to be issued
shortly. Construction work will com-
mence thereafter.
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Trade Agreement with Austria

[ Shri B. P. Yadava:
1995.7 Shri Bishanchander Seth:
tShri Dhaon:

Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that India
and Awustria signed an agreement
regarding purchase of investment
goods from Austria;

(b) if so, the terms and conditions
of the Agreement; and

(¢) the goods that will be imported
from or exported to Austria?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No agreement
for the import of investment goods as
such from Austria has been signed.
Such imports, however, can be covered
by the two credit Agreements signed
between the two countries on the 23rd
November, 1862 and 11th December,
1963.

(b) and (c). The two credits, afford-
ing India a credit of Rs. 238 lakhs and
Rs. 183 lakhs respectively, are to be
repaid in 20 equal and consecutive
half-yearly instalments, the first
instalments, in the case of the first
credit falls due on the 1st January,
1965 and for the second credit on the
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1st January, 1967. The rate of interest
for the first credit is six per cent
while for the second it is 5§ per cent.

The Government of India is free to
select goods of Austrian origin for
being financed under the credits, pro-
vided the goods are of Austrian origin
and there is adequate dispersal of
orders.

Both the credits are repayable in
cash and there are no stipulations
about the export of Indian goods.

Domestic Electrical Appliances

1996. Shri Yashpal Singh: Will the
Minister of Irrigatiom and Power be
pleased to state:

(a) whether Government propose to
introduce compulsory quality control
for domestic electrical appliances; and

(b) if so, when a decision is likely
to be taken in the matter?

The Minister of Irrigation and Power
(Dr, E. L, Rao): (a) No.

(b) Does not arise,

Excise Revemue from Sugar

1997. Shri P. C. Borooah: Will the
Minister of Fimance be pleased to state:

(a) whether it is a fact that excise
revenue from sugar during 1963-64
had declined;

(b) if so, how these coliections
during each quarter of the year com-
pared with those durimg the corres-
ponding periods in the preceding year;
and

(c) the extent to which this decline
reflected the decrease in sugar pro-
duction?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes, Sir.

(b) A statement showing the
required information is laid on the
Tgble of the House. [Placed in
Library, See No. LT-2671|64].

(c) Since Excise duty is collected
at the time of clearance, the decline



10073 Written Answers CHAITRA 20, 1886 (SAKA) Written Answers 10074

in revenue is not a correct index of
any decline in production. However,
the production figures indicate that in
1963-64 the production declined by
1301 (000) quintals from that of the
preceding year.

Rehabilitation of Goldsmiths in U.P.

1998. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether the Government of
Uttar Pradesh have requested the
Central Government to provide finan-
cial assistance for the education of
children of goldsmiths who became
unemployed on account of the Gold
Control Order;

(b) whether the amount
sanctioned;

is being

(c) the extent of financial assist-
ance rendered?

The Minister of Finamce (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) and (c). The gquestion is under
consideration.

“Service Home"”

1999 J Shri Maheswar Naik:
| Shri Sham Lal Saraf:

Will the Minister of Health be
pleased to state the detailed implica-
tions and the nature of the service to
be rendered by the multistoreyed
“Service Home"” which is reported to
have been approved by her Ministry
and is expected to be set up in Jan-
path, Delhi?

The Minister of Health (Dr. Sushila
Nayar): The main object of establish-
ing a “Service Home" is to provide
all types of expert advice and opinion
for the public at one central place.
The building will house various types
of professionals and specialists such
as Doctors, Lawyers, Chartered
Accountants, Architects, Consulting
Engineers, Industrial Consultants etc.
The building is proposed to be

designed in a most modern way and
will have a basement and semi-
basement and 10 floors, Parking and
other facilities would be provided in
the basement and semi<basement area.
The building shall be Air-conditioned
and will have four lifts,

The proposal to construct a multl-
storeyed building known as Service
Home was considered by the Advisory
Committee for Delhi in their meeting
held on the 22nd February, 1964 in
the Ministry of Home Affairs and was
generally approved by that Com-
mittee. The proposal has not yet been
finally approved by the New Delhi
Municipal Committee. The proposal,
as approved by the Advisory Com-
mittee for Delhi, when approved by
the New Delhi Municipal Committee
may require 50 per cent of the esti-
mated cost of the project as loan from
the Government for it’s implementa-
tion. The remaining 50 per cent may
be met by the New Delhi Municipal
Committee from within their own -
resources. The estimated cost works
out to Rs. 71.53 lakhs and it is expect-

ed that the entire amount will be
re-imbursed within a period of '
10 years. .

Power Productiom in Bengal ang
Bihar

['Dr. Ranen Sen:
2000. ! Shri Dinem Bhattacharya:
Dr. Saradish Roy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the power programme in
Bengal-Bihar area adopted by the
Central Government by using by-
products of coal from coal washeries;
and

(b) the details of the policy in this
regard? '

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The policy of the Government of
India in the matter is that, as far as
possible, future development of gene-
rating capacity will be planned so as
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to consume middlings from coal
washeries. Also, in cases where it
would be economical to transport
power from generating stations based
on washery middlings to other areas
rather than set up generating capa-
city to meet loads in those areas, pre-
ference will be given to the first
alternative, subject to the awvailability
of washery middlings.

The anticipated availability of mid-
dlings in 196465 and in 1965-66 is
2.89 and 4.16 million tons respectively
in the Bengal Bihar area. These
quantities are being linked with the
fuel requirements of power stations
in the same area. While finalising
the power development programme
for the Fourth Plan, the policy' men-
tioned in the last paragraph would
govern the setting up of additional
generating capacity either by ex-
tending the existing power stations
or by the installation of new power
stations. The anticipated awvailability
of washery middlings by the end of
the Fourth Plan is about 14.8 million
tonnes.

Kanjirapuza Irrigation Scheme

2001. Shri P, Kunhan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Centre has given
its approval to the Kanjirapuza Irri-
gation Scheme in Kerala;

(b) if so, when the scheme is like-
ly to be ¥mplemented; and

(c) whether the Kerala Govern-
ment have asked for any financial
asgistance for implementing the
scheme?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, on
24-3-1964,

{b) Preliminary works are in pro-
gress,

(¢) Yes. They have asked for
additional funds to the extent of
Rs. two to three crores for expedit-
ing this and a few other projects.
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But it has not been possible to accede
to this request on account of the gap
already existing between available
resources and approved programme,

Rural Industrial Projects

J Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Planning be
pleased to state:

2002.

{E_l} the number of rural industrial
projects functioning at present In
Orissa; and

(b) the amount given by the Centre
to the State for the purpose during
1963-647

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Simha): (a) Two rural industries
projects viz. Barpali and Jajpur pro-
ject are functioning in Orissa State,

(b) An amount of Rs. 6.0 lakhs
has been sanctioned by the Centre as
Central assistance to the State Gov-
ernment under this programme for
1963-64.

Royalty Paid to Foreign Concerns

2003 J Shri Dhuleshwar Meena;
7 Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state the total amount of
royalty paid to foreign concerns both
by the Public and Private Sectors
during the last six months?

The Minister of Finance (Shri T, T.
Krishmamachari): The figures of re-
mittance on account of royalty pay-
ments to foreign concerns are not
separately available but they are
merged with the figures of payments
for the use of trade marks, copyrights
and rentals payable for foreign
machinery ete. in the balance of pay-
ments data. The last six months
period for which this information is
available is May—October, 1963.
During this period an amount of
Ra. 2437 lakhs was remitted to
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foreign concerns on account of these
payments including royalties.

Primary Health Centres

f Shri Dhideshwar Meena:
2004. \ Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state the number of Pri-
mary Health Centres in the country
which have remained without doctors
for more than three months during
1963-647

The Minister of Health (Dr. Sushila
Nayar): A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-2672|64].

Hindastan Housing Factory

{ Shri Dhuleshwar Meena:
RS 7 Shri Ramachandra Ulaka:

Will the Minister of Works, Hons-
ing and Rehabilitation be pleased to
state:

(a) the total profits earned by the
Hindustan Housing Factory during
1963-64; and

(b) the targets set and how far
these targets have been achieved?

The Minister of Works, Housing and
BRehabilitatien  (Shri Mehr Chand
EKhanna): (a) According to the un-
audited accounts, the Factory has
earned a profit of Rs, 4.81 lakhs dur-
ing the first nine months of 1963-64.
The accounts for the remaining three
months are not yet ready.

{b) Upto the end of February, 1964,
the Company had achieved a produc-
timn of the value of about Rs 138.46
lakhs against the estimated produc-
tion of Rs. 130.22 lakhs for the same
period.
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Managing Agencies

[ Shri Dhuleshwar Meena:
"\ Bhri Bamachandra Ulaka:

Will the Minister of Fimance be
pleased to state in how many cases
permission was granted and in how
many cases refused for extending
managing agencies under the Com-
panies Act during 1963-647

The Minister of Finance (Shri T. T.
Krishnamachari): During the year
ending 31st March 1964, approval was
granted to the extension of the tenure
of the existing managing agents in
nine cases and refused in nine cases.

2006.

Smallpox Vaccimation im Bihar

2007. Shri H. C. Sey:; Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Russian lymph used for smallpox
vaccination in Singhbhum district in
Bihar has proved ineffective and is
producing bad reaction; and

(b) if so, the steps taken in this
respect?

The Minister of Health (Dr. Sushila
Nayar): (a) No. The Russian freeze
dried smallpox vaccine used in Singh-
bhum district in Bihar has proved
effective and no ill effects have been
produced by it. The freeze-dried
vaccine is much superior to the liquid
lymph that was used in the past as
it retains its potency for a much
longer period and gives a very high
success rate in vaccinatibns primary
and secondary.

(b) Does not arise.
WA W qA-.
ICL X
\ f siwrT T g
Wy faw §f 9z T # FW
war & .
(%) wr Zsfasre wigeel saa
TSl ¥ TE WG w7 wHE W

Joers.
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Shortage of Iron Sheets in Punjab

2009. Shri Daljit Singh: Will the
Minister of Works, Housing and Re-
habilitation be pleased to stete:

(a) whether it is a fact that there
is acute shortage of corrugated iron
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sheets for roofing houses in Punjab;
and

(b) if so, the steps being taken to
evolve substitute material within easy
reach of people?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanma): (a) Yes.

(b) Provision has been made in the
expansion programme of the Rourkela
Steel Plant for production of 1,60,000
tonnes of galvanised sheets. Two
private firms have also obtained
licenses for establishment of factories
for the manufacture of asphaltic cor-
rugated sheets from bitumen, a bye-
product of the Refinery Industry.

Slum Clearance in Delhi

2010, Shrt Maheswar Naik: Will
the Minister of Works, Housing ard
Rehabilitation be pleased to state:

{a) the number of slum-dwellers
in Delhi who have been allotted land
for housing purposes under the
Jhuggi-Jhonpri Scheme for clearance
of slums;

(b) whether it is a fact that several
slum-dwellers from Rajasthan who
had been given land under the scheme
have sold their plots; and

(c) if so, the action taken in the
matter?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) 7,829 plots (4,264 of 25
square yards each and 3,565 of 80
square yards each) have so far been
allotted under the Jhuggi and Jhon-
pri Removal Scheme to squatters on

Government and Public lands in
Delhi.
(b) No record about the States

from which the squatters/allottees hail
is maintained. It has however been
reported that about 300 plots have
changed hands.

(c) Show-cause notices have been
issued in all cases. Allotments of
about 200 allottees have been can-

celled and steps are being taken to
resume possession.
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Economic Survey

2011: Shri D J, Naik: Will the
Minister of Planning be pleased to
state

(a) whether it is a fact that a
report of economic survey undertaken
by two colleges of Tiruchi has been
received by the Planning Commis-
sion; and

(b) if so, the findings of the survey?
The Deputy Minister in the Minis-

try of Finance (Shrimati Tarkeshwari
Simha): (a) Yes, Sir.

(b) The findings are summarised in
the Statement laid on the Table of the
House. [Placed in Library. See No.
LT-2673/64).
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Coal Transport Problem

2013, Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the team of foreign
consultants has submitted its final
report the coal transport problem in
India;

(b) if so, the main suggestions in
the report; and

(c) if the reply to part (a) above
be in the negative, the reasons for
the delay?

The Minister of Finance (Shri T. T.
Krishnamachari) (a) No, Sir.

(b) Does not arise,

(e¢) The work is in its fina]l slages
now, and considering the scope of the
work involved there cannot be said
to have been any undue delay,

Anti-Fraud Squad e
/,:r

O

Shri Siddheshwar Prasad:|™~

Shri D. C. Sharma:
2014,

Shri P. R. Chakraverti: |

Will the Minister of Finance |hé
pleased to state the progresg made.| ity
the proposal to set up a high power
anti-fraud squad to check and penalite
economic offences in the Corporate
Sector?

The Minister of Finamce (Shri T. T.
Krishnamachari): An Officer on Spe-
cia] Duty has since been appointed
to study the scope and functions of
existing Enforcement and Intelligence
Organisations under the Department
of Revenue and to make suggestions to
coordinate and widen the scope of
their activities. This officer has since
submitted his report, which is now
under consideration of Government.

TroreaT % T frd § o O wreware

oty s wiwWT T dwn v
e 7\ g a7 &Y g1 74907

(F) @ a7 7= 2 f& =oe=a),
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Seizure of Cotton Cloh
( Shri Jedhe:

2016. 7 Shri M_ L. Jadhav:
| Shri Lonikar:

Will the Minister of
pleased to state:

Finance be

(a) the number of cases of seizure
of colton powerloom cloth reported,
State-wise, during 1963:

(b) the quantity of cloth seized and
the number of cases in which decision
has been taken: angd

(c) the time likely to be taken to
finally dispose of the cases?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). A state-
ment indicating (a) State-wise num-
ber of cases in which cotton fabrics
produced on powerlooms were detain-
ed|seized during the year 1963, on the
ground that those fabricg were believ-
ed to have been removed from the
place of manufacture without payment
of Central Excise duty leviable there-
on; (b) the quantity of fabrics de-
tained|seized; and (c) the present posi-
tion of the cases, is placed op the
Table of the House. [Placed in Lib-
rary. See No. LT-2674|64].

“Fxcise Duty on stock of Yarn”

J Shri Jedhe:
Shri Lonikar:
Shri M L. Jadhav:

Wil] the Minister of Finamce be
pleased to state:

2017.

(a) whether it is a fact that orders
have been issued to collect differen-
tial excise duty on the stocks of yain
held on the midnight of 28th February,
1964 and 1st March, 1064;

(b) whether it is a fact that duty
is also being levied on the sized beams
ready on the particular day;

(¢) whether it is a fact that exc:se

rauthorities are charging duty on the
weight of the sized beams and on the

net weight of the grey yarn; and
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(d) whether it is a fact that diffe-
rent procedures are being followed in
different areas?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. There
are two rates of duty for cotton yarn
not actually used for weaving in a
composite mill: (i) a lower rate of
duty for single yarn, whether grey or
bleached and multiple fold yarn (grey
only) if cleared out of the factory in
hanks of plain reels, and (ii) a higrer
rate for other yarn. With effect from
ithe 1st March, 1964 beaming, warping,
winding, reeling etc. is treated as a
process of manufacture for purposes
of the Central Excises and Salt Act,
1944. Accordingly if the yarn which
was initially cleared in hanks of plain
reels at the lower rate of duty is sub-
jected to any of these processes, o
differentia] duty is leviable thereon,
whether the hank yarn was initially
cleared before or after the 1st March,
1964. h

(b) with effect from the 1st March,
1964, Special Duty of Excise is levi-
able on sized yarn only. Accordingiy
if yarn initially cleared as unsized, is
subsequently sized with the aid of
power, the special duty of excise is
leviable thereon.

(c) Subject to the position expiain-
ed in reply 'to parts (a) and (b), Cen-
tral Excise duty ang the Special Duty
of Excise are leviable on ‘grey’ or
‘sized’ yarn on the basis of the weight
of unsized grey yarn; where, however,
the yarn is otherwise processed, the
weight of the processed yarn foiims
the basis of assessment.

(d) As far as Government are
aware, the answer is in the negative.

Dearness Allowance

2018, Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether any decision hag been
taken on the proposal to grant dear-
ness allowance to Central Govein-
ment employees drawing pay over
Rs. 400 per mensem; and

172 (Ai) LSD—3

(b) if so, the nature thereof:

The Minister of Finance (Shri T, T.
Krishnamachari: (a) No, Sir.

(b) Does not arise.

Ayurvedic Medicines

2019. Shri M. Rampure: Will the
Minister of Health be pleased to
state:

(a) whether Government propose
to set up cells in various hospitals for
working out basic standards for Ayur-
vedic medicines which alone ecan
guaran'tee the genuineness of such
medicines; and

(b) if so, the names of such hos-
pitals?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). At its meeting
held on the 6th-8th February, 1964,
the Ayurvedic Pharmacopoeia Com-
mittee set up by the Ministry of Health
cxpressed the view that it would be
desirable to set up cells in the hospi-
tals having pharmacies attached to
them for working out basic standards
in respect of single drugs and com-
pound preparations. It is slill collect-
ing information from the State Gov-
ernments and no definite proposal
has yet been formulated or submitted
to Government.

Study Tours

2020. Shri Jashvant Mehta: Will
the Minister of Finance be pieased
to state:

(a) the number of Government offi-
cers of different Ministries deputed
for study tour in foreign countries
during the last flve years;

(b) how many of them have becen
deputed second time for study pur-
poses; and

(c) how many of them have since
left Government service?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) to (c). The
requisite information is being collect.
ed from the various Ministries|Depart-
ments and will be laid on the Table of

the House as soon ag it is available.
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Irrigation Facilities

Shri Jedhe:
2021. { Shri V. T. Patil:
Shri Baswant:

Will the Minister of Irrigation and
Power be pleased to siate:

(a) the percentage increase made
in various States starting with the
First Five Year Plan in irrigating the
land; and

(b) what has been tne criterion for
providing irrigation facilitieg to effect
this increase?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A state-
ment indicating the pcrcentage in-
crease in irrigation facilities through
major and medium irrigation projects
starting with First Five Year Pluy is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-2675|64].

(b) The criteria are set out in
Chapter XXIV of the Third Five Year
Plan.

Delhi Master Plan

Shri Ram Harkh Yadav:
2022.7 Shri Murli Manohar:

Will the Minister of Health be
pleased to state:

(a) the number of faclories set up
in the Capital prior {o the enfurce-
ment of the Delhi Master Pian have
been held to be unuuthorised and
noxious; and

(b) if so, the steps taken to remove
them or regularise them unde; the
Master Plan?

The Minister of Health (Dr. Sushila
Nayar): (a) Recently, a survey of
the nuisance and noxioug industries in
Delhi was conducted by the Delhi De-
velopment Authority. According to
the information supplied by the Delhi
Municipal] Corporation, there are
about 9860 industries existirg in the
non-conforming areas. Of these 1007
factories fall in the catcgory of ‘nn-
xious industries’.
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(b) In accordance with the provi-
sions of the Master Plan, the shifting
of these industries will be phased and
gradual, so that the dislocation in
production should be minimum and
industry workers may not be put to
undue hardship. The first priority in
the programme of shifting will be
given to the noxious industries.
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Forelgn Exchange for Students

2024 J Shri Ramachandra Ulaka:
"\ Shrl Dhuleshwar Meena:

Will' the Minister of Finance be
pleased to state:

(a) the total number of students
who were given foreign exchange to
study abroad during 1963-64;

(b) the amount of foreign exchange
given to them during the same period;
and

(¢) whether any students have been
refused foreign exchange during the
same period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). Neces-
sary information is being collected and

a statement will be placed on the
Table of the House.
-
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Slum Dwellers in Delhi
2027, Shri Ram Harkh Yadav: Will
the Minister of Works, Housing and

Rehabilitation be pleased to state:

(a) whether it js a fact that Gov-

ernment have rejected the popular
suggestion of allowing {wo housing
units to large families under the
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scheme for housing slum dwellers in
the capital; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The proposal
of the Delhi Municipal Corporation for
the allotment of two housing unils
to the slum dwellers having large
families has not been accepted, be-
cause the number of sium dwellers in
need of housing assistunce is far in
excess of the houses consiructed for
them and this gap is likely to continue
for some time to come in view of
the limited financial resources and
paucity of suitable siles. Most of the
slum dwellers are also unable {o pay
even the subsidised rent of single
units. Allotment of two units to
them will lead to sub-letting or
heavier arrears of rent.
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wrz 1 7% | sgfa oA o area
* 9T ¥ o7 T ST g 7 wwgAg

AFPRIL 9, 1964

Written Answers I00¢2

21 frdreroner oY% wErATLY e qar
TEE wrET  UFEl & w19 3T
gardt O & frgeo % qedar g
F1 TE | TF THTT T AT T OWHT
waeqmet ¥ fafacar ofvat  seeey
F1 AT & HIT ITF QA 97 frgan
T forar wrar & | WifTE w4l &
W wrafaw fsfer gee, T F=ifTw
geqaTe WY fadiaw dar W R
FTHAL FAAT K1 [ T@ @ KT AVA 2,
37 & wrw g & fF ifaqa g
I WA guw & r F% 9§ o
TEOENAAT AT IENEA F 43T q
gfaar &1 AT @A g |

afen afcagt &1 =< o W0 E
wifa Y & | 5 "ear Ty e 3 afqoa
T faffer wd o fafaem =9-
gt qaT  wr Ty FEFAE &7
g | me foer qriaaa ST #1
aga weeq wfafafagi ¥ & oF §
§1T 9T =TFeT " 9 f=fEmm
FEATL WA FET F |G Y @y
faer &1 F1d o T 1 AW AT
carzer forerr & ol 371 71 edra A=ar
w7 2ferfas aga awa 3T 1 2w AT
e arm & fa7 9@t ooy,
3oge, Wifqw gfagd o1 gt
Iqere § | AT FAfAwT ® fafaem
otk are Vfial w1 Wed @6 FoEAr
qedt & Fwife oUW I e
forera & 1 sitaferd? %Y #re g sfea
21 eyl & fanion & fog ot afeqia
I7gfrET  F1 f2ar S MET WS
uF feaaer wra & 1

I Fr wrarg fafecen  &ar #
ft ot FTo7 & g€ Ffagw g
AR A FIAQ yrElEg, (W s
|z, faoet @, gaw wifz fedr of
Froor ¥ 2y & Sl ¥ wgiwer AN
AT | GIW OF 3T FT [W-TAE
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F & | TN qegwi & arve & 7 fg
gra faqe & =T {9 fasr o &
dt ag & AgfAT aEAE gra
F AT FA T TAE F@T R
A1 &% AT qiq qF 9F Wi qEé
auAT A1l Fq TF F AAffaw 7 &
A8 FAHT AL & AT

wigifes ey fafees

o8, S WhETT T AT
FAT PATRA HAT IE TAR FT FIA F4
f= :

(%) 71 g #w= g fF
JTF(T T 757 TLRAU F1 78 AMFIL
rear & fF srgafas taeed fafemst
F1 tfweze afzgw dfezwT e
FT gear §; AT

(=) =fz gf, ar 28 somar fFa
|FT Teql & oA A g 7

e WA (IMo gairer ATA)
(%) «r 7dr, fog wtag Fraat & fras
(EF) & wd ToT qFEA B AW
qI3Ww grar wfaaw o¥ sgfaal w0
foms arg wrdm faiwer  ofveg
giafas § "o amad T g,
oees Afsrw dfeemx Tifve F31
&1 "EaHr § |

(@) I9aew  FEFAT F WAL
argd faw w1 gy Sfewasd F Ffoe
aqt & graea ¥ oF) qIqmE  UAEdT,
fasdft, dora, AEE AW, IAT W=W
AR A q3w E A o §

Medical Colleges in Andhra Pradesh

2030. Shri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state:

(a) the total granis sanctioned to
the Medica] Colleges in Andhra Pra-
desh during 10863-64; and

(b) the total grants allocated for
these colleges during 1564-65?

The Minister of Health (Dr. Sushila
Nayar): (a) and (v). The estab-
lishment and expansion of medical ecol-
leges has been included as a Centrally
Aided Scheme in the Thud Five Year
Plan. In accordance wiih the proce-
dure for payment of Central assis-
tance to State Governments, grants
are sanctioned to Staie Governments
for groups of Centrally Aided Schemes
in lumpsum and not for individual
schemes, During 1963-64 a lumpsum
grant of Rs, 49.82 l.khe was sanction-
ed to the Government of Andhra Pra-
desh for all Centrally Aided Schemes
including the scheme regurding medi-
cal colleges.

In addition, a sum of Rs, 4,90,000/-
was also sanctioner to ithe State Gov-
ernment during 1963-64 for the ex-
pansion of medica] colleges under the
Emergency Scheme¢ whicli has been
ireated as a Ceniraily Sponsored
Scheme. i

The allocation of grants to State
Governments for Centrally-aided
schemes and for the Emergency ex-
pansion of medical colleges, during
1964-65, wil] be given on the basis of
the additional students admitted,

weEr W

3031, ot WA : Far fae T
g A FT FIq T4 F :

(F) wevft &% & mrwd &
forrTT o ggr guT H faar gt
fear wmr; =<

(@) oferares SEETEr & s
qF QUL A Frowrew § 7

= st (st fvo @0 wovmTNTG)
(F) s afvewmes (faferdex)
gy & T AT & AT 39 fewee,
L83 F FH q¥9.KI A AT
TqT g1 | o FARd (faware
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wf22T) F1 fa T g0 wTE TH ¥
AT, T TG TF AHIFAHT F1
A Y. oY FT& Tyar fggr v fowd
FqATq qf T & (Ferr fafa-
¥IT QFTIE) F oy O mr Y, 13
WT"E 9T MR 9T |

(=) fF gfem stig-ggamer F¢
T & WY waTeat § 7% gt g% fawre
faar o @r §, sy 9 @9 g
T gead Tl af ey 1 5w
wq TF QU U |

Local Developracnt Weike in Uttar
Pradesh

2032, Shri Vishwa “aith Pandey:
Will the Minister of Planning b2
pleased to state:

(a) the total amounl given so far
to Uttar Pradesh for local Develop-
ment works in the Siute during first
and secong year of the Third Year
Plan; and

(b) the amount proposed to be allo-
cated for Uttar Pradcsh for the said
purpose during 1964-657?

The Deputy Minister in the Minis.
try of Finance (Shrimatl Tarkesh-
wari Sinha): (a) Central grant assis-
tance of Rs, 89-40 lakhs ior 1961-62 and
Rs, 11000 lakhs for 1962-63 wer:
relcased to the Governmrent of Uttar
Pradesh for Local Cevelcpment Work:
Programme during the first two years
of the Third Five Vear Plan:

(b) The State-wise uliocation of
funds for Local Development Worke
Programme for 1964.65 iz under consi-
deration.

Sharavarthy Hydro-Electric Project

2033, Shri D, C, Sharma: Will the
Minister of TIrrigation and Power
be pleased to state:

(a) whether the cost estimates of
the Sharavarthy Hydrc-Electric Pro-
ject are again being reviced upward,
and
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(b) if so, the reasons therefor?

The Minister of Irrigation and Power
(Dr, K, L. Rao): (a) The cost esti-
mates of the Sharavarthy Project,
Stage I were first revised in 1961 and
then again in 1963. Nu further re-
vision of the estimates hac been com
municated to the Government of India
The cost estimates of the Sharavarthy
Project, Stage II aie at prsent unde-
revision.

(b) (i) The originai estimates which
were based on rates rievailing in the
year 1956 were [nund 1u be top Jow
at the time the Slage I works gained
tempo by the latter part of second
Plan;

(ii) As a consequence of further
studies carried oul, it was considered
desirable to modify the scope of stage
I works as well as ile design features
in several respects

Bhakra Reservoir

2034. Shri Hem Raj: Will the
Minister of Irrigaiion ang Power be
pleased to state:

(a) the amount ¢! silt that js be-
ing deposited year after year in the
Bhakra Reservoir after it3 comple-
tion;

(b) the extent to which the soi] con.

servation measure; huve been success-
ful in checking it3 inflow;

(c) the actual life of Llug reservoir
as planned; and

(d) the expected iife of this reser-
voir now?

The Minister of Irrigation and
Power (Dr, K. L. Ran): (a) Aboul
25,000 acre-feet per year on the basis
of ‘the rate of siltation in the four
years 1958-80 to 1962-63;

(b) Soil conservation messures are
in progress but it is 1oo early to
gauge their effect,

(e) It has been estimated that the
entire dead.gtorage will be lost pro-
gressively in 280 years und the entire
storage upto R.L. 1680 in 630 years;
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(d) The rate of s.tation is some-
what higher in the inlia]l gltages and
it is too early ic estimate the life o
the reservoir on the Lasis of actual
siltation.

fat Trx, 7f facelt & wATER

Jo03Y’ =it o Fo mat : wT
fantor, we ao gaaia WA o
A FT FW TG fF o

(F) 7 7 ¥ & f* faeet <,
7€ fRedT § FTHI G&AT § T FRET
qieAT 98 §; W T g, O TAFT FILT
;T g

(@) #m a8 1 a9 & fF
FAE # §O 0§ e A §, (9%
T GACTE Qe faar gan 8 W
¥ 9 QIS "ifad F@Ed ¥ 39
TS FAAMET §T WA THET A
57 &, foaas AT 34T ofar #
A1 A F fAq 99 gt FUT W™
§ W
T (1) w9 I e ¥ wnde
far m § faw ey ¥ wdt ¥ &
HuC g 7

fmfor, wma ear geafe @A
(st WpT =g emr) @ (%) & (7).
el I ofd & qize wAWI # ¢
335 HEIT @rdr & | | fwer e
ga 1 @1 fasre ¥@ F fag e
1 wrtar §Ar< FT 1 T &, forw
HAMT A 7FTAT F1 oy fzan emdm
A ¥q 1 G7: farg aar ¢7: fmio
¥ farg g fFar ST | g9 graATsl
F1 Ffi=a FE@ I GfFw T FB
wEAD 1 &1 ITH @A X AWV FT
W g3 T @it e fomr mw
A §8 WA AFEl &1 FE@ qF
frator fawmt arar s qifed #%
far S ¥ ST AR Wi were g
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faar T | fEt <re i & o W@ Q'
TEIT QIET 9, A1 @A F e ¥ 6%
forg goa At fromr sr 9w
" FT I94TT qfeq® faamy wqr 37
w fag #T fomr mar & 1 s St Ay
Ffers fAare sqra qiaTdr sa=ft
1 wr afeaqi # fagr o @ &
fraas framast (wefede aew) ¥
W< wigFr fow s #71 frars
T 9 F gRAIT §, Ew wgET §
3% dvfew faave & faar W
AUl

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STRIKE BY Bomeiy HARBOUR
TUG CREW

Shri P. R. Chakraverti (Dhanbad):
Sir, I call the attention of the Min-
ister of Transport to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The reported strike by Bombay
harbour tug crew.”

The Minister of Shipping in the
Minisiry of Transport (Shri Raj
Bahadur): At about 2.30 P.M. on the
6th April, 1964, the Bombay Port
Trust General Workers Union called
out some of the flotilla crew in the
Port Department on an indefinite
strike in support of its demand for
the revocation of charge sheets serv-
ed by the Deputy Conservator against
six employees of steam tug ‘ANAND"
The facts are as follows.

2. S.T. ‘ANAND’ was laid up for
survey on the Tth February, 1964,
When a vessel is laid up for survey,
the Engine Room Crew of that ves-
sel are invariably required to help
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the staff of the Engineering Depart-
ment assigned to repair the vessel
and, among other things, attend to
duties like lightening of main engine
bearing nuts, lifting and carrying
machine parts from one place tg the
other on the vessel or from the ves-
sel to wharf and lorry and vice versa,
These are traditional duties which the
Engine Room Crew have always car-
ried out in  the past, When S.T.
“ANAND" was laid up this time, its
Engine Crew refused to carry’ out
these duties in spite of verbal and
written orders. Notices were, there-
fore, served on six members of the
staff concerned on 4-4-64 asking them
to show cause why disciplinary action
should not be taken against them,
Their explanation was due by the 9th
April, 1964. No disciplinary action
had in fact been taken because this
could not be done till their explana-
tion had been received and consider-
ed by the Port Trust.

3. A section of the Flotilla crew of
the Bombay Port Trust struck work
without notice at about 230 P.M. on
Monday, 6th April. In the view of
the Port the strike is not only not
legal since the men are a party to a
pending adjudication before an Indus-
trial Tribunal, but also totally un-
justified.

4. The reason for the strike is the
notice served by the Deputy Conser-
vator on six members of the vessel
under repair asking them to show
cause why disciplinary action should
not be initiated against them for re-
fusing to perform certain duties of
engine room crew. It was open to
the men concerned to reply accord-
ingly in answer to the show-cause
notice and, if necessary, to make suit-
abe representation to the higher au-
thoritits. No disciplinary action was
taken. The men, however, have been
on lightning strike called by the Bom-
bay Port Trust General Workers
Union without even discussing the is-
sues involved with the Port Trust
authorities and in violation of the as-
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surances given to the Union Minister
of Transport by the same Union to
the effect that it would not resort to
strike without consulting the Federa-
tion of the Port and Dock Workers
Unions.

5. The Port Trust have taken all
necessary steps to minimise immobi-
lisation of ships. Since the strike
started, 25 shipping movements have
taken place, including passenger
ships. Since yesterday 6 tugs have
been fully manned by loyal workers
and one by the Navy. Three launches
are being operated by Port Trust
Crew and one by the Navy. There
are now 14 ships waiting for berths,
including  one foodgrain  tanker,
which is normally due on 10th April.
The Port Authorities expect to move
in 9 ships on the evening tide in all
the docks.

6, The Regional Labour Commis-
sioner is holding conciliation proceed-
ings since 8th afterncon.

Shri P. R. Chakraverti: May I know
whether it is a fact that there are
long-standing  grievances of the
workers against the authorities and
that they have represented earlier
and, if so, whether the Government
have taken steps to see that this in-
cident should not serve as a ground
for going on strike?

Shri Raj Bahadur: As a matter of
fact, on the contrary, practically all
the grievances have been settled and
set at rest. A few anomalies, which
they allege are still continuing, have
been referred to adjudication. On this
particular occasion, because they re-
fused to do the traditional work
which they have been doing in the
past, their explanation was called
for, and apparently that is the rea-
son why they have gone on strike,
which is absolutely unjustified.

Shri Bade (Khargone): May I tP
know to what political party this
union is affliated?



rororx Calling Attention CHAITRA 20, 1886 (SAKA) to Matter of Urgent 10102

Shri Raj Bahadur: I have stated the
name of the Federation. It is the Port
and Dock Workers and Employees.

Shri Bade: By what political party
is it supported, if it is not affiliated?

Shri Raj Bahadur: I have stated
the name. But I think it is the Hind
Mazdoor Sabha. But the affiliation,
if I may say 50, is very, very uncer-
tain.

oft ®$gY™ (IT77) : Weqrgl T
geara F1 &, 998 gus) fFaq a1 9%
AT ZA1E AT 37 Feaea | faT i
¥ fa=re aFzy feo a0 & 97 395
TEAMAZ F7A T FOT 790§, ITAET 7
war & ?

of TR ARITT: A FAME TET R |
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Public Importance
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¥ QI T E A g & &,

ot WiFT WA q@w 0 GF FAT
gAl, 17 3§ I {37 aF 987 @y a)
AT FT T0 AG@ETTT FT AFAA )
TAT | SHA TIHTT FA0 FIAT 7

Shri D. C. Sharma (Gurdaspur):
May I know what is the number of
workers who have struck work and
how many of the workers, called loyal
by the hon. Minister, are on duty
now, and how far is the shortage
there?

Shri Raj Bahadur: To begin with,
there was a larger number of
workers, about 800. But, as I said, on
the 7th and B8th itself a large section
out of them have already returned to
work, and six out of the 15 tugs are
working, and more will start work
this afternoon. That is what the
Chairman of the Bombay Port Trust
has told me,

ot gemmE et (faeaix)
BEA agAr 9 W& | ¥4 ggAEi
F 8 1% 797 &g Faw IR E A
TIATITE ©T & T4 2419 9C 9 FHF7T
AR FTATR@E T

ot TA T : TGT TF 9 gearT
F1 @ray § F wE F1 aFAr g fw
T GTWE § T W T gt NG
7t & | vF BT 1 gf 9AET g, vE
TRFEEY |

Shri Shinkre (Marmagao): Has the
Government ascertained that this is
not an isolated matter, but that it is
the result of long-standing grievances
and, if so, what are the Government
proposing to see that such strikes do
not take place in future?

Shri Raj Bahadur: I have just now
stated that we have discussed these
things and we have set at rest most of
the disputes that were pending for a
long time, and the remainder which
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they say are of the nature of anomal-
ies, have been referred, as I have al-
ready stated, to adjudication. All that
could be done has already been done.

12.10 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESTATE

Act AND CusToms ACTS

The Deputy Minister in the Minis-

try of Finance (Shrimati Tarkesh-

wari Sinha): 1 beg to lay on the
Table—

(i) a copy of Notification No. S.0.
1021 dated the 21st March, 1964
containing Corrigenda to Noti-
fication No, S5.0. 659 dated the
22nd February, 1963, under sub-
section (2) of section 33 of the

Estate Duty Act, 1853,

[Placed in Library, See No. LT-
266?[64],
(ii) a copy each of the following

Notifications under section 159

of the Customs Act, 1962:—

(a) G.S.R, 567 dated the 3lst
March, 1964.

(b) G.S.R, 546 dated
April, 1964.

(ey G.S.R. 569 dated
April, 1964,

(d) G.S.R. 570
April, 1964,

[Placed in Library, See No, LT-
2‘583!‘54],

Dury

the 4th
the 1st

dated the 1st

12.11 hrs.
ESTIMATES COMMITTEE

FIFTY-SECOND REPORT

Shri A. C. Guha (Barasat): Sir, I
beg to present the Fifty-second Report
of the Estimates Committee in Per-
sonel Policies of Public Undertak-
ings.
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12.12 hrs.
*DEMANDS FOR GRANTS—contd.

MINISTRY OF STEEL, MINES AND
Heavy ENGINEERING—contd.

Mr. Speaker; The House will now
take up further discussion on the
Demands for Grants under the con-
trol of the Ministry of Steel, Mines
and Heavy Engineering, Shri P. C.
‘Sethi may continue his speech.

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C. Sethi): Sir, 1
had just finished about the Department
of Heavy Engineering and [ was
switching on to the Department
of Iron and Steel when the
House adjourned yesterday. I am
greateful to you for giving me
this opportunity to participate
further in this discussion. Sir, eriti-
cism has been offered for not having
developed the iron and steel industry
as per requirement. If we look to the
development of this industry in the
vears of ifs inception in other coun-
tries, we would perhaps find the same
scene in the picture.

If we look to the development of
the steel industry in this country, the
Tatas came into the field in 1807 and
till 1948 the production of steel in this
country was only 1:26 million tonnes.
It was only in 1949 that the Govern-
ment of India started thinking and
planning on this subject and it was
only after that that reports from vari-
ous foreign consultants in UK, USA
and other countries were received.
But in gpite of that, action could not
be taken till 1952-53 in this matter.
In 1953 the Hindustan Steel Limited
was established and in 1954 again a re-
appraisal of the demand of steel was
made. It was found that by the year
1860 the total requirements of steel of
this country would be of the order of
4'5 million tonnes, Therefore, the

*Moved with the recommendation of the President,
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House will appreciate that in view of
all these things, the steel industry is

making good Pprogress.

In 1963-64 the demand of steel is
estimated to be of the order of 5'6
million tonnes as compared to 51
million tonnes during 1962-63. Out of
this, a production of about 4-4 million
tonnes is expected and therefore, we
will have to continue to import about
1 million tonnes of steel. The short-
age is very much pronounced as far
as the flat products are concerned.
Therefore, the flat products will have
to be imported for a certain time in
order to meet the growing demands
of the engineering industries in the
country,

The indigenous  production of pig
iron has also improved during the last
sp many years and it has come up to
1-2 million tonnes. But in  spite of
that, there is a big gap between the
requirements of pig iron and its
production today. The requirement
of pig iron is estimated to be of the
order of 2 million tonnes today.

If we see the picture with this back
ground, we will find that in the past
year and currentyear, the three public
sector steel plants have progressed
fairly well. In March 1963, in ‘Rour-
kela the production was 91,417 tonnes
of ingots, which is about 108 per cent
of the rated capacity, It is true that
the plant could not keep up this rate
of production for the coming months
and the production again went down.
But this was on account of so many
situations, especially the deliberate
slow-down on the part of labour. It
is also true that there were certain
operational difficulties and blast fur-
naces 2 and 3 had to be closed for a
cerlain time, After these repairs, it
again started picking up, but the recent
communal disturbances again retarded
the production in Rourkerla.

As far as Bhilai is concerned, pro-
duction in respect of the major pro-
ducts is higher than the rated capa-
city, For example, from April to De-
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cember 1963, Bhilai has producted
8,98,029 tonnes of coke, 9,68,654 ton-
nes of iron, 849,392 tonnes of steel
ingots, 1,66,991 tonnes of Semi-finished
steel and 4,88,845 tonnes of finished
steel,

With regard to Durgapur, produc-
tion during the recent months has been
above the rated capacity in most of
the units of the plant, The target of
production with regard to hot metal,
big iron, steel ingots and finished steel
has been achieved quite satisfactorily
and we hope that this production rate
would continue in Durgapur.

With regard to the  production
programme of steel plants, not only

that they have progressed fairly
well but we have been progres-
sing wvery satiefactorily as far as

the expansion programme of all the
three public sector steel plants is
concerned. The Rourkala steel plant is
to be expanded from 1 to 1'8 million
tonnes Bhilai is to be expanded from
1 to 2'5 million tonnes and Durga-
pur is to be expanded from
1 to 1'6 million tonnes, Practically all
the equipment as far as Rourkela is
concerned would be coming from West
Germany, A delegation headed by the
General Manager of the Rourkela
steel plant had been to Germany to
sign the contracls with regard to the
cxpansion programme, Therefore, the
Rourkela expansion programme is pro-
ceeding satisfactorily and the foreign
exchange requirement of the expan-
sion would be coming from the West
German Government credit.

Similarly, with regard to Bhiali the
estimated cost of Bhilai expansion is
about Rs, 1'52 crores with a foreign
change content of about Rs, 67 crores.
This also is being finalised with the
Government of USSR, and on the
basis of the agreement which was
signed in the year 1962 the Bhilai
expansion programme is also going on
satisfactorly. On the 13th of this
very month the fourth coke-oven bat-
tery would be inaugurated by the
hon. Minister and in September the
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next blast furnace would be inaugura-
ted. So we hope that as far as Bhilai
is concerned during the Third Plan
period this would be the first plant, as
far as expansion programme is con-
cerned, which will go on stream.

Similary, Durgapur expansion pro-
gramme is also going on satisfactorily
and all orders have been placed
except for the sintering plant, We
hope orders for the sintering plant
also would be finalised during this
month, The total cost of the expan-
sion programme in Durgapur is
Rs. 600 million out of which the fore-
ign exchange content is Rs. 256
million. This would come from the
U.K. credit and hope that the Durga-
pur expansion programme will also
go on satisfactorily. .

We have not only kept the present
demands or the demands during the
Third Plan in view, but we have in
view the future planning as far as
steel requirement ip this country is
concerned. Keeping these in view a
Steering Group has been set up by the
Ministry. That Steering Group has
done quite a good amount of work.
They have covered quite a mice
ground, They have estimated that by
1970-71 our demands for pig fron
would be of the order of 3.462 million
tonnes, for rolled steel it would be
13'594 millioh tonnes and about 18-287
million tonnes of ingots. Therefore,
planning for this additional capacity
of steel has to be made. The Steering
Group has suggested many things
with regard to this and the expansion
of all steel plants including the pri-
vate sector stee] plants is also envis-
aged.

In this connection, I would like to
point out that Shri Morkara has rais-
ed a point about the size of the plant
during the debate yesterday. As far as
the size of the plant is concerned, it
is now an admitted fact in steel
technology as the size of the plant
increases the cost decreases. There-
fore, we would see that during this
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expansion all the steel plants are
going to expand like this: Tatas from
1 to 3 miliion tonnes, Indian Iron from
1 to 2 million tonnes, Bhilai from 2-50
to 3:50 million tonnes, Durgapur from
1'60 to 300 million tonnes and Rour-
kela from 1'80 to 2:50 million tonnes.
Therefore, no steel plant in India
would be of the capacity of 1 million
tonnes and they would all be expan-
ded to the capacity I have already
stated. The Bokaro plant also which
we are going to envisage now will be
of 4 million tonnes capacity. There-
fore, we can see that the size of the
plants is increased as far as possible,
It is true that Soviet Russia has
launched upon a big scheme. They
are ready with the blue-prints for
establishing a steel plant of the size
of 20 to 25 million tonnes. But, Sir,
for a big plant like that we have to
consider the problem of transportaticn
and many other things.

Apart from this, the regional dis-
persal of steel plants is quite neces-
sary. From this point of view you will
see that dispersal of steel plants has
to be done in our country, The pre-
sent steel plants in our country have
been established only in the eastern
region, Most of them are there. That
is why Bhilai was chosen. Now we
want to further disperse the steel in=-
dustry so that it may go to the south.
Not only that, we are also thinking of
putting up steel plants in ports.
It is not only necessary from the point
of view of steel production but also
from the other point of view, namely,
the country's safety. That is why ell
efforts are being made to disperse the
industry as far as possible.

With regard to one of the points
which Shri Indrajit Gupta had raised,
namely, with regard to housing for the
steel plant’s workers, I may bring to
the kind notice of the House that the
requirement of houses after the ex-
pansion is about 15000 in Rourkela
out of which 11,606 houses have been
constructed; in Bhilai about 11,000
houses have been constructed and in
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Durgapur about 10,300 houses have
been constructed and about 2,000

more houses are under construction.
It goes to show......

Shri Indrajit Gupta (Calcutta
South West): How many workers still
are not provided with any accommo-
dation?

Shri P. C. Sethi; More than 70 or 75
per cent of the workers have been
provided with accommodation. If you
look to the amenities which are being
offered in the steel plants, you will
find that they are much better as
compared ip the private sector steel
plants.

Shri Indrajit Gupta: Even one-
room tenements have been built
which even the Prime Minister has
condemned.

Shri P. C. Sethi: All the houses
cannot be constructed in one day. It
will take time. It is our endeavour
and we hope to see that all the work-
crs who are in the steel plants are
provided with houses,

With regard to the reguirement of
pig iron by the year 1970-71 it would
be of the order of 4 million tonnes.
At the moment we are having about
1.2 million tonnes {from the public
sector steel projects and we expect
about .75 million tonnes of pig iron
from the licences which we have given
to the private parties. Even then
there will be a gap of 2.2 million
tonnes as far as pig iron is concern-
ed. Therefore new blast furnaces are
being put up in Durgapur and Bhilai.
Besides that, we hope that about six
more blast furnaces of the capacity of
4 lakh tonnes will have to be put up
so that the pig iron requirements can
be met.

Lastly, I would draw the attention
of the House to the requirement of
alloy and special steel including low
alloy steel. As far as alloy and spe-
cial steel is concerned, the Steering
Group has estimated that the demand
of alloy and special steel would be of
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the order of 1 lakh tonnes of low alloy
high strength steel and 1,80,000 tonnes
of electrical steel. About 1 million
tonnes is the total demand which they
have envisaged. Qut of this the pri-
vate sector licences which are about
23 in number and which are also ex-
pected to go into production by 1970-
71 and Durgapur and Mysore Iron
and Steel Works, Bhadravati, would
be producing special steel which
would come to about 3.34,400 tonnes.
This again leaves a deficit of about
4,14,000 tonnes. Therefore all possi-
bilities will have to be explored and
all avenues will have to be found out
to meet this deficit. It is hoped that
during the next few years Durgapur
will be expanded; also, Bhadravati
will be expanded and besides this, in
order to meet this deficit, perhaps new
licences may have to be granted,

With these words I have done with
regard to the iron and steel depart-
ment and I thank you very much for
having given me this time.

Shri Ranga (Chittoor): Mr, Speaker,
Sir, I am glad that this is a young
ministry and it is manned by youth-
ful Ministers. As I was listening to
these two young colleagues of ours I
felt as if they were preparing for
their M.A. or M.Sc. examination;
they were in such a hurry.

Mathur
observation

Shri  Harish Chandra
(Jalore): That was the
made here.

Shri Ranga: They tried to master
their details; but then they are not
responsible for the policies which
they are obliged to place before us.
The Minister who can be considered
responsible mostly for the policies of
this Ministry is also young and ener-
getic and, therefore, let us hope for
good enough results from this Minis-
try by the time we meet them again
next time.

So far as their achievements have
gone till now, not of this particular
Ministry as it has come to be consti-
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tuted but of these plants taken to-
gether, I think, the epitaph had been
written temporarily by their own
friend who is an untra-socialist and
who, at the same time, knows some-
thing of business management because
he belongs to the brood of private
enterprise as well as successful en-
trepreneurs. He has stated it quite
clearly yesterday how in regard to
all these three great iron and steel
mills we have spent three times at
least, sometimes even five times, as
much as we had projected for. And
the achievements are most unsatis-
factory. One thing alone is enough 1o
strengthen this conclusion that we
have reached. Before the First World
War and after the Second World War,
we were told, as per the steel equali-
sation fund, that the cost of produec-
tion of steel in cur country was much
lower than the world parity price
and, therefore, whatever we imported
into our country, since it was costing
us so much more, was put into a pool
with our own local production. Thus
the prices were equalised and some
ad hoc price was reached and it was
at that price that steel was being
sold in our country. What do we
find now? That equalisation process
has been given yp. Why? They have
given some reasons but the most im-
portant reason appears to me to be
that our local cost of production has
gone up by leaps and bounds. As
Mr. Morarka was saying yesterday,
it is somewhere near the maximum
anywhere in the world. If that is the
achievement that my hon. young
friends of the Ministry wish to be
proud of, I cannot congratulate them.

They have started with the object of
developing a number of heavy indus-
trial plants in our country. Out of
them all, I find that we are not mak-
ing sufficient progress in regard to
electrical power equipment and in the
development of this transport equip-
ment, steel and metallurgical indus-
tries equipment and also the mining
and drilling equipment though there
the progress is not too bad. As re-
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gards fertiliser and chemical equip-
ment, it is very bad; in the case of
structurals, it is only at the begin-
ning stage and with regard to indus-
trial machinery also, it is at the ini-
tial stage. Then, when we come to
this automobile industry, the House
has had the experience of listening to
the hon. Minister expressing their
inability to develop, what they have
themselves declared more than once
to be their almost immediate objec-
tive, the manufacture of the poor
man's car or the low-priced car. They
did not take the House into the fullest
confidence as to what difficulty they
had experienced in the way of deve-
loping its manufacture, They only
gave a few rcasons in regard tp the
shortage of foreign exchane and also
in regard to priority for allotment of
foreign exchange and so on.

Sir, they have themselves contract-
ed a debt of Rs. 7000 crores in the
name of our country in order to buiid
these and many other industrial pro-
jects and they want us to be proud of
them. They have been borrowing,
begging, for loans from foreign coun-
tries in the world. What is their
achievement even there. All these
various countries in the world have
promised to give us more than Rs. 3000
crores of debt and yet we are yet to
utilise Rs. 1451 crores. That is only
in regard to external assistance as out-
lined in the Economic Survey for 1963-
64. In addition to that, there is also
assistance committed by the Aid India
Consortium. There also a sum of
Rs, 1291 crores was promised. A sum of
Rs. 482 crores alone has been utilised.
What has happened in regard to the
allotment of their own priorities?
Why is it that the allotment has gone
s0 awry that they have not been able
to fulfil the promises, the bold pro-
mises, that they have themselves
made to the people in regard to the
automobile industry?

I would like to ask for one or two
explanations from my hon. friend in
regard to Ramachandrapuram project
and also Trichy project. There is an
interesting detail about this matter.
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In regard to the other projects, they

have put it in heavy lead; I do not

know why, wiren it came to the smaller

projects or nmewer projects, they put

it in ordinary print. Is it because

they have given a lower priority to

these things? I do not know. But

then, let us look at it. If one reads

carefully about what is being done

with regard to the heavy power equip-

ment plant at Ramachandrapuram’
and the high pressure boiler plant at

Tiruchirappalli, one would find that

there is some difference in their pro-

gress. One is being developed a little

more carefully and assiduously and

speedily than the other one. I would

like to know whether there are any -
special reasons for this. Is it because*
one local Government is more co-’
operative than the other? Or is it

because this particular Ministry itself .
is interested more in one plant than

in the other?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): My hon. friend is very
unfair.

Shri Ranga: It is for my hon. friend
to tell me. I am not making any final
judgment yet. But my hon. friend can
himself read it, and he would be able
to find out the position. [ do not
want to go into the details here,
because I do not want to draw a defl-
nite conclusion here and now.

Having said that, I would like to
state what our attitude is in regard to
these projects. These are all very
heavy ones, and they cost too much
for the country, and we are trusting
this Ministry to achieve the results.
The Finance Minister has placed an
objective before them that they
should be effective, efficient and
profit-earning and  they  should
be capable of ploughing back their
profits or at least as much of their
profits as possible into further deve-
lopment. And yet, I do not think
that they are fulfilling these objec-

tives.
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When these great projects have once
come into existence, it is in the inter-
est of the nation as a whole and all
political parties, and all social ele-
ments and public workers are also
interested in seeing to it, that these
projects redound to the credit of our
nation, would fulfil the objectives,
would prove to be profitable and would
prove to be an asset to our national
and economic and industrial develop-
ment. Therefore, my party stands
for their protection, for their efficient
management and for their develop-
ment, and looks ypon them as assets
for our national economy. But, at
the same time, let us also be very clear
about one thing, namely what we
mean by patriotism. Is it not pat-
riotic to demand priority for the
development of food production in our
country so that we need not have to
depend so much and so largely on
imports, and we may go on minimi-
sing this dependence upon imports of
foreign foodgrains? My hon. friend
may turn round and say ‘Yes, but is
it not also patriotic to develop the’
steel plants?” I am prepared to say
Yes.! But which is more important?
Which should be given a higher prio-
rity? It is not that the one should be
taken up after the other, but even
while all these things are taken up by
Government simultaneously one has
got to be given a higher priority than
the other; and more foreign exchange
and more of our national resources
will have to be allotted to the one
than to the other, even though some
allotments, of course will have to be
made for the second priority, for the
third priority and so on.

Shri C. Subramaniam: Does the hon.
Member suggest that I should take up
agricultural programmes, giving up
the steel programme?

Shri Ranga: Fortunately for him,
and uynfortunately for his argument,
he also happens to be a member of the
Cabinet. He cannot very well ex-
pect us to take him to be a kind of
compartmentalised pigeon here. He
is free to go over the whole gamut of



IOIIS Demands

[Shri Ranga]

the Government's policies, while at
the same time being obliged to con-
centrate on his special responsibilities
in regard to this particular Ministry.

Government have asked the Natio-
nal Council of Applied Economic
Research to study for them  about
the demands of various industries for
more and more iron and steel. They
have come to the conclusion that it
would be better for them to accept
tentatively the target of 16 to 17 mil-
lion tons of ingots to be rolled into
finished steel, 4 million tons of pig
iron and one million tons of alloy
steel etc, etc.

It we were to ask an agricultural
worker what would be his demand?
He would like to say that at least the
minimum wage that is being vouch-
safed to industrial workers, namely
Rs. 100 3 month should be vouchsafed
for him also. But if he were to pro-
ceed on that basis thinking that he
himself is going to get these Rs. 100,
and make his own allotments and
priorities etc. in regard to his own
expenditure budget, then what would
be his position? Actually, he would
not be capable of earning even Rs. 30
a month. That is exactly the position
also in regard to our national eco-
nomy wvis-a-vig these great projects.

Some hon. friends have been cong-
ratulating the hon. Minister on the
courage which he has shown, and of
course, it is easier for him than for
many others to be so very courageous,_
and I congratulate him also on that
because of his age. He has said ‘If
the Americans are not going to ad-
vance money that does not matter;
anyhow, we, would certainly dewvelop
our Bokaro, And why did he sav,
so? He said ‘Because we need it
But is that all the criterion? Can we
afford it? Have we got the know-
how? Have we got the internal as
well as the external funds? Have we
got the trained hands here in order to
train our own people?
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Government themselves have stated
that they have started a number of
training institutes here and there, at
the plant-sites, at the HMT, at Ranchi,
at Bhopal and at other places. At the
same time, they have themselves con-
fessed that it has not been possible
for them to appoint & number of
high-placed people or to recruit them,
just because there is a shortage of
trained personnel in our country. When
are we going to train them up? We
think of Bokaro, and we talk of
building it, and we begin to build it
and we begin to spend public funds,
and then we send here and there, in
a helter-skelter fashion, hundreds of
our boys to various countries, and by
the time it comes to be somewhere
near, we do not have the people to run
them, and even to advise us. That is
exactly what has been happening in
regard to various other projects also.
Therefore, it is necessary for Govern-
ment to be very careful indeed, and
not to be too exhibitionist but to keep
their feet on earth and see whether it
would be possible and whether it
would be advisable for them to go
ahead with this.

If they are to go ahead at all then
why it should be located at Bokaro
itself? Already, it is a huge and big
centre. Durgapur also is not very
far. There are two or three big
plants there. Why are they going to
have this plant also there? It is just
because external economies would be
achieved, But my hon. friend's own
Deputy has just now said that it Is
necessary to disperse these industries.
There is also a strategic objective be-
hind that. One bomb would be enough
to destroy the whole of that area and
all our industries built with our
hard toil would come to be destroyed
by just one stroke. So, would it not
have been advisable on their part to
have thought of some other site for
locating this plant? Yet, they do not
think of it, and they only repeat
‘Bokaro, ‘Bokaro’.
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And after they thought of locating
it at Bokaro, just because the Ameri-
-cans, unfortunately for them and also
unfortunately for us, have been un-
wise enough not to accede to the re-
quest of our Government and also
abide by the advice given by some of
the leaders in the private enterprise
Apo that they should accept the gov-
ernmental proposal and help them to
build the Bokaro plant, Government
thought that it had become a matter of
prestige. 1 feel that the time has
come when we should say to ourselves
that we have grown at Jeast to that
statnre when we should not be doing
things in suchk a childish manner if 1
may say so. It is not merely on
considerations of prestige that we
should commit ourselves in this man-
ner. [ would also say that Govern-
ment have not even got the final pro-
ject report. They have only appoin-
ted =ome Dastur & Co. to give them
some project repor!. They had, it
seems, some fenlative project report,
but some lechnicians from  America
and other countrics thourht that their
proposals woere zll on the high side
and Government would not be able
to provide the necessary  technical
know-how and all the rest of it, and,
therefore, it would be advisable for
Government to reorgranise it or reor-
ient it. But Government thought that
it was bencath their dignity ete., which
they have been saving from time to
time. Thercfore, I would like Gov-
ernment to give this matter another
look and not to treat themselves as
deadly commifted to it, committing
so much of our national resources to
this thing alone.

Then there is the very serious ques-
tion of labour. We were told in the
earlier years that one of the great ad-
wvantapes of having a State enterprise,
a nationalised industry, is to be ab'e to
get the maximum possible co-opera-
tion from labour because labour would
then think that it all belongs 1o them.
That is how Marxism has been popul-
arised. But what do we find in our
country today? My hon. friend, Shri
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Nath Pai, was obliged to lead a move-
ment a few years ago, a strike of
employees of State enterprises. Now
we are having a gtrike at Bhopal.
Only yesterday or the day before the
Minister was wondering why the
communists who believe so much in
State enterprises, who should, there-
fore, naturaliy cooperate with Gov=-
ernmeni, are allowing themselves to
be exploited or are trying to exploit
the situation thereby buttressing ‘those
workers in  their unco-operative
and unsocial getivities against that

highly-prized Bhopal factory, a
big plant. Everyday's stoppage is
costing us Rs. 4 lakhs. Lakhs

may nol matter very much to this
Government which is dealing now in
crores and crores, but they do maiter
to the peopie at large. But why has
this happened? Why is it that Gov-
ernment has not been able to scttle
this matter as any ordinary indus-
trialist or entrepreneur would have
t ied 1w0? We huve come to  realise
now that once there is trouble bet-
ween Government and its employees,
there is no other third factor, no third
clement, to try to intercede between
them sind bring about some peace. On
the other hand, supposing il had been
a private entrenreneur who  was in-
volved? Bul there have not been
such sorious strikes taking place as is
taking place here now. Why is it
taking place here?

Shri C. Subramaniam: Evidently
the hon. Member is not aware of the
situation in the country,

Shri Ranga: I am coming to that.

Take Rourkela. Even the Deputy
Minister deplored the fact that produc.
lion is going down because there is a
go-slow process. The senior Minister
himself also deplored it at the time of
the question hour. Why is all this
happening? It is beeause of the wrong
lahsur policy that is being pursued
by Government not only here but over
the whole gamut of their Slate enter-
prices, more so here.  Is it not neces-
sary for mv hon. friend to bergin to
think that just as he is asking the
staff and various other ncople to think
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of their interest and stake in a parti-
cular plant and in its production and
so on, similarly labour also should be
helped to feel the same way, feel that
the plant is theirs also and they are
partners in that great enterprise and
therefore, they should co-operate with
the management? What is it that is
standing in the way?

This Government is functioning
there first as the management, next
also as a labour leader through its
own Congress Party and its labour
wing, the INTUC, I was one of the
founders of the INTUC because I was
anxious that labour in our country
should be liberated from the clutches
of the communists and the communist-
controlled AITUC. That was vyears
ago. Bul now we have made so much
progress with these State enterprises.
The time has come when they must
begin to think that it is much better
for them not to think in terms of
INTUC or AITUC or HMS or any of
these political All India unions, but to
deal with labour as they would deal
with their own staff, as if they are one
of the partners in this great enterprise
and help them to play their role in
an honourable way instead of taking
advantage of repressive laws.

Shri Surendranath Dwivedy (Ken-
drapara): That is too much to expect
of them.

Shri Ranga: There is the HMS, the
AITUC, the INTUC and various other
unions. What happens? The local
Government is allowed to take a kind
of census or make a study as to who
commands the majority or the largest
single majorily as a whole among the
workers. The local Government has
its politics too. It plays mischiet in
this, as it is playing mischief within
its own ranks, the Congress Party, as
so manv other political parties are
also obliged to indulge among them-
gelves. This very same curse is repeat-
ed also in regard to labour, so much
so that they play mischief. With what
result? The workers get frustrated.
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In Rourkela, there is the HMS. But
it is not recognised. Then what hap-
pens? They feel unhappy. On top
of it, their leaders are put in jail
Then so many problems arise between
the management and the workers. An
ordinary worker is a small man, but
when he joins a union, hz becomes a
big man and becomes conscious of his
rights. And he has got leadership.
But the leaders are put in jail and all
sorts of persecutions go on. No
wonder this trouble arises,

Therefore, some machinery has got
to be devised by the Government
which would always be there. Here
is the Minister. Sometimes he takes
care to see the workers, sometimes
he does not care to see them. So
where is the redress for the workers.
Here is the Minister.  There is the
management and there are  the
workers. In between, there must be
some machinery which the Minister as
well as the workers should be able to
reach, before which they would be able
to state their case. Let the judgment
be given by that body. How, in what
way that machinery has to be set up
has got to be examined.

We have the labour code and the
tripartite labour conference. Unfor-
tunately, the labour code is being
exploited only in one way, as a one-
way traffic, The tripartite conference
also may nol be quite satisfactory.
Thercfore, we have got to break awav
from this trammel. This is so not
only in regard to these enterprises but
also other State enterprises, more
especially the ordnance factories. Let
them get togeither the labour leaders
at the all-India level, at the State
level and at the plant level and devise
some sensible labour policy which will
help the country and save us from the
fear of sabotage. Going slow is
sabotage, according to me. There are
various other things which should not
be done in an emergency, which if done
would also be sabotage. Let them get
together and evolve a suitable labour
policy. It is not possible for me to
outline any satisfactory labour polley
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here and now, but it is time they be-
gan to think of evolving g satisfactory
labour policy.

In regard to prices of iron and steel
and their by-products, I want them
to sce that the prices they would be
charging for these items in the pro-
duction of steel would not be too high.
They have already raised them.
I would like them to review this from
time to time and see that industry as
a whole need not have to pay too much
for these items.

Then there is the question of the
relationship between Government and
the management. My hon. friend has
evolved one particular formula, that
the Government should not be
approached and nced not be approach-
ed for everything, that the steel cor-
poration people should be more or less
autonomous in regard to their day to
day activities. Then comes his idea of
decentralisation. Everything would be
a_ll right on paper, but in actual prac-
tice we do not know how it is being
worked. I would like to be assured
in this respect, but it is not only a
matier of mere assurance. I would like
the hon. Minister also to give a lead
and try and see that partisan interests,
political interests, are not given any
kind of an opportunity to play their
mischicf cither directly or indirectly.

Secondly, Parliament’s intentions,
Parliament's views, Parliament’s fears,
Parliament's  criticisms should be
allowed to go down to the plant level
itself with all the support that the
Minister can possibly give, so that
Parliament's control would come to
be really effective. At present it is
not effective. In fact, the move seems
to be to keep away Parliament, to
keep all these people in purdah, and
bring the three Ministers here. These
three alone are available to us. What
goes on behind the purdah and the
harem is to be between themselves
only. That sort of thing is not going
to be helpful.

I am glad that in regard to coal,
they have decided upon having a local
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committee and a local manager for
each one of these flve areas they have.
They have got to develop it also for
the iron and steel industry, Even
then the Minister must have effective
control over these industries. He is
now master of how many crores?=—
more than Rs. 1,200 crores, and if
they are to have their own way, in
another two or three years, it will be
Rs. 1,500 crores worth of national
assets. He has got to have complele
control over it. What sort of con-
trol?—the sort of control an example
of which he gave the other day, and
with which we were pleased. That
was, when a fire broke out, for about
two or three hours no effective steps
were taken, and the Minister had the
guts to suspend a high officer and
then order an enquiry. That is the
kind of control we would like the
Minister to have. But then  behind
the Minister, there is this paraphern-
alia of our highly prized bureaucrats
at the Centre. What are we to do? 1
cannot very well say that the Minister
should be divorced from the Secre-
taries. The Secrvtaries must have
their own authority, 1 agree, but below
the Secretaries also, are you to have
these IAS and ICS people in charge of
these industrial plants?

Years ago, when I made a suggestion
to the late Dr. Shyama Prasad Muker-
jee, when he was Minister of Com-
merce and Industry, he promised to
develop what is known as industrial
civil service or industrial management
service. They have not been able to
develop it. We are only trying to
encroach on the State services by say-
ing that for such and such a subject
there must be an All India Service and
s0 on. The latest is that the Educa-
tion Minister wants to have simulta-
neous control over education in the
States also. But why not they think
of it here in regard to this? When
they have developed so many of these
industries, so many plants, so many
thousands of crores are being invested
here, it is high time for them to deve-
lop that service and to see to it that
they are all interlinked in a proper
and scnsible manner,
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One man is in charge of HMT. He
has made a great job of it. Should it
net be possible for us to make use of
his services for something bigger, in-
stead of keeping him there and ex-
pecting him, like a chicken, to yield
a number of eggs by way of subsidiary
HMTSs?

There was another officer, a first
rate officer. I found him to be so very
cfficient when I went to Rourkela as
Chairman of the Public Accounts
Committee. What happened? He
was simply passed over. Out of
disgust he resigned and went away.
Who has gained? He has not gained.
1 told him so when he came to tell
m¢ he was resigning. He asked; “why
did you resign from the Congress; if
it is a matter of policy with you, it
is a matter of self-respeet with me;
these people have misbehaved and
inzulted me, how do you expeet me to
continue in service any longer?” That
is the sort of mismanagement that is
going on. Some of our first-rate pco-
ple are getting frustrated with the
wrongheadedness with which they are
being treated by the higher echelons
behind the Minister, and therefore,
something has pgot to be done to set
right such matters.

My leader Rajaji has been warning
the country for a number of wyears
against what is known as gigantism
and Statism. My hon, friend was also
once his chela.

Shri C. Subramaniam: Even now.
Shri Ranga: I am glad he claims

himself also to be one of my col-
leacues now.

Shri Nath Pai (Rajapur):
he is Rajaji's chela,

He says

Shri Ranga: I am also, and so we
both are colleagues.

With  his
though he is, as

expericnce, ambitious
he ought to be, he
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should see that this gigantism in the
shape of huge, big projects, which
were expected to cost us only Rs. 350
crores to start with and which have
now come to cost us Rs. 800 or Rs. 800
crores; he must be seeing now how
much truth there is in the warning
that Rajaji has been giving against
gigantism, N

Secundly, Statism is another danger.
Statism is not going to yield all good
results. True, it would yield some
good results, but good and bad put
together, the net result must be subs-
tantial. Otherwise, all this money
should not be placed in the hands of
the administrator; and bureaucrats and
power-mad people, pcople who cannot
be sufficiently controlled. My  hon.
fricnd is not an engineer like Dr.
K. L. Rao. Ewen if he is 3 metallur-
gical engineer, today there are various
other kinds of engineers, and it is not
50 casy to contro] these people as well
as the other people in it. He might
azk: wouldq private enterprise do it
better? If they cunnot, they pay the
price, but he does not have to pay
the price. Ranchi or Bhopal can go
ty fdogs, and yet he would be here
as long as he enjovs the sunshine of
his leader, Shri Jawaharlal Nehru.
The greal managing directors need not
have to resign, become bankrupt, but
they lose their reputation among their
confreres, as the private entreprencurs
have 1o, There iy the big difference.

What is more, the State can lay
dowp the law also. Yesterday Shri
Thimmaiah was saying that if some
of these small coal mine owners do
not manage their enterprises properly
and do not accept the advice of Gov-
ernment in regard to amalgamation,
utilisation of better machinery and all
the rest of it, legislation would be
introduced. That is the power, the
reserve power of the State which I
would like to be kept there alwavs,
that is exactly what Rajaji has in
mind. 1o be utilised in order to see
that these private entrepreneurs use
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the natiomal resources carefully,
sensibly, wisely and effectively.

Anyhow, we have come to have all
these Stale enterprises. In order to
manage them, we should have some
effective control as we have over the
railways thanks to the special proce-
dure we are having. What is the
specia] procedure we can have in
regard to all these State enterprises
except the few remarks and admoni-
tions and exhortations that the Fin-
ance Minister manages to display his
courage in ecxpressing, and that too,
only nnce in a while the Finance
Minister is allowed even to express
these exhortations. Therefore, the
time has come for the Government
rot only in this Ministry, but in all
the Ministries to consider this aspect.
I am glad to see that the Finance
Minister also is here, More especially
it is the special task of the Finance
Minister, because at one time he used
to be the watch-dog of the finances
of the country, of the economy of the
country also on behalf of the Govern-
ment and the nation.

The Minister of Finance
T. Krishnamachari):
doormat?

(Shri T.
Now he is a

Shri Ranga: You can never become
my man because you have sold your-
self to socialism,

The Finance Ministers have now
given up their real functions. So, the
time has now come for the Govern-
men{ to reorient their policies once
again in regard to these so-called
State enterprises and see that the State
enterprises do not display all the evils
of monopolies which we want to put
down.

13.00 hrs,

Mr. Speaker: I will request hon.
Members not to take more than ten
minutes each,

Shri Harish Chandra Mathur: Mr.
Speaker, my esteemeq friend Ranga
started his speech by saying about
the high cost of production. We are
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all anxious that the cost of production
should be brought down as otherwise
we will not be able to stand compe-
tition. But 1 wonder if he realises
that the cost of production in the
public sector enterprises is high be-
cause of the high capital cost of the
new plants...

Shri Ranga: See What Mr. Morarka
says.

Shri Harish Chandra Mathur: My
hon. friend also forgets that the cost
is higher because of the labour ele-
ment, I do not know whether he reali-
ses also that the cost of production in

the public sector is not higher than
is in the private sector.... (Inter-
ruption.)
13.01 hrs.

[MRr. DEPUTY-SPEAKER in the Chairl

I .tarted by saying that the cost of
production must go down and I entire-
ly agree with Mr. Morarka's obser-
vations that there s overstaffing in
most of the public sector enterprises.
Improved techniques must also be
adopted to bring down the cost

My, hon. friend the Deputy Minis-
ter made a great point about the dis-
persal of industries in the public
scctor and he was justifying it by
saying that they are going to have a
steel plant at Bhadravati. I do not
know whether it lies in the mouth of
this Ministry to speak about dispersal
of industries. During the Question
Hour today, I pointed out that out of
Rs. 590 crores which Government
have gpent during the first three years
of this Plan, Rajasthan got only Rs.
0.8 crores and out of Rs. %i1 crores
which are going to be spent, you
will give Rajasthan only Rs 0.6
crores. May I ask the Minister
whether he has taken any initiative
from his side to give any public sec-
tor enterprise to Rajasthan?  Still
they have the check to talk about the
dispersal of industries. There is such
an unbalanced development in aur
country and very little or no action
has been taken to set this right, The
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Minister is not entirely responsible Tun on commercial lines, it also means

but he is certainly responsible for a
large number of public sector enter-
prises and all the heavy engineering
industries. There is ng reason why
he should not have been able to give
some industries to these areas which
have been starved in the First,
Second and even the Third Plan pe-
riod. 1 therefore, charge the Minister
of utter negligence in this direction.
Even these two projects which are
there have been criminally neglected.
There is no justification, in respect of
Kotah project, why steps should not
have been taken in the earlier years.
Copper is so scarce; the Khetri pro-
ject is there and its progress has been
disma‘f‘l}r slow. Foreign exchange is
now being negotiated with the Aid
India Club. I do not know why the
foreign exchange of 5 milion dollars
which was asked for was not made
available; they have given no expla-
nation. Only three days back we had
a report which gives a very  unfor-
tunate picture. I know that the
Chief Minister of Rajasthan has ad-
dressed a strong letter on the subject
ip the Prime Minister, to the Deputy
Chairman of the Planning Commission
and perhaps—! do not know—to the
Minister. What have they done about
it. The hon. Minister has given wus
the impression of having a clear head
and a firm hand. But unfortunately this
is not reflected in the projects which

are under his care, He made
some cfforts  at fresh thinking
and also wanted to bring about
some vigour bhut it is  unfortiunate

that  there has hardly been any
impact on the projects which are con-
trolled by him and the entire indus-
trial development of the country de-
pends upon them. Their performance

both * in  production and  distri-
bution has not at all been satis-
factory, be it steel or coal. Wu

want these projects to be run as
autonomous bodies, on commercial
lines. We agree there should be no

rigidity: the management should have
the power io izke decisions on the
spot, When we say that they should be

that every pic has to be taken care
of. I do not think thig spirit has been
injected in any of the managements
there. The old rules and the old
civilians have failed tp deliver the
goods. It is time that we took serious
note of the situation. The steel pro-
jects are not in good health, Bhilai is
an exception but it was well on its
feet even before the hon. Minister
took it over. Planning, production and
distribution are in a bad way. The
delays are proverbial. The small-
scale industry man has no place for
six months: or even for two years,
there are nv supplies; they come and
represent and thcey are told that it
usually takes two years; the supply
will be aflter three years. The
Bhopal Heavy Electricals and the
Ranchi Heavy FEnginecering are in
heavy troubles, Coal production, gra-
ding, utilisation—thesc also need the
attention of the hon. Minister,

I will say only two words of warn-
ing to the Minister. There is likely to
be 4 erisis of steel in the  Fourth
Plan, until and unless we take spe-
cial note of it now and not wait and
depend as we did during the Third
Plan. 1 further wish to tell him that
he should be prepared for the labour
trouble. Labour trouble would be
fomented 1 have not the least doubt
about it. It 15 not that it came in
Bhopal ail of a sudden; it was brew-
ing. He must sce that the administra-
tion of these projects, is geared up
and streamlined and they have their
fingers on the pulse of labour all the
time.

1 will mention something which
has not been mentioned about the
small car project. It is a standing
complaint. I am not prepared to be-
lieve that it floundered only on the
rock of foreign exchange, We have
been 1old that this project was for-
mulated in collaboration with cer-
tain foreign compan!cs' and that they
had a good cnough scheme to see
that the foreign cexchange part of jt
would be met out of the earnings of
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car that would be produced in this
country. I do not know why the
hon, Minister does not take it up. I
do not think that we are 5o bad off even
in matter nf the foreign exchange; it
could be repaid by the export of the
cars. He 1s pursuing g sort of a
plan which to me appears to be tom-
foolery, of bringing together or
pooling together the capacity of all
the present compames. He had to
admit on the floor of the House that
he had not even examined the techni-
cal feasibility. We are being told—
I do not know how far it ig correct—
that his mind 1s already made up in
favour of the standard car. I would
rather like that he clears the air
about it. There is the Lal Committee
which had given a clear recommen-
dation in the matter; even the location
of the plant had been decided upon
by it. These facts have been kept
back from Parliament, I hope this
fact will bo revealzd to Parliament
and 3 clean breast of the whole affair
would be made.

Then I come to small tractors. It is
really unforiunate: according to the
Ministry of Agriculture, the demand of
the tractors is about 50,000, We are not
even able to «upply 5,000 today. What
is the position? Now, they say that
licences have been issued, but if the
licenves have been  issued, may 1
know when the factories are likely to
gu into produclion and to what ex-
ient the demand of the agriculturists
would be met?

One last word, and that is about the
scooler. The hon. Finance Minister
made an observation the other day
that the price of the scooler should
be brought down, Certainly, he
makes a qualified statement that it
can be brought down provided the
production goes up. But, in an ans-
wer the day before yesterday, he
said he is not taking whatsoever steps
to see that any particular unit is
bLeing set up in the publie seclor or any
particular unit is going to step up the
producton  of scooters in a  manner
that the prices would go down. I was
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told in an anawer the day before
vesterday that all the five who are in
the field will be treated equally and
they will be permittad to expand. If
it is so, how are the prices going to
come down, and how is the poor man,
the middleman, who is using tractors,

going to be taken care of? It needs
an explanation. [ io hope that some
attention will be paid to all these

three items, and also to the major
issues which I have mentioned very
briefly.

Shri R. G. Dubey (Bijapur North):
Mr. Deputy-Speaker, Sir, 1 consider
it a matter of privilege to participate
in the discussion concerning the
Ministry of Steel, Mines and Heavy
Engineering. I am happy that Shri
Subramaniam is at the helm of affairs
so far as this Ministry is concerned.
He is one of our able men, and as is
known to all, he is one of the top
theoreticiang so far as policy-making
and organisation is concerned, Why
I say this is because this Ministry
plays a very vital part in the build-
ing up of a sound foundation for the
new order that we visualise,

In my opinion, there arce two vital
Ministries  in the Government of
India: one is the Finance Ministry,
which is responsible for the flscal and
monetary policies, taxation policies.
and which plays a very important
role in bringing about that social
transformation which we desire 50
much. The other is the Ministry
dealing with the public sector in-
dustries, that is, stezl and heavy en-
gineering. This Ministry is actually,
so to say, a school or workshop where
we carry 0On experiments towards
socialism, build a sort of plan base

for the attainment of a new order.
In thiz context I fee] that this
Ministry  assumes or occupies @

very important place,

I was hearing the leader uf the
Swatantra party offering his remarks.
1 wag surprised, I do not think that
even in the West, where the people
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do not believe in socialism or that
kind of thing, they are opposed to
gigantism. He quoted Rajaji  saying
that we shou!d no! go in the direc-
tion of gigantism, What else could
we do if we want basic industries,
heavy industries, ‘o develop  in the
country? How can we avoid this path
of heavy industries unless you want to
close yourseif from technology and
advance in ith2 field of science in the
world, unless you wanl to remain be-
hind developmenis in the military
field or science? What clse could?
That is, therefore, a wrong critieism. 1
am to'd that some hon, Members said
that thousands of rupees cre invested
in tie publie sector and burcaucracy
is at the head of il. T am no' pronct
removing the shorteemings in this or-
ganisation if there are any. But, I
want to ask the Ilnuse, -what else
could you suggest.

There are only two ways, "We have
abolished the managing agency sys-
tem. There are Boards of Diroctors
Labour, I beiieve, is represented in
each undertaking., This is cie way.
There are alsd> works committees I
can imagine another way, annther ex-
treme remedy. That is, we can en-
trust the running of these enterprises
to the worlkers councils or what you
call the trade union cartel, Now, at
this stage of development,—what wiil
happen after five o 10 yea's and
whether we would adopt tae Yugu-
slavian or the Russian modei, I do not
know—and in the present context, T
do think that w2 are nct in a position
to entrust the working of the under-
takings to workers' councils. So,
the Government, after having consi-
dered all aspects of the ques'icn, have
fixed upon the reasonable type of or-
ganisation. So, in t{hat sense, there
ig nothing wrong. But I do feel
that just like we have got the pro-
duction incentive scheme, {o jncrease
production,—I would suzgest it for
the consideration of the Ministry—we
could glso have a kind of incentive or
remuneration for attending o pro-
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blems of maintenance and repairs.
By this, I do not mean mainienance
and repairs in the ordinary sense of
the term. There may be intiricate
problems of repairs and maintenance.
The other day, the ‘C' power statiom
in Dclhi became  defective. People
had to be called from Japan. They
attended to it, and now the statiom
is functioning smoothly, but they are
not able to decide the exact nature of
the trouble,

1 was told that in Ahmedabad—IL
do not recollect the exact facts—
trere was a local plant  [unclioning.
There was a defect, and Shri Ambalal
Sarabhaj wanted to send for g Japa-
nese technician to repair it. I was:
told alsp that some local mechanie
offered his services and said, “If yos
give me an opportunity, I will st
right thiz plant.” And actually, that
local mechanic, within a couple of
days, set right the defect in the
machine and the machine started
working. Possibly, Shri Morarka might
be knowing this particular case
better. So, what I want to Suggest is.
let us have faith in the ability of the
Indian technician, the individual
technician, our own workmen, Some-
times, a non-educated workman may
be good in experience; he may have-
If you trust the
capacity of our workmen in the plant,
in that case, we could attend to many
of the problems of repairs and main-
tenance and not depend upon foreigm
techniciang for anything and every-
thing.

From that point of view, I visua-
lise a board approach to the work-
men who work in the industry, I
suggest that the Minister in charge
should develop a kind of personal
affinity towards the workers and =
personal cntact. As you know, these
public sector industries came up it
Russia anq China where there was &
spate of bloodshed and revolutiom
Here, we do not go that way, Hers,

* the transfér of power wag made in am
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orderly way. So we cannot copy the
model obtaining in those countries
for our public sector  undertakings.
In those countries, the persons who
led the revolution are in charge of the
various sectors of indusiry, We cannot
visualise that here.

Now, I want to make a suggestion.
Some of our senior Congressmen came
out of the Government in order to
attend to the problems of organisation.
I do place this suggestion before the
Government., Some of the top Cong-
ressmen, or, for that matter, even
those from outside the Congress if
they are outstanding people in  the
country, with patricide spirit, and
who have some knowledge, may be
placed in churge of these industries.
Why should they not be placed in
charge of these industries so that they
may make a success of them?

One gets the impression that these
industries take a lot of time from the
stage of planning, designing, consiruc-
tion. erection and production. If the
Ministry could give in their appendix
a detailed statement regarding parti-
cu'ar industries, showing o what
date actually the decision was taken,
how much time it took for implemen-
tion, and so on, it would be useful. I
am for taking a sympathetic view of
the whole affair.

Now, there is a growing feeling in
the House and outside that public sec-
tor industries also must show results
and profits. I agree; when we invest
crores of rupees, how could we say
that these industries should be run-
ning into losses? But, here, I would
like the House to consider another
aspect of the matter. You know that
in India we give: certain industries
protection wvis a vis foreign countries.
Qur tariff policies, our import-export.
policies and so on are so designed as
to protect some category of industries.
In the same manner, I ask you, why
should we not for sometime {o
to come, give definite protection to
the public sector industries vis-a-vis
the private sector? As you know, {o-
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day, the greatest problem in the coun-
?ry is controlling the prices, or bring-
ing the prices within a reasonable
limit, because, if the prices soar, our
whole economy would fai] and our
planning goes phut. How are we
going to do it? The question is one
of the volume of goods produced in
the country. Even today, despite the
fact that thousands of rupeecs are in-
vested in the public sector industries,
the volume of goods produced is much
more, and they are in very large num-
bers in the private sector. Unless the
large bulk of goods produced in the
sociely, is produceq by the publie
scctor, this problem of Frices is not
going to be satisfactorily solved. So,
I would suggest tha' (he Minister in
charge of this subject may consider
this point: why not cxiend the seopc
of these industrics to o wommer roods
industries. That  is why 1 say that
merely because you allow estate duty,
merely because there is expenditure
tax, merely because thers is gift fax,
vou are not going 10 bring soecial'sm 19
fruition. If you do not want lo Bu
thal way, that is a different  maotter,
but if you want that. vou wil! have
{o see that  some definite economic
policy in favour of the puhlic gecior
is adopted so that ihe public sector
will have a dominant woice. Lot the
private sector be there. It is for pro-
fit, whereas the publ,e sector is for
public service. This backpround has
to be kept in  mind 1 make this
difference.

Under heavy engineering, there are
two sectors, private and public sector.
Under the private sector, various sugar
machinery, cement machinery, etc.
have been progressing. But I want to
draw the attention of the Minister
with regard to the agricultural ma-
chinery—agricultural tractors and cer-
tain allied things. I am sorry to see
that the production of tractors has
gone down. The reason given is
foreign exchange was not allocated to
a sufficient extent. All of us agree in
this House, including the Prime Minis-
ter and the Finance Minister, that un-
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less agricultural production is given
incentives, we are not goinfg to solve
the problem. Instead pf spending
Rs, 150 crores or Rs, 200 crores for im-
po:rting wheat, why not give priority
to tractor production? If private sec-
tor is not In a position to manufacture
tractors within a reasonable time, the
Stee] and Heavy Engineering Minis-
try may consider producing tractors.
Hon. Members mentioned about cars.
I am not particular about it. If there
are no cars in the country, there is
nothing wrong. But let {ractors be
produced. Let us take up the ques-
tion of production of tractors and
other allied machinery seriously, be-
cause that would be a concrete step
towards increasing the food produe-
tion.

Shri L. N. Bhanj Dep (Keonjhar):
Sir, I am very happy that much has
been spoken about dispersal of the
steel mills and it is a very good sign.
Both strategically and ecnnomiyall}'.
they should be @ispersed. In the
report it is stated that it is going to
be located at Goa, Salem-Neiveli area
and Bailadilla-Vishakapatnam arca
also ig being considered  for this, Of
all these three, I feel that Goa is the
ideal place, because it has a natural
port and abounds in rich iron ore,
which can be utilised for a stee] plant.
From the strategic point of view, it is
no good locating the steel mills in the
same' area. As one hon, Member said,
in case of war or emergency, it be-
comes difficult. In that context, I
may look a little parochial and T will
mention not about sfeel mill, but about
a pig iron plant, which is very essen-
tial to be located in Talcher, where
they are going to have a thermal
plant. The area also abounds in rich
iron ore. Since we are short of pig
iron. it would be worth-while to have
a pig iron factory there. Tt will also
produee fertilizer and meet the :her-
tage of our pig iron and fertilizer re-
quirements,

In that context, the hon. Minister
misunderstood me when I was speak-
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ing on the perto-chemicil industries.
He said we have a fertiliser factory at
Rourkela and it is not necessary that
we should have another factory in
Orissa. This fertiliser factory in Orissa
was connected with the steel mill at
Rourkela, but due to certain difficul-
ties about power and various other
factors, it has not gone into cent per
cent production. That is why the
fertiliser shortage in the region is not
being fully met,

About decontrol of steel, the Minis-
ter made a policy statement the other
day in .onsonance with the Raj Com-
mittee’s v.port. It is a very nice
thing to have done that, but I would
only ask the Minister, have we got the
machinery to implement the decontrol
on which we have now embarked?
When the hon. Finance Minister last
December made a policy statement
about decontrol of about 16 items of
which caustic soda was one, as soon
as they were decontrolled, there was
a spurt in price. I want the Minister
to tell me, since decontro! has heen
effected in steel if there has been any
spurt in price and if the Government
have kept any watch over that. If
they are going to put a stop on the
spurt of price, have they got any
effective machinery to enfurce that?

I will come to the retention price
of steel about which the Rnj Com-
mittee has reported. The tariff Com-
mission on expert bodv had rceom-
mended abou} two years ago also the
same measure, but at that time Gow-
ernment, for reasons best known to
them, did not accept iL. . But later on,
they had to accept it because when
they found that they had given heavy
Joans to two private secto. steel fac-
tories and they were not able to re-
cover their losses and pay back their
interest, they had to revise the reten-
tian price, Why is it done in this elip=-
shod manner? When we have an ex-
pert body like.the Tarff Commission,
their recommendation is not accepted.
When the Raj Committee report was
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Teceived, we did the same thing in
another manner, So, I would suggest
that the recommendations of expert
bodies like Tariff Commission or other
bodies appointed by the Ministry
should not be whittled down in this
manner,

The prices of raw materials have
been pertinently mentioneq both in
the PAC reportg and in the speeches of
my hon. friends here. I will not go
to the other aspects, because they
have been well dealt with by other
hon, Members, I will confine myself
to one or two points regarding raw
materials about the iron ore supplied
from Kiriburu or from Bolani, In this
connection, the Ministry have stated
in page 11 of their recort that “Bolani
in the Gua region of Orissa.” I want
to ask the Minister or the Parliamen-
tary Secretary whether Bolanji is in
Bihar or Orissa?

The Parliamentary Secretary to ihe
Minister of Steel Mines ang Heavy
Engineering (Shri Thimmaiah): It ig
a printing mistake.

Shri L. N. Bhanja Deo: If it is o
printing mistake, this 1s sen: to all
other States and you alsp want ys to
consume this. How dn vou expect us
to deal with the matter?

Shri Thimmaiah: You have not re-
ferred to the correclion slips perheps,

Shri L, N. Bhanja Deo: 1 hcpe you
will send me one.

I am told that at Kirnburu, the cost
of production is about Rs. 10 to Rs.
‘15 por ton of iron. It was first ear-
marked for expori to Japan, but as
the cost of production has gune up, 1
hear it is being earmarked for con-
sumption at Bokaro wien that steel
plant comes up. I hope the Minister
will correct me if I am making a mis-
statement. T would like Government
to categorically tell the House whe-
ther it is duc to mechanisation that it
has gone up. Stal mills are meant
for use of selective grades, You re-
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members in ourkela, the ores pro-
duced from different mines were

be_ing rejected, because they vary from
mine to mine, due to the constituents
of raw material. That is why we can-
not sort ores mechanically or blend
them and send the ore for ¢~ asumption
without proper selection nuing adher-
ed to. In that respect, we have to
be careful. Eventually thaq is going to
be used in one of the steelmills about
which ,we are having a lot of
controversy. We havs tn  learn from
controversy. We havae ‘s learn [rem
what the Public Acrou :ts Committee
has stated, that our cost of production
goes up due to lack of proper plan-
ning and because we are not carcful
about factors like raw materials and
other things used in the steel plants
the prices go up. That is why we have
to be particularly carefui.

With that also is linked the supply
of ore from private mines. 1 am told
that the private mines alsp are having
some little difficulty because there are
complex problems like sales tax and
other factors which are a deterrent.
I hope these matters would be settled
between the State Government and
the Government of India so that the
private sector is not made to suffer
on account of these things.

Then I come to the queston of fall
of manganese ore export. It is going
down in the country, and it js not to
our benefit. This fact has also been
clearly stated in the report. In this
context, I will refer to one of the arti-
cles on minerals and industries which
says about the Dbeneficiation plants
which are very necessary if our man-
gancse is to be restored to its old
glory. It says that unless we have
the beneficiation plants to step up our
low grade ores there is no salvation
for the country. For want of time 1
will not quote from the actual article
and I will go to other points.

Having said that, I will now turn to
another matter which is a burning
question of my area. The Ministry
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has accepted that the pithead wvalue
or royalty is a national factor because
ore is only sold at the pithead, That
is why they have rightly revised the
rates of royalty on a flat basis. But
still there are little pinpricks as re-
gards old rates in respect of certain
States, and 1 hope the Ministry will
kindly look into that and give the
needed relief,

I would say, Sir, that carrying the
burden of this commercial undertak-
ing is indeed a heavy job and the
Minister’s position in this regard is
indecd unenviable, because he is al-
ways on fire both from us the hon.
Members of this House and also from
the labour engaged and the pcople of
the country. T hope he will hear in
mind what has been stateq in the re-
port of the Public Accounts Com-
mittee. In that context I will not be
wrong in reminding the hon, Minister
about one wise saying of Confucius
where he said that the “Greatest glory
is not in never falling but in rising
every time we fall.” I am sure if this
adage is adhered to in all our public
undertakings, be it stecl mills, hecavy
engineering or mines and metals, we
are bound to succeed.

Shri Shinkre (Marmagoua): Mr. De-
puty-Speaker, Sir, I thank you very
much indeed for allowing me to parti-
cipate in this important debate. Al-
though the reports of the Public Ac-
counts Committee and the Estimates
Committee circulated amongst the
Members of this House do not do
much credit to the performance of
this Ministry, I still hold the view that
this Minister is one of the few cen-
tral Ministers who has really taken
to hig job. He is a man with some
outstanding qualities and ve can hope
that at least he means business and
eventually he will be able to deliver
the goods.

Sir, as the time at my disposal s
bound to be very limited I will -on-
fine myself to the cut motions stand-

ing in my name and restrict my
remarks and observations to the four
cut motions standing in my name.
The first one refers to the need to sect
up a factory for the manufacture of
people's car immediately, Other hon.
Members of this House have rclerred
to this matter. The other day the hon.
Minister informed this House that the
maller has been referred to the pri-
vate manufacturers of automobiles in
the country and their reaction is
expected. Then only, he said, it could
be said whether some steps will be
taken regarding this matter.

1 may be allowed, Sir, to =ay that
this approach apprars to be, tp say
the least, a very naive approach to
the whole problem. To expect that
the reaction of the private industry
or the manufacturers of automobiles
in the country will be helpful for the
country or the Government to ovcr-
come the muddle of the so-called
people’s car is to ignore cempletely
the performance of the private indus-
try all these years. 1 feel that the
Ministry is being very heavily pres-
surised from some quarters. 1t is not
an idle statement that I am making.
In this connection, I may be permitted
to recall a few old facts which have
a definite bearing on this matter.

As I am speaking off-hand, com-
pletely out of my memory based on
facts that came to my knowledge
through newspaper reports published
at that time, I am open or correc-
tion. Somewhere in 1952 or 1953 the
Government of India served notices
on the then existing automobile as-
sembly plants in the country that they
ghould give an undertaking or assur-
ance that by the end of 1056 they
shoulg produce cent per cent Indian
made cars and failing to give such an
assurance they should stop the assem-
bly of automobiles in the country by
that time—that is, end of 1956. T re-
call, Sir, that only one such assembly
plant gave this assurance, and that
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wiag the Studebaker Motor Company
of America, if I am not mistaken. As
a result of this demang on the part
of the Government of India the assem-
bly plants owned by Ford Motor Com-
pany and General Motors were subse-
quently closed, I think, before the end
of 1956. After this dead-line, the
Studebaker Motor Company with
which, according to my information,
the house of Birlas was connected,
applied for a fresh extension. Even
after tha; more and more extensions
were granied to this concern. Mean-
while, I think, the Hindustan Moior
Company came into being—with which
also the house of Birlas is connected.
This concern is already about ten
years old, but go far no fully Indian-
made car is available in the couniry.
The percentage of Indian-made com-
ponents or parts in the carz as
marketeq today, according to the latest
information provided by the Ministry.
is  somewhere  in the region of 60.
Therefore,  still 40 per cent of the
cemponents are being imported {rom
ahroad. When the public starts com-
plaining about the poor quality of the
producy marketed or the use of non-
Indian parts in the automobiles, 1t is
replied on bhehalf of the manufactu-
rers that they are not provided with
enough foreign exchange. When the
people ask the Government, the Gov-
ernmeni{ also confirms that they are
not in a position to provide these pri-
vate manufacturers with the required
foreign exchange.

In this context one would pertin-
ently ask whether, in 1952 or 1953
wh=n the Government served ihese
notices, the Government of India, or
for that matter the country, had
enough reserves of foreign exchange
<o that it did noi come to their mind
to ask from these private manufactu-
rers also for an assurance that no
foreign exchange would be asked by
them; or at that time also not enough
forcign exchange wag available with
us but still the Government were not
_-:faarp enough to demand an assurance
of that kind. )
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So, as I said earlier, 1 feel—and 1
think this is the general feeling—that
the Ministry is very much pressurised
by some quarters not to make any
headway regarding the so-called peo-
ples’s car in the public sector although
the public sector undertakingg in the
country have shown very poor re-
sults and I need not put forth any
fresh arguments because what one
outstanding Member of the ruling
party and their main spokesman, Shri
Radheshyam Morarka, gave to this
House yesterday is enough certificate
of inefficiency to the Government re-
garding the undertakings that are
lying under their command.

Yesterday another hon. Member of
the ruling party--I thiuk, my hon.
friend, Shri Pant—suggested that the
Opposition should observe a certain
code of conduct whilsy making or
levelling eriticism against governmen-
tal policies and see thal the eriticism
does not help anti-national activities
and does not eventually result in the
detriment of the country  and  the
national economy. 1 quite agree with
his suggestion; but he failed to tea-
lise that the code of conduct is, 1o
say the least, a reciprocal process.
If therc is a code of conduct that the
Opposition  should observe, there is
also another code of conduct that the
Goavernment or the ruling party has
to observe., Without exaggerating I
might poing out here that anv of the
several blunders that Shri Morarka
listeqd vesterday, not to refer to what
Shri Nath Pai said, would have been
enough in any democratic set-up worll
the name for the resignation of the
Minister of the Ministry concerned
as well as the resignation of the Guv-
ernment because there are conventions
established in the democratic sei-up
as to what the Government should do
and what the Government should not
do; otherwise, T am afraid, T will have
to say that this Ministry helps or
gives some sort of reason to the cri-
tics of the democratic rule in Lhe
world.
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Mr. Deputy-Speaker : The hon.
Member's time is up.

Shri Shinkre : I should be allowed
a few more minutes,

Mr. Deputy-Speaker; Twop minutes.

Shri Shinkre: Everybody knows
that it was one of tne pet theoiins
of Hitler that democracy is such a
form of government wherein you rule
without responsibility. No better ex-
ample of ‘rule without responsibilily’
could be provideg to this House than
what Sari Morarka nimself mention-
ed, the net summary of which amounis
to this gimple fact that what was esli-
mat>d to be three eventuaily became
2 or 15, that is, four or five times.
The country had to bear four or five
times more than what had been ori-
ginally or initially planned or projecc-
ted for. This means, in other words,
that three or four times more money
of the public of this country was wast-
ed as a result of mismanagement of
the undertakings which have been
entrusted with the Ministry  the De-
mands of which are being discusscd

The other points of mine are direct-
ly bearing on the constituency that 1
represent, that is Goa. My second cut
motion refers to the need for speedv
utilisation of huge iron ore resources
in Goa as an actual foreign exchange
earner. In thig connection I might
mention that as far as the export of
iron ore or any raw material is con-
cerned, the policy could only be a
short-term policy because a key and
important raw material like iron ore
cannot be exported for ever from one
country to another. In this regard
the Government have to set up a de-
finite deadline and say right from
now that we will not allow the export
of iron ore from this country to any-
where abroad after a specific date.

Mr. Deputy-Speaker: The
Member's time is up.

Shri Shinkre: A few minutes morc

Mr. Deputy-Speaker: No, no.
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Shri Shinkre: Therefore my sugges-
tion is that the Governmeni and this
Minictry should pay particular atten-
tion to the iron ore reserves of Goa
because Goa happens to be very near
a natural harbour and Goa happens
to have all the first-class natural con-
ditions of transport and allied equip-
ment which has already been in exis-
tence there for so many years. As I
suggesteq during the debate on the
Grants of the Railway Ministry, it is
only a matter of changing the exist-
ing metre gauge line into a  broad
gauge line and an additional railway

line between Bicholim and
Collem so ag to make a full belt
between  Bicholim  and Marmagoa

harbour passing through Collem and
Sancordem, another mining arca. The
Government would easily be in a posi-
tion to lift from Goa alone, to my
mind, without much difficulty and
without much time lost something
like 15 million tonnes as against 6
million tonnes of today.

The only o her point that 1 want to
make is this. According to this Re-
port, from the Ist October 1963 tie
Government have applied to the Union
territories of Goa, Daman and Diu
ang Pondicherry the Mines and Mine-
rals Act, 1957. It is a very good step:
it is a step in the right direction be-
cause all the mines must come under
one centralised control. There is no
doubt about it; but T only request the
Ministry that thev should pay some
attention to the actual facts existing
in Goa.

Mr. Deputy-Speaker:
Member's time is up.

Shri Shinkre: Only two minutes.

You  have
You should

The hon.

Mr. Deputy-Speaker:
taken too much timec.
close now.

Shri Shinkre: This is very impor-
tant for my constituency.

Mr. Deputy-Speaker: There are
several hon. Members waiting.

Shri Shinkre: Only two minutes
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Mr. Deputy-Speaker: Please wind
up your remarks. You wanted two

minutes. You have taken three
minutes.
Shri Shinkre: As the hon. Minis-

ter himself knows, there are about
400 1o 500 small mining units in Goz
and the application or enforcement of
this Act and the rules connected wilh
that immediately to the smaller units
which are no better than petty ghop-
keepers would bring to them a very
difficult situation. I do not want to
say that the Government have been
anything like harsh on them. They
have not done anything up till now.
They have been very lenient. My re-
quest simply is that they should also
take into consideration thig fact that
these small mine-owners, just like the
petty shopkeepers, cannot afford easi-
ly to abide by and pav proper atten-
tion 1o andq respect all these rules
without incurring a lot of difficulties

Shri B. K. Das (Contai): Mr. De-
puty-Speaker, Sir, my hon. friend who
began the speech showering praise on
the hon. Ministzr in the middle came
to the conclusion that he ought to
resign because of his management of
his Ministry. Without going intg his
argumcnts, I would oniy poim out
that the achievement of this Ministry
in certain projects has been some-
thing which we can D¢ proud of. We
can just mention the working of the
HMT which has been able to stand
in good stead in all our needs and
has been able to produce certain things
which are also being exported to
other countries and the price is quite
in keeping with the price which pre-
vails in those countries.

Before going to other points, I
would like to focus the attention of
the House to one point which has not
found expression in the discussion of
this demand. In the Report that has
been supplied to us, there appears
this remark:

non-availabi-
men

“On account of
lity of qualified technical
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from outside and inadequate ex-
perience of their own technical
personnel, a few senior posts at
the higher levels in Hindustan
Steel Limited remain unfilled.”

1 think proper attention should have
been given to this aspect from the
very beginning even before a project
is planned and is given effect to. We
find that there are so many foreign
technicians in all the steel plants. Of
course, when there is foreign colla-
boration, there ought to be foreign
technicians and our people should
also be associated with them to gain
technical experience and other ex-
perience also in managing the steel
plants. It is a matter of gratification
that a number of foreign technicians
are being replaced by our Indian
technicians and we hope that within
a reasonable measure of time our
people will be able (o take their pluce.
Still there is a shortage of expe-
rienced personnel. This is what the
Public Accounts Committee in ite
Thirty-third Report has remarked:

“The representative of the
Hindustan Steel Limited added
that the shortfall in production
was due to more than one break-
down, non-availability of coal and
iron ore of the quality envisaged
in the project reports, shortage of
experienced personnel and diffi-
culties of transport.... "

Again, here is a remark about the:
shortage of expericnced personnel,
The Report says:

“As regards the shortage of
experienced personnel, the Commi-
ttee would suggest the introduc-
tion of a suitable course of inten-
sive training for the working per-
sonnel bv rotation o that within a
reasonable period of time a number
of well-trained persons may be
available. The Committec hope
that the requirement of technical
personnel for the Fourth Five Year
Plan will be kept fully in view
while chalking out the training
programme."”
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We learn that for the steel plants own ‘raining programmes for

that will be coming up during the
Fourth Plan, we require a large num-
ber of technicians and other person-
nel. It has been estimated that the
number of graduate engineers and
technicians requireq will be 6000,
the number of diploma-holders techni-
cians required will be 11,000, and the
number of skilled workers re-
‘quired will be 45000. I think
the Ministry is taking care and pre-
paring in thig regard so that all these
persons may be available before the
steel plants are started.

In the coal mining industry also,
‘there is a great shortage of Class 11
officirs and supervisory staff. There
is no immediate sign of relief in this
respect. In the public sector, we find
that the National Coal Deve-
lopment Corporation  have  their
own training programme. They have
the training schools for apprentice
mining. Engineere are also  being
traned and for specialised training
our students are sent abroad lo coun-
tries, like, U, S. A., France, U. K. and
other countries where they get specia-
lised training. Still there is a dearth ef
propur experienced personnel. There
are facilities for theoretica! training
at degree level in this country but
about the facilities fo. practical train-
in7 there is no sv~h thinr. This aspect
of the malter should aiso bhe looked
into. Proper fociliticy  {or practival
‘training should be created in  this
country so that we can ge! proper
number of well-trained prisonnel. Tn
the private secior, the recomimencalion
of the Coal Council of India was
that the mining industry should
set up their own training schools. But
I find that their response is not en-
couraging. I read in one press inier-
view some remarks moade by Lady
‘“Willinms, Professor of Social Econo-
mics of London University. They are:

“A certain amount of compul-
sion wus necessary to make ﬁrms
and industrial unitg have their

apprentices. By an Act of Parlia-
ment promulgated recently, firms
in Britain were bound to make
financial contribution towards
training programme.”

Now, if the private sector does not
come upto the expectation of this
Department, it should be considered
whether some sort of compulsion in
this respccet can be introduced. QOther
steps also should be taken to have a
proper personnel in our steel plants
and in other projects that we have in
hand.

Another point to which T should like

to focus the attention of this House
i= about the low-grade coal. Some
hon. Members threw some light

on this aspect of our coal problem.
But one thing which has been brought
1o our notice is thnt the demund for
coal during the Fourth Plan may go
upto more than 154 million tons—it
may even go upto 170 million tons.
The Bokaro steel plant that is being
set up now, steel millg in Goa and
Vizagapatnam, expansion of Railways
and the new thermal power plants
that are coming up, will create a
great demand and there should not
be any relaxation in the cxpansion
programmeo that we have token in
hand. Tt is gralifying to know that
attempts are heing made to clear the
accumulations at pitheads and other
stepz are be'ng also taken so  that
there shoul? pot be any more  accu-
mulations and that our production, at
present may be fruitfully wtilised, It
appears that in some quarteTs there
may be an idea that there i1s over-
production. But looking at the demand
that we have before us, we should
consider ‘hat our expanson pro-
gramme should not be slowed down.
Our coking coal deposits....

Mr. Deputy-Speaker: Tha hon,
Member may conclude now. You can
have two minules more.
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Shri B. K. Das: You are giving
only 10 minutes each?

Mr. Depuiy-Speaker: Yes, only

10 minutes each, I will ecall the
Minister at 2.30 P.M.

Shri B. K. Das: Anyway, I will
finish with this.

The Council on Applied Economic
Research has made some remark
.about the amount of cow dung that
we have been using as fuel in this
country which could be wused as
manure and an additional quantity of
9 million tons of foodgrains could be
produced, They also remark that the
amount of cow dung used as fuel per
wyear for the whole country was equi-
valent to 35 to 40 million tons of coal.
It is also remarked that the loss was
equivalent to burning of production of
12 Sindri factorieg every year, The
House should take note of this remark
of this Council and should take immz-
diate steps in the matter. Of course,
this department may not have much
to do with this. But the Agriculture
WMinistry should take note of this
and they should evolve some scheme
either by giving subsidy or doing any
wother thing so that the rural popu-
lation who secure their cow  dung
free, their fuel free, can make use of
this low-grade coal ag fuel and save
thig very important element which we
«<an use as manure for our food pro-
duction. And thereby 9 million tons
of foodgrains may be produced in our
own country to meet our [oud short-
age.

14 hrs.

Shri Rameshwar Tantia (Sikar):
Whatever might be the reasons, for
the last two days, the Ministry did not
get much of appreciation, except per-
haps from the Parliamentary Secre-
tary and the Deputy Minister who, of
course, very ably defended the cause,
dut which was a poor cause,

As regards the heavy industries and
the heavy engineering plant, much has
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been said, and I shall deal with them
a little later. I shall first start with
the coal mining industry, The coal
mining industry is a sick industry and
an industry which ig wasting itself
year by year. Unfortunately, our
deposits consist of 2 per cent super-
fine coal, 7 per cent medium grade
coal and 91 per cent of coal whose
grade is not yet determined but which
is of g poor grade. Our consumption
is of the order of 26 per cent of super-
fine coal, 62 per cent of the medium
grade coal and only 11 per cent of the
lower grade, If this will be the con-
sumption pattern, within twenty years
we might not have any superfine coal
at all, and there might arise a situa-
tion when we may have to import coal
from other countries. I do not know
what Government are doing in this
direction, But it is time that they
have regulations to ensure that super-
fine coal is not used in this manner but
is [preserved at all costs. The only
way to improve the gituation is to set
up more washerieg so that we can ex-
plore the possibilities of wusing low
grade coal more and more.

My hon. friend Shri Indrajit Gupta
said yesterday that there was the
need for amalgamation of collieries.
It is necessary that a committee is ap-
pointed to go into this matter, and in
the light of the report of that com-
mittee, Government might amalga-
mate the 500 odd collieries which are
uneconomic or very small ones; of
course, it might create some labour
problem, but that has to be tackled
properly.

As regards the NCDC, yesterday,
the' Parliamentary Secretary had
stated that it made a profit of Rs. 1.25
crores. I would submit that it was a
very poor profit after so many
years, for a capital outlay of Rs. 70
crores, Rs, 35 crores by way of paid-
up capital and Rs. 35 crores by way
of loan. It is a very poor profit when
compared to the profits which the
other private sector collieries gare
making.

The coal mines have got funds, and
they can import machinery, The
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World Bank galso, I think, have al-
lowed them to import machinery, but,
unfortunately the yield is so less be-
cause nobody has been able to enter
into rupee payment arrangements
and consequently, new mechanisation
has not taken place. I would earnest-
ly request the hon. Minister to go
deeper into this whole question which
is a very important question for this
industry and do something to save
this industry. Otherwise, the coal
industry would pose a great problem
before the country.

There are plenty of wagons but
the coal is gccumulating at the
pit-heads, because there are not many
buyers and there is not much demand.
This was the only industry which was
progressing according to Plan, but we
are obliged to reduce the production
capacity because we are not able to
consume that much of coal which is
produced.

My hon. friend Shri Harish Chandra

Mathur was speaking about Rajas-
than’s industrialisation. I agree with
him hundred per cent. I do not know

why Rajasthan has been neglected as
regards industrialisation in all ways,
It is a poor State with just one crop
which also depends upon rain. And
yet, ag Tegards industrialisation or the
setting up of public sector projects in
that State, it has been largely neglec-
ted.

There was one coal mine which was
to be there at Khetri. I do not know
‘what has happened to it. Originally
it was expected to cost about Rs. 9
crores, but according to the revised
estimates, it ig expected to cost about
Rs, 25 crores. But what is the prog-
ress that has been made after seven
years? The construction of 314 quar-
ters of various types has been taken
up of which only 23 quarters have
been completed. Here is a  project
originally estimated to cost Rs, 9
crores but which now costs about
Rs. 25 crores or Rs. 26 crores,
and up to this time, only 23
quarters have been built. If this is
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going tp be the progress of the
Khetri mine, it will take at least forty
years more for the mine to work
properly, This is the treatment which
Rajasthan has been meted out by this
Ministry and by Government. I do
not know what the reasong for the
slow progress are,

The hon. Deputy Minister has said’
something with facts and figures with
regard to the HMTL and the Heavy
Engineering Corporation. But the
Estimates Committee have not agreed
with all his observations, In para @
of their fifty-first report, they say:

“It is regrettable that though
Government thought of getting
up plants for heavy engineering
industry as early as 1955, it took
them three to five years to arrive
at the decision. The urgency for
the plants does not appear to have:
been fully realised and much pre-
cious time had been lost in the
preliminaries.”

Apain, in para 26 they have stated
that:

“The Committee consider it
unfortunate that it should have
taken the Government and the
Corporation 3} vears in the vari-
outstages, ie., preparation of
detailed project report, finalising
negotiations for purchase of plant
and machinery, ete.”,

When the Estimates Committee have
made these kinds of remarks so many
times, I do not know what is there
left for the hon. Minister to defend
these things.

Again, in para 87 of their report,
they have stated that:

“Thug in 1962-63 alone, tenders
other than the lowest have been
accepted in 20 cases. Besides,.
conracts were awarded without
calling for tenders in 61 cases..
These have been sought to be jus-
tified on grounds of urgency, ete..
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In most of these cases, approval
has been given by the Chairman
and other officers of the Corpora-
tion under the powers delegated
to them by the Government. Such
cases do not appear to have been
placed before the Boarg for its ap-
proval.”

If you go through the Estimates Com-
mittee's report, you will find that they
have gone deeply through all these
cases and have pointed out the real
position. Again, in para 123 of their
report, they say that:

“The Committee are not satisfled
with thig explanation”,

that is, the explanation given for en-
tering into secret contracts with the
consultants for organisation manuals
at a total cost of about Rs. 27 24 lakhs.
This is the position in regard to one of
our biggest undertakings, namely the
Heavy Engineering Corporation,

As regards the Heavy Electricals,
Bhopal, the hon, Minister said yester-
day that the strike was there and
labour relations were not good. I
would submit that these undertakings
are the back-bone of our country, and
if the labour laws are defective, we
must amend them suitably, so that the
labour will work or rather the labour
must work. JIf the labour force is
more and they would not work, how
will the industry run and how will the
country progress?

Shri A, N. Khosla, Governor of
‘Orissa, while delivering the convoca-
tion address at the Indian School of
Mincs at Dhanbad, on the 9th Febru-
ary, 1964, called for a reduction in cost
and the raising of output of the coun-
try's mineral production to compete in
foreign markets; he also pointed out
that the per capita output of our labour
was low, and, therefore, the cost of
production high. I do not konw what
the reasons are. My hon, friends like
Indrajit Gupta say that this is because
there are two unions, and it was the
INTUC union in Ranchi or something
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like that. But I would point out that
in the Jay Engineering Co. in Cal-
cutta, which claimg to give the high=
est wages to its labourer, namely Rs.
300, there is a strike for the last 3%
months. It is not the INTUC union
but it is the AITUC union there. I do
not know what the reasons for the
strike are. The labourers in that com-
pany were also given some share in
the profits. This company was export-
ing Usha fans and Usha gsewing
machines to foreign countries, but the
strike hag been on in that company
for the last 3-1/2 months, So, I do
not know whether the INTUC is to be
blamed at all at Bhopal or at Ranchi.
But I would submit that whoever is
to blame must be taken to task and
we must see that future occurrences
like this do not happen in the indus-
tries which are the key industries of
our country.

Mr. Deputy-Speaker: Shri Banerjee.

Shri K. N. Pande (Hata): How is
the INTUC ts be blamed there?

The INTUC is not there at all.

Shri Rameshwar Tantia: Shri

Indrajit Gupta said that.

oY WiwTT WA FTAT ;. FYrEAE
TENTE, QFE § TH qHA FIH A4S
I

Ay

Mr. Deputy-Speaker: The bell ig
being rung—Now there is quorum.

Shri S. M. Banerjce (Kanpur)) I
would like to make two or three
points. Yesterday when Shri Thim-
maiah was intervening in the debate,
he did mention something about the
Indian Bureau of Mines, I have today
in my possession a list showing how
camps have been closed and 32 work-
ers on muster roll discharged from
30th March 1964. 1 have another list
according to which 50 or 60 people
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have been served with notices from
24th March 1964, I would like to
know from the hon. Minister when he
replieg what ig actually being done to
avoid retrenchment in the Indian
Bureau of Mineg in those camps of
muster roll staff. I want a definite as-
surance on this score. 1 was very
happy to hear Shri Thimmaiah yester-
day, but when I went home, I got this
letter from Nagpur which hag really
perturbed me.

‘The second point, ably mentioned
by Shri Bade and Shri Indrajit Gupta,
concerns the anticipated retrenchment
because of the partial decontrol on
the basis of the Raj Committee report
on iron and steel. I am told there are
about 500—700 employees working
under the Iron and Steel Controller,

Calcutta. Some of these clerks have
put in 20 years service. They
were reverted many a time, they

were retrenched many a time, Lhey
were reabsorbed many a time and
they are facing this misfortune for
the last so many years. An assu-
rance has been given by the hon.
Minister and the Ministry that their
cases will be sympathetically consi-
dered and that they will not be
thrown out of employment but that
the Home Ministry will be approached
to see that they are given a better
deal. T would request the hon. Minis-
ter to kindly see that they are pro-
vided jobs in a permanent depart-
ment. After all, they have put in 15,
18, 19 and 20 years of faithful service
in a particular department and at the
fag end of their service at least, they
should be given soma security.

I would request that an inquiry
should be made into the warious
aspects of the Raj Committee's report.
It wag said here that because control
was not working well, there was cor-
ruption; therefore, it was dezontrolled.
I do not see that the Raj Committee
has blamed the lower staff for cor-
ruption. It must have mentioned that
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the officers at the top were involved
in corruption. So a thorough investi-
gation is called for. I hope the case
of these clerks wil] be sympathetically
considereq and they will not be
thrown out. Let them be transferred
to the income tax department which
is an expanding department. 400
people are likely to be taken in Cal-
cutta itself. There should be no
break in service and no loss in emo-
luments for these people. I hope the
hon. Minister, with a heart which
bleeds for the employees, will surely
concede 'this demand.

Sometime back a question was rais-
ed whether there was a Birla lobby
working in the USA against the
Bokaro plant, whether Shri Birla was
interested when he went to the USA
in seeing that the Bokaro plant should
not be in the public sector. The hon.
Minister did promise an investigation
into this. I want a reply from him
here and now whether an investiga-
tion was made, if not, whether an in-
vestigation will be instituted into the
conduct of Shri Birla when he was in
the USA as to whether he lobbied
against the Bokaro plant with the
help of some other stooges. I want
a clear assurance from the hon. Minis-
ter that there are some people in the
Cabinet who do not support the Birla
lobby an who can institute an inves-
tigation against Shri Birla also.

Much has been gaid about the HEL,
Bhopal. The communists have been
accused of being the root cause of the
trouble. I do not belong to the Com-
munist Party, But whenever tihere
was trouble in Bhopal, I went out of
my way to end that trouble. The hon.
Minister will bear with me when I
say this, that I was not called by those
boys, but when the factory was closed,
I went there for the third time and
sefitled the dispute to the entire satis-
faction of both the corporation and
the employees. Should we be accused,
if T go there and ask the workers to
resume work, of fomenting trouble?
It is most unfortunate that a wrong
picture has been painted in this House,



10157 Demands

I do not accuse the hon, Minister who
dealt with the employees’ representa-
tives very sympathetically. But it is
a cas of absolute administrative bung-
ling. The Bhopal plant is manned by
a group of pensioners. Those boys
who are of 15, 16, 18 and 19 years of
age have a rosy ambition, who sin-
cerely believe in socialism and in the
growth of the public sector, are be-
hind the bars. The group of pen-
sioners who are manning that parti-
cular plant are enjoying like Moghul
kings with their hooka on, the Chair-
man of the Corporation and others.
This is most unfortunate.

I sincerely feel that a thorough in-
vestigation is called for in this case.
The hon, Minister has said that there
is growing indiscipline in this plant.
It may be so. I do not hold any brief
for those who are responsible for in-
discipline. But did we not go to
Bhopal to settle the dispute? Did we
not ask them to end the hunger strike
in jail? Did not I and Shri Daji go
and ask them to end the hunger
strike? Did we not bring them here
before 'the hon. Minister who met
them? But the Joint Secretary issued
a letter that the Minister never met
any representatives, that he never
committed himself to anything. That
paper was most tactlessly drafted and
in an unplanned manner, and I think,
mischievously, circulated. 5000 copies
were taken out. Naturally those em-
ployees felt betrayed.

So I would only request the Minis-
ter not to be bullied by those retired
pensioners manning the plant which,
according to the Prime Minister, is
a place of pilgrimage. It is most un-
fortunate that that place of pilgrimage
is manned by these retired pandas who
will convert it into a place of scan-
dal within no time. I have no objec-
tion to serving ICS or IAS officers con-
trolling the plant, but I have got
serious objection to the employment
of a group of pensioners who are the
main cause of thig disruption in ‘that
place.

1t is said that the HESTU there was
given many opportunities. I have
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some documentary proof with me.
5,500 people were asked to give evi-
dence. They wanted leave. They
were refused leave.

Still 1 pleagd with the House: let
there be a fair referendum. I have
nothing to do with that Union. Still
I feel that if there is a referendum,
90 per cent of the employees will vote
for HESTU, and not for the sick child
of Government, the INTUC. I feel
that normalcy can return to HEL pro-
vided those workers, 75 young boys,
are released. They have been merci-
lessly beaten in jai]

It is a shameful thing that the party
in power which itself condemned
during the na'tional struggle beating
of boys inside the jail, should now
let the same thing happen. They were
beaten mercilessly inside the jail. To-
day if the plant functions leaving
them behind the bars, let it function,
but I am sure normalcy will not re-
turn unlesg those young boys who
sincerely believe in socialism are re-
leased. I would request the hon.
Minister to kindly consider it dispas-
sionately and objectively. It is a
deep-rooted malady which can be
eradicated only if he, as a public re-
presentative, and people's representa-
tive, decides to pursue certain policy
towards this group of pensioners,
whose services should be terminated
immediately.

Shri Muthiah (Tirunelveli): Mr.
Deputy-Speaker Sir, the various pro-
jects under the Ministry of Steel,
Mines and Heavy Engineering are
making good progress, thanks to the
able stewardship of our efficient
Minister, Shri Subramaniam. He has
initiated good reforms in the admi-
nistration, eliminateq much of red-
tapism and procedural delays and has.
given substantia) powers to the manB~n
gerial personnel. a3lel ot 1ot

oo ol g101nd

The steel plants yrales thig/Mink#wq
are making steady progressymnd. steelq
production is going ahead, The three
steel plants at Rourkela, Bhilaj and
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Durgapur are making good progress, Then I come to the integrated
and today they are producing at the Neyveli project in Madrag State. The

targeted capacity of one million ton-
nes each, and that is a great achieve-
ment for this Ministry.

The capacity of the three gteel
plants is being expanded, to 1.8 million
tonnes at Rourkela, 2.5 million tonnes
at Bhilai and 1.6 million tonnes at
Durgapur. The Steering Group on
Steel has made certain recommenda-
tions. It has rooeremyonded that e
tar- ' C. . e shioaid be
L. ¢ i Nuitiun tonnes, and
i ... ..ur new plants should be set up

addition to the Bokaro and Salem
g.ants. The Bokaro project, we are
happy to note, ig going ahead. Messrs.
Dastoor and Co. have submitted their
report. The report has been examin-
ed by the technical committee which
in its turn has submitted its report,
and it is now under the consideration
of the Government. Land acquisition
ig in progress.

I wish to say a few words about the
Salem steel project. The Salem steel
project has been in the air for a very
long time. There has been too much
delay, and this has caused great dis-
appointment to the people of Madras
State, The Madras Government is
most earnest about this, and it wants
the project to make a start before the
end of the Third Plan. The mid-term
review of the Madras State's Third
Plan refers to various laboratory and
pilot tests of Salem iron ore and
Neyveli lignite and to the concentra-
“ies oty of th2 iton ore in West

..rmany, Sweden and England.
These testg have proved successful. A
study of possible sites has been made
by Messrs. Dastoor and Co., and the
data has been furnished to them, The
detailed project report is expected in
April, 1964, but April is passing. 1
make an earnest request to our Minis-
ter to take steps to start the project
before the end of the Third Plan
period. Madras State has no steel
plant so far.

revised estimated cost of the project
is Rs. 117.7 crores. The project en-
visages mining of 35.6 lakh tonnes of
lignite per annum. This lignite is to
be used for the thermal power station
at Neyveli and the Urea fertiliser
plant at Neyveli. Full production of
lignite is expected to be achieved by the
end of 1965, The thermal power station
at Neyveli is to have five generating
unitg of 50 MW each. Four units are
in operation now, and the fifth unit
is not vet in operation. It was sche-
duled to be commenced by March,
1964, but March is over and yet there
is no sign of its being commissioned.
The proposal is to expand the capa-
city of the therma] power station from
250 to 400 MW, and ultimately to 600
MW. This should be implemented as
early as possible.

=t goR o= g (IT9) : I9-
S WElgd, sATEqT A1 ONEA 3§ |
gIE T A A E

Mr, Deputy-Speaker: The quorum
bell is being rung, . . .Now there is
quorum. The hon. Member may cun-
tinue. This is the second time I have
had to ring the bell within half hour.
It is a very sad thing that there is no
quorum.

Shri Muthiah: With regard to the
fertiliser scheme at Neyveli, 1 submit
it is moving very slowly. The con-
tract for the supply of machinery was
concluded in 1959, but the plant ig not
yet ready. Civil works are going on,
and they have not yet been complet-
ed. The plant is scheduled to com-
mence production in 1965, and to start
full production by February, 1966.
Construction and commissioning of
this plant ought to be speeded up to
meet the growing demand for fertili-
Sers,

I now come to the mineral explora=-
tion. The Genlogical Survey of India
and the Indian Bureau of Liines are
engaged in exploration and proving of
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mineral deposits in various parts of
the country. Rich lignite deposits at a
depth of 200 feet have been discover-
<d recently near Karaikudi in Madras
State. These deposits ought to be
immediately exploited for the benefit
of the whole country, and particularly
for the benefit of East Ramanatha-
puram District which iz economically
a very backward area. Minerals like
iron ore, copper and mica have been
discovered in Madras State and they
‘have to be tapped, Rich deposits of
limestone, gypsum, lmenite and mica
have been discovered recently in
Tirunelveli Distriet in Madras State
by the State Geological Department,
and they have to be exploited.

Lastly I want to say a few words
about labour relations in the projects
of this Ministry. We find labour
trouble in some of the projects today.
‘The labour trouble in the Bhopal
Elecirical] Plant has been engineered
by unpatriotic and subversive ele-
ments, The Government should deal
with such elements firmly. Labour in
India today is too much influenced
by the absolutely un-Indian and alien
cult of violence preached by Karl
Marx and hig followers. The Indian
people have been known for centuries
for discipline, non-violence and res-
ponsibility, and Mahatma Gandhi, the
Father of the Nation, has shown the
right way for proper relations between
labour and management. The code of
conduct formulateq for labour should
be observed by them. Labour, I hold,
should not be exploited. It should be
given a fair deal. But at the same
time, labour should not be allowed to
hinder the country’s production and
progress. The ever-rising demand for
wages and the wunhealthy rivalry
among the different trade unions in the
factories under the influence of giffe-
rent political parties, and the cult of
violence spoil labour-management re-
lations. A rational solution of labour
discontent is the introduction of pro-
duction incentives. Wages shoul!d be
paid to every worker according to the
actual work turned out by him. This
production incentive will stimulate
the worker and make him work-cons-

ciouws R
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Shri C. Subramaniam: Mr. Deputy-
Speaker, Sir, at the outset I would
like to express my grateful thanks to
the many hon. Members who made
very useful suggestions with regard to
the working of my Ministry. I am
particularly thankful to the Members
who took a critical attitude and made
many helpful and constructive criti=-
cisms with regard to the functioning
of the various units under my charge.

Yesterday and partly today my two
eolleagues, the Parliamentary Secre-
tary and the Deputy Minister, very
ably dealt with some of the aspects
and some of the points which were
raised during the debate, That has
made my task a little easier in reply-
ing to this debate.

Many hon. Members mentioned the
vital role, the important role, which
this Ministry has got to play in the
field of economic development. Mine=~
rals, metals and machines—the three
M's—form three of the basic ingredi-
ents of industrial growth of any coun-
try. While I consider this a preat
privilege that I should be associated
with the development of these wvital
and inter-related sectors at this crucial
stage of economic growth, at the same
time I do realise the great responsi-
bility involved in this

Development of mineral resources
has got to be preceded by exploratory
work, by geological survey, and unless
we know what we have buried beneath
the earth, the various natural trea-
sures, it would not be possible for us
to plan properly. The two allied
organisations, the Geological Survey
of India and the Indian Bureau of
Mines, are entrusted with this task. I
do know that there are some over-
lapping areas with regard to the funec-
tioning of these two organisations.

14.33 hrs.

[Srrr SURENDRANATH DwivEny in the
Chairl

I am currently looking into it. I am
alsp aware that these two organisa-
tiong have been handicapped to 5 cer-
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tain extent by the shortage of experi-
enced personnel and lack of adequate
tools and equipment,

As far as the Geological Survey of
India is concerned, it is a very old
institution, and for more than hundred
years it has played a notable part in
the geological work, the geological
survey of India. But still, Sir, some-
times, this age itself becomes a handi-
cap. We become addicted to certain
ways of thinking and we do not break
away from that, Various developments
have taken place in the field of geolo-
gical science, in the methods of geolo-
gical survey, and unless we are in a
position to take advantage of modern
equipment and modern techniques we
may not be able tp complete the sur-
vey of this vast land in the quickest
possible time. Therefore, we are
trying our best to et the assistance
of foreign experts to the extent neces-
gary, so that we may be able to glve
a new turn to the work which is
being undertaken by the Geological
Survey.

14.34 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

I am sure hon. Members are aware
that towards the end of this year the
Internationa] Geological Congress lIs
to be held here. About 1,500 geologi-
cal experts would be attending this
session, and I hope that the exposure
of the geological experts in our coun-
try to these discussions and their
association with the wvarious foreign
experts who would be coming over
here would give them a new vision
and new ideas with regard to the
carrying out of this work. And I am
also thinking of appointing a small
expert committee to go into the work-
ing of the Geological Survey of India
and the Indian Bureau of Mines, so0
that the task may be discharged more
efficiently and more expeditiously.

Sir, with regard to the exploitation
of our minerals, naturally iron ore
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stands foremost because it will have
to form the base for our sfeel and our
industrial development. Apart from
that, this is a foreign exchange earner
also, because we do export a pood
deal of iron ore to the various coun-
tries. But there are certain problems
involved in the utilisation of our irom
ores, about which I shall deal when I
deal with the iron and steel industry
separately, and also with regard to
the export of our jron ores. In the
production of iron ore, certain percen-
tage comes as fines. The utilisation
of these fines has been a problem, and
we cannot afford tp waste this good
material. But now technology has
advanced to utilisation of these fines
by sintering or by pelletisation. As a
matter of fact, pelletisation would
perhaps bring much betier prices if
we start exporting pellets instead of
mere iron ore. Recently we have
licensed a plant for pelletising these
fines in Goa. It is in the private sec-
tor. And I am hoping it would be pos-
sible to take up pelletisation in the
various other iron mines also, so that
this material will be fully utilised to
the best advantage of the country.
This also improves the performance of
the blast furnaces when iron ore is
used in this form. As I stated already,
I will have to mention about iron ore
a little more when I deal with the iron
and steel industry,

Sir, as far as coal ig concerned, this
House was very much exercised with
regard to the production pattern and
the consumption pattern. For the last
two or three years we were going
through a period when coal was in
great short supply. But suddenly now
there is a glut and there is accumula-
tion of stocks at the pit-head. Why
it has happened is a matter which
everybody knows now, It was because
the demand did not pick up as fast as
we expected when formulating the
plan and formulating the targets. And
therefore we find today that while
the production is there, there is not
sufficient demand. And even this sur-
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plus has taken place not in respect of
all grades of coal. As fur ag superior
grades of coal are concerned, there is
sufficient demand now. It is in the
inferior grades of coal that there is a
great glut. Ang this is no: due to ba}d
planning. As a matter of fact, in
planning we did not want any increase
in production in the lower-grade coal
because we kneyw that we would not,
require this. But in spite of this, since
there was no control with regard to
production, there has been 2 to 3
million ton extra production as far as
inferior voals are concerned, and that
is why there hag been a glut. But we
have to face this situation. And for
the purpose of meeting the situation
we have removed to a certain extent
the distribution control, particularly
with regard to the lower grades of
coal. Whether there should be further
decontrol with regard to prices and
distribution will have to be carefully
studied, because my own view is that
this is only a temporary phenomenon.
We should not be deceived by the
surplus production which we are hav-
ing. If only the various steel plants,
the various steel plants which are
under expansion, go into production
and the various other industrial pro-
ject; catch up, we may find ourselves
in difficulties later on if we do not plan
properly for building up production
capacity in the country,

Shri Ranga: And also plan for the
utilisation of inferior coal.

Shri C. Subramaniam: I am coming
to that. Therefore, we could not
afford to slow down our programme of
investment in this vital area based on
short-term considerations of deficit.
Exploitation of coal requires a number
of years before mines go into opera-
tion. Recently, 1 had the privilege of
participating in the inauguration of a
deep coal mine in Jharia area in colla-
boration with the Polish Government.
I was told that it would take nearly
6-7 years to develop the mine and
after that it would take nearly 4-5
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years more to get into ful] production.
So, if we want coal to be produced,
particularly through these deep mines,
we have to have a perspective view of
our requirements of 5, 8 or even 10
years hence and we have to plan
accordingly. That is why we have to
take a long-term view in this very
important sector. It i€ important to
relate the programme of production of
coal to the overall fuel and energy
policy as well as metallurgical plans
of the country.

Government had to reconsider their
policy in regard tp encouragement of
furnace oil, for instance. As hon.
Members are aware when we were in
great difficulties with regard to the
availability of coal we encouraged
certain industries to turn to furnace
oil fuel. But now we find that it has
created difficulties for the coal indus-
try because instead of coal they are
drawing fuel il which has got to be
imported. The policy on coal has to
be on an even and consistent keel. I
hope the report of the energy survey
committee which the Planning Com-
mission has appointed will give us
some information which will enable a
clearer formulation of policy. In tak-
ing a new Jlook at the demand for
energy in the country as a whole, we
should take into consideration the
demand for domestic fuel in parti-
cular. I am sorry the hon, Member
Mr, Ranga is not here; he wanted to
have a plan for the utilisation of the
low-grade coal. The slackening in
the demand of coal of the lower cate-
gories can be tackled only through its
use in (a) generation of power and
(b) effective programmes to popu-
larise, for instance, the use of Jomes-
tic, smokeless fuel produced from
low-grade non-coking coal. The Cen-
tral Fuel Research Institute has evolv-
ed an improveq process which will
fuel
at economic prices at the same time
ensuring the utilisation of byproducts.
It i3 my hope that this programme
will be activised. With this in view.
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a string of low temperature carboni-
sation plants will have to be set up
both in the public and the private
sectors all over the country. I have
already asked the National Develop-
ment Corporation to work out a pro-
gramme for installing a low tempera-
ture carbonisation plant in the public
sector. The Andhra Pradesh Govern-
ment has also g programme for setting
up a unit at Kothagudam and the
Government of India will assist this
programme of producing domestic fuel
which will also give us the base for
varjous byproduct chemicals which
could form the nucleus for various
chemical industries. We are thinking
in these directions and I hope and
trust that the present glut with regard
to the lower grade of coal would be
overcome Very soOn.

But we face a different problem
altogether with regard to the coking
coal, particularly. While our reserves
of non-coking coal are sufficiently
large, our coking coal reserves are
very much limited. Our total easily
accessible reserves of coking coal are
estimated at 3500 million tons which
would lust on present estimates for
just about 40—50 years. Set against
this picture the fact that by next year,
1965-66, we are geared to producing
22-3 million tons of raw coking coal,
against our need of only 18'25 million
‘tons a year. Over-supply characterises
current production also. I find that
now and then coking coal ig diverted
for other uses for which coking coal
is not required. This is waste of very
valuable coke reserves of-which are
limited. We have therefore to take
steps to see that such diversion does
not take place. The selective increase
in prices which was given recently
was for the purpose of ensuring that
because of the high price of this valu-
able coal, people who had no need for
this coal would not go in for this
~wariety of coal.
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14.46 hrs,

[Mr. SPEAKER in the Chair]

But this could not be controlled
merely by the slight margin of in-
crease in price. Other effective steps
will have to be taken.

Another point which was raised
during the debate was with regard to
the large number of uneconomic mines.
Today we are producing round about
65 million tons of coal for which we
have more than 850 collieries. No-
where in the world are there so many
uncconomic and small units producing
coal in a primitive way. We have got
to take steps to see that these smaller
mines get amalgamated. An effort is
being made on the basis of the pre-
sent Act for voluntary amalgamation
of small mines, But the progress made
is insignificant and we are considering
legislation for compulsory amalgama-
tion of these uneconomic mines to
bring about a better pattern.

I would here like to refer to Jharia
coal fields where we have exclusive
reserves of coking coal in our coun-
try, Most of the coking coal required
for metallurgica! industries is found
in these Jharia coal fields. Most of
the casily accessible good quality cok-
ing coal lies in the central zone of
Jharia. This area can be divided into
three zones; the central zone, north-
ern zone and the southern zone. It is
the central zone which consists of most
of the reserves. Even in the central
zone there are 173 colliery units func=
tioning, out of which 18 alone are big
mining companies and they own near=-
ly fifty per cent of the reservess The
remaining smaller companies suffer
from the usual malady of uneconomic
operation of smaller collieries. Bigger
companies have coal reserves which
at the present rates of operation, could
last for a few centuries. The National
Coal Development Corporation is
prospecting mainly in the southern
area of Jharia because the central
zone is already leased to these big
companies. The pecullarity of the



10169 Demands

southern area is that coa] lies deeper
and the coal mined here has a higher
content of shale than in the central
zone. More washing is therefore re-
quired. If the future investments for
coking coal is to be on the southern
areas in which the public sector is
asked to operate, and the private pro-
ducers in the central zone are content
with relatively modest programmes of
expansion, much larger sumg of money
will be needed to raise the additional
coal than we would need otherwise.
Besides, we would be raising more
muck and the cost of raising useful
coking coal will be higher for the
country as a whole. We have there-
fore to consider and arrive at an in-
tegrated programme of exploitation of
coking coal so that the total produc-
tion of coking coal for the country
can be stepped up with less expendi-
ture and greater expedition. Govern-
ment recently appointed a technical
committee to go into this question.
Their report has been received by the
Government and it is under active
consideration by the Government. A
rationalistic approach to this problem
is indicated. It is not possible for me
to give any indication immediately
with regard to the direction in which
we have to move for solving this pro-
blem, but I will have to come before
this Parliament, if necessary, for the
necessary sanction to take the essen-
tial steps to achieve this objective.

Then 1 would like to mentiion the
steps we have taken with regard to
aluminium and copper. It was also
mentioned by my -zolleaguegs when
they dealt with this subject. In the
field of non-ferroug metals, aluminium
is the metal in which India is best
equipped to produce. We have vast
reserves of good bauxite near sources
of relatively low-cost power. Unfor-
tunately, three of the major third
Plan projects in this sector have been
lying dormant for wvarious reasons.
Recently we have taken a decision
that the Koyna aluminium project
should be taken up in the public sec-
tor. I am sure the hon. Members are
aware of the chequered career of this
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Koyna project; how a licence was
granted to private individuals and no
progress was made. If I may say so,
it was making limping progress with=
out any chance of coming to fruition.
That is why we had to step in there.

Then the second project—I am not
giving it in the order of preference—
is the Madhya Pradesh project which
was to be executed in the public sec-
tor with Hungarian collaboration.
There also we had not made sufficient
progress, but we have activised it
now and we hope to take dccisions
very soon with regard to this.

The third project is the Sharavati
project in Mpysore, which will utilise
the bauxite from the Kolhapur district
in Maharashtra State, The Govern-
ment have to take a decision with re-
gard to the building up of this pro-
ject because here also there have been
a good deal of delay, particularly with
regard to the understanding between
the Mysore Government and the
Maharashtra Government. Fortunate=
ly, an understanding has been reached
now and therefore I am hoping it
would be possible to take a quick deci-
sion on this. The present indication
is that the Indian Aluminium Co.,
would be called upon to process this
project.

As far as Khetri project is concern-
ed—I am sorry I do not find Shri
Harish Chandra Mathur here, and he
was very anxious about the progress
of this project—this project has been
hanging fire for ncarlv threec years
now. It has now become necessary to
review it from the point of view of
how much of it we can implement
with indigenous equipment and tal-
ents. Deep shaft mining is involved in
this. We are looking into the facts
to find out whether any of the con-
cerns in India, for example, the Natio-
nal Coal Development Corporation or
the Kolar Gold Fields Corporation,
would be in a position to undertake
this deep shaft mining. I am told it
would be possible for them to under-
take it and it is currently under exa-
mination. We are also reconsidering
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its technology with a view to making
the project more economic.

But hon. Members are aware that
the copper ore available in our coun-
try is very limited, unless with more
geological survey we come across bet-
ter sources of copper ore. But today
we are importing large quantities of
copper at very high cost, and our
demands will be increasing more and
more, as further industrialisation takes
place, when we have to produce more
and more machines where copper
would be an essential component. And,
therefore, we have to take a decision
whether we should continue to import
copper indefinitely. Even when cop-
per ore is not available, in other
countries they import the copper ore
concentrates, and then smelt them in
their own countries, We are also look-
ing out for sources of copper ore con-
centrates so that they could be im-
ported and we may have smelting
capacity established here to j'roduce
copper. I hope it would be pessible
for usg to locate these sources of cop-
per ore concentrates.

Then I come to steel which, as was
pointed out by Shri Indrajit Gupta, is
the measuring rod of the economic and
industrial progress in any country.
The overall picture in respect of iron
and steel has been one of promise. I
say this after taking into account all
the criticisms which have been made,
particularly by my hon. friend Shri
Morarka. The total production of
saleable steel by main producers in
the couniry rose from 3-917 million
tons in 1962-63 to an estimated level
of 456 million tons in the year
1963-64. The rated capacity in the
country is 467 million tons against
which our production will reach 4-56
million tons. In this production pro-
gramme, I am glad to say that Bhilai
takes the pride of place. As against
the rated capacity of 0'78 million tons
of finisheq steel during 1963-684, it
would be producing or it would have
produced 089 million tons, Then
TISCO comes second: as against the
rated capacity of 1.52 million tons of
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finisheq steel it would produce 1.541
million tons; then comes IISCO;
against  the capacity of 0.81
million tons, they would be producing
0'81 million tons. Then comes Dur-
gapur; as against 0-8 million tons it
woulg have produced 073 million
tons,

Rourkela is still behind its targeted
production. As against the ra‘ed
capacity of 0°72 million tons, the pro-
duction would be only 0°55 million
tons. While dealing with Rourkela,
in 1962, soon after I took over this
Ministry, I characterisej it a; a sick
child. But I have to say that it is an
unlucky child also. Unfortunately,
wvarious incidents—labour  trouble,
technical difficulties—were coming in
the way of achieving full production in
this factory.

An Hon. Member: Administration.

Shri C. Subramaniam: Some peo-
ple were blaming the machinery, say-
ing that we did not get the proper
equipment. But, as a matter of fact,
in March, 1963, we were able to
achieve 100 per cent production in this
factory, but later on, whatever might
be the source of trouble, whatcver
might be the contributory factor,
labour trouble has been in the fore=-
front in this plant.

Shri Indrajit Gupta: Repeated
breakdowns could not be due to labour
trouble,

Shri C. Subramaniam: Breakdowns

are everywhere; only the Rourkela
breakdowns are highlighted. (Inter--
ruption).

Shri P, K. Deo (Kalahandi): There
is a limit to breakdowns.

Shri C. Subramaniam: Unfortu-
nately, in the recent communal

troubles, Rourkela also came inio the
picture and production had to be shut
down, almost completely because of
these communal troubles, Fortunate-
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ly, the situation has considerably im-
proved, and today, the plant has gone
back into normal production.

On this occasion, I would like to ex-
press my gratefu]l thanks to the West
‘German Ambassador who took g very
sympathetic and underdtanding atti-
tude during those days of troubie. He
instructed the German personnel who
-are functioning in this Rourke.a plant
that on no account should they move
out, and they should stick to the plant
and see that the plant continued to
work successfully. This is in contrast
with regard to some other foreigners
who were functioning Lhere. That is
why I thought I should male special
mention of the helpful aititude which
the West German Government and the
West German authorities tock.

15 hrs.

The production of large tonnage of
steel by itself does not solve our pro-
blems of shortage. While the empha-
sis on tonnage goals has nad its im-
pact on production, there have also
been complaints that the quality of
production needs to be further im-
proved, More and more emphasis is
being laid on this aspect. The level of
production of tested steel has been
steadily improving. I may be per-
‘mitted to give a few facts about this.

During 1963-64, the Rourkel, Steel
plant stepped up its production of test-
€d plateg from 53 to 71 per cent and
H.R. sheets from 44 to 32 per cent.
“There has been continuing difficulty
‘in producing tested cold rolled sheets.
‘Bhilai continued to produce nearly 90
per cent of its structurais a: tested.
The percentage of tested products in
Durgapur went up as below: In
1962-63, 51 per cent of structurals were
tested. It increased to 64 per cent in
1963-64. In 1962-63, 56 per cent of
merchant mill produects were tested.
1t increased to 60 per cent in 1943-G4.

Government are particuiar that the
-steel plants should increasingly pro-
duce higher-value categories of steel
which we are now importing. Experis
have told us that the scheme for giv-
ing incentive bonuses based merely on
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total tonnage has inhibited production
of higher value grades of steel whose
turnover in terms of tonnage will be
less. T am asking the plants to look
into the scheme of bonuses from the
point of view of encouraging labour
participation in the production of these
categories, which we have otherwise
to import,

My hon. friend, Shri Morarka,
yesterday made a point that the PAC
in its report based on the audit report
for 1961-62 had shown how high the
cost of production in Rourkela,
Bhilai and Durgapur were compared
to the project estimates. That point
was stressed by many other hon.
Members also. The hon. Member
from Goa called upon me to resign
on this account.

Shri Shinkre: I did not ask for it.

Shri C. Subramaniam: One of the
figures quoted by Mr. Morarka was
that cold rolled sheets were produced
in Rourkela at a cost of Rs. 2240
against the project estimate of Rs. 407
per ton. Mr. Ranga is not here. He
gloated over the fact that this would
be the result in all public sector
projects. For one thing, these are
firures for 1961-62, about the pro-
duction pattern of which I shall
presently mention. For another, the
figure of Rs. 2240 includes deprecia-
tion, while the figure of Rs. 407 does
not.  Without including deprecia-
tion, the figure wag Rs. 1307—high
enough—but the important factor
which contributed to this high cost of
production in cold rolling mill was
that the production just started in
1961-62 and the plant was working
only to 10 per cent of the capacity,
producing only 14,000 tons against a

rated capacity of 146 lakhs tons.
Naturally depreciation would have
been spread over these 14,000 tons

instead of to 1.46 lakhs tonms.

It is elementary that the cost of
production estimated in the project
report, which relates to full working
cannot be compared with costs on the
Basis of one-tenth of the working.
It is just like trying to examine a
child which is studying in IV Standard
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with regard to the completed svlla-
bus in the X Standard. In fact, to-
day the work cost for this steel is only
Rs. 500 per ton, as against Rs. 407,
much nearer the project cost. As Shri
Morarka himself has pointeg out, in
many cases, our consultants had pro-
ceeded on the basis of raw material
prices which are far lower than those
actually prevalent. This itself knocks
the bottom out of the comparison.
Anyway, the publicity given to such
out-of-date comparisons without ade-
quate technical basis is not only un-
fair, but also extremely depressing
and demoralising not to me, but to
the managers and workers of the
plants whgo have been striving hard to
improve their performance and have
improved their performance conside-
rably.

Shri R. S. Pandey (Guna): It would
be beneficial if the latest figures are
supplied to the House by the Minis-
ter, because Shri Morarka spoke on
the basis of 1961-62 figures.

Shri C. Subramaniam: I am giving
them. The House will be interested
to know that the cost of ingots in the
three plants now are as below, I am
comparing it with the Tariff Commis-
sion’s estimated cost in TISCO and
11SCO, which have got a considerable
background and which have got, ac-
cording to some Members, better effi-
ciency record. In Rourkela, in 1961-
62 the cost of production of ingots was
Rs. 308 per ton. The latest figure
now is Rs. 252 in open hearth process
and Rs. 226 in the LD process. Ac-
cording to the Tariff Commission’s
estimates the figures were Rs. 243 for
TISCO and Rs. 251 for IISCO, as
against the figures of Rs. 252 and
Rs. 226 for Rourkela now. In Durga-
pur, in 1961-82 it was Rs. 333. Now
it has come down to Rs. 217. In
Bhilai, the latest figure is Rs. 214,
We seem to be quite content to
debate and discuss the figures of
1961-62 whereas we should be vitally
concerned with the costs of 1963-684
and not the costs two or three years

APRIL 9, 1964

for Grants 10176

ago. This itself reflects indeed a
basic structural weakness of our
system of accounts, slow-moving, out-
dated and hence least equipped as
they are to serve the purpose of
modern management. On this I have
to say more later.

For the present, I can inform the
House that we get the eost of pro-
duction every month and try to
find out whether there has been an
improvement in it. If there is any
deterioration, we immediately try to
find out what is the cause. Hon.
Members may be aware that I made
an announcement about this during the
debate in 1962-63, that I asked the
plants in the public sector to place
before themselves a target of redue-
ing their cost of production by 15
per cent during 1963-64. The costs
of production in the three public
sector plants have been kept continu-
ally under review. On the basis of
monthly figures we have so {ar
obtained, we find that the cost of
production of saleable steel in
Rourkela has been reduced by 15 per
cent in spite of these labour and
technical difficulties. In Bhilai it
has gone down by 7 per cent. That
is mainly because even in 1962-63,
Bhilai had already attained a high
rate of production ang therefore, it
could not be brought down further.
In Durgapur, it has gone down by 13
per cent during 1963-64. This has
been achieved in spite of an increase
of about 1.5 to 2 per cent as a result
of rise in the price of principal raw
materials and wages. The task of
further reduction of cost is rendered
obviously more difficult as we near
operation at full capacity. But the
plants, both in the public sector and
in the private sector, have fto
continually explore ways and means
of achieving lower costs of production
by increased productivity. Experts
both from abroad and from our own
country have stressed the importance
of proper preparation of raw
materials if we are to achieve higher
levels of productivity and lower our
cost.
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One example will suffice to illustrate
the significance of this. Thanks to
the wuse of washed coal and sinter,
the Bhilai steel plant has been able
to bring down its rate of consumption
of coke for 1 ton of hot metal from
904 Kgms to 834 Kgms in the current
year. Durgapur and Rourkela have
also brought down their rates of coke
consumption from 1072 to 968 Kgms
and from 965 to 901 Kgms respectively.
They have still to reach Bhilai’s per-
formance, The comparabie figures
for Japan are Rs. 552 per ton of hot
metal, but we have also to realise
that Japan has the advantage of high-
grade and low ash content imported
coal, whereas our coal is of high ash-
content. In spite of the washing and
beneficiation that we do, comparative-
ly it is of a very high ash-content.
It is by keeping an eye on such
economies that we can decrease the
cost of production further. The
economies we can obtain by beneficiat-
ing our iron ore and limestone have
also been urged on us by technicians
time and again. Recently a delega-
tion went to Japan under the chair-
manship of the Secretary of the
Dcepartment of Iron and Steel. That
teamn also has emphasised the urgency
of this point of view. We have,
therefore, decided that we should
introduce a crash programme to en-
able better utilisation of raw mate-
rials which, in the opinion of one ex-
pert, can help us increase our iron
and steel production by 10 to 15 per
cent even from existing facilities of
equipment. A technical committee is
being constituted to look into this and
give us a quick report based on which
we hope to implement a erash pro-
gramme during 1964-65.

Pig iron shortage has been the sub-
ject matter of discussion in this House
because it has affected a large num-
ber of small-scale industries, a large
number of foundries located in the
various parts of the country. But it
is not possible to improve production
immediately. That is why, when we
considered the problem of decontrol,
we came to the conclusion that we
should continue to have distribution
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and price contro]l as far as pig iron
is concerned.

But it should be our endeavour to
have more and more production of pig
iron. As a matter of fact, when we
have a programme of better prepara-
tion of raw materials, the one imme-
diate advantage would be higher pro-
duction, more production of pig iron
which could be utilised for various
purposes.

Another area where we are in short
supply is flat products. Unless the
Rourkela expansion programme goes
through there is no possibility of more
indigenous production of flat products.
Bokaro also was expected to produce

one million tons during the Third
Plan period. But unfortunately that
has not also come through. I will deal

with it a little later. Therefore, as
far as these two short supply items
are concerned we have to import to
the extent possible.

Shri Indrajit Gupta interjected into
an otherwise excellent speech a nums-
ber of insinuations. One of them was
that the Government had timed the
decision of reorganisation of control
of steel so as to please the west when
the Air India Club was meeting. I
should, I think, be thankful for small
mercies. No one has suggested yet
that the constitution or composition of
the Raj Committee was to pleass
either the west or the east or for that
matter the far-east. 1 may tell my
hon. friend, Shri Indrajit Gupta that
the reason for timing the decision on
2nd March wag a simple enough one,
namely, to synchronise it with the
budget. As the House is aware, we
were currently with this reorganisa-
tion taking a number of financial de-
cisions such as abolishing surcharges,
substituting them by excise, introduc-
ing the concept of wvariable excise to
mop up scarcity rents ete. These had
to be necessarily timed with the bud-
get. 1 am sorry I have to disappoint
Shri Indrajit Gupta and his friends
who, no doubt, see a serpent in every
rope and who have now to exorcise
from their minds all possibilities of
weaving a spy story out of a straight--
forward administrative change.
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Some hon. Members were concern-
ed about the stability of prices under
this new set-up. As the House is
-aware, the Iron and Steel Controller,
the Railway Board and the producers
-are all jointly in the committee, and
I do not think all these different in-
terests will be so irresponsible as to
allow a runaway inflation of prices.
And, I am sure hon. Members are
aware that we are still functioning
within the Steel Control Order and,
therefore, if any necessity arises it
can always be controlled,

I am glad Shri Indrajit Gupta men-
tioned the question of scarcity of
matching sections. I may inform
him and the House that we have al-
ready taken steps to see that a suffi-
cient sum of money is kept in reserve
to allow import of these sections
so as to prevent unnecessary
idle capacity or idle steel.

Shri Indrajit Gupta: You are hop-
ing to rely only on imports for match-
ing sections?

Shri C. Bubramaniam: One other
useful suggestion that he made was
with regard to the action which we
had already taken with regard to
standardization of sections. We have
a large number of sections now—1500
and odd or so. A technical commit-
tee was appointed for rationalising
these sections and they have submit-
ted a report reducing the number of
sections tp 200. Therefore, we are
‘hoping, when we have a rationalisa-
tion of these sections, it would be
possible for us to produce most of
these sections inside the country.
Still T want to tell the House that it
would not be possible for any country
to produce all the categories and all
the qualities of steel inside the coun-
try and to a certain extent we will
have to depend upon imports also.
Perhaps my hon. friend, Shri Indra-
jit Gupta might want this import
from a particular source, but that is
.quite a different matter altogether.

Shri Nambiar (Tiruchirapalli): You
«cap import if it is cheaper there.
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Cheapness must be the criterion in
deciding from where to import.

Shri C, Subramaniam: As I have
already stated, we have plans for pro-
duction of more pig iron for which
we have already taken action and
that has been placed before the
House on many occasions during the
Question Hour.

Many hon friends have referred to
Bokaro. As a matter of fact, this has
given some satisfaction to our Com-
munist friends that ultimately the
American aid fell through,

Shri Indrajit Gupta; And it has
given dissatisfaction to some people.

Shri C. Subramaniam: Naturally,
when aid fails there has to be a
natural dissatisfaction. If there is
not dissatisfaction it is a little bit un-
natural.

As the House is aware, we have
decided to award the further engi-
necring of the project to the Indian
engineering firm, Messrs. Dastur and
Company who have prepared the
detailed project report. The con-
tract for consultancy has been agreed
upon and the firm will continue the
engineering work they had already
initiated in anticipation of this settle-
ment.

Shri Indrajit Gupta mentioned the

question of Tenughat Dam. This is
another difficult problem which we
have got to tackle with regard to

water requirements of Bokaro. There
has been a slight difference of
opinion between the West Bengal
Government and the Bihar Govern-
ment with regard to this dam. . But
I may assure the House that both
the Ministry of Irrigation and Power
and ourselves, on the one hand, and
the States of West Bengal and Bihar,
on the other, are fully seizedous of
this. They are working together to
find a way out of the intricate pro-
blems which Shri Gupta had indi-
cated.
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Shri S. M. Bamerjee: What about
the enquiry that you promised?

Shri C. Subramaniam: I may assure
the House that I do not want to in-
dulge in any witch-hunting. I may
also assure the House that we have
not delayed any preliminary steps
necessary for completion of this pro-
ject. Land is being acquired. The
township is being built. The con-
sultants have been appointed and they
are busy preparing detailed specifica-
tions for tender. The Bokaro Steel
Limited has been constituted as a
separate company with an able
Managing Director. A number of
friendly countries have expressed ac-
tive interest in financing various parts
of the project. 1 am confident that
we can go out into the global market
with tenders between June and
October 1964. Depending on the res-
ponse and the availability of credit,
we hope to be able to place orders for
at least some of the equipment dur-
ing 1964-65. More than thjs, I am not
in a position to state at this stage.

Sir, since certain names were speci-
fically mentioned with regard to
lobbying in America against Bokaro
being in the public sector, as far as
evidence goes, Sir, there is no basis
for thinking that Birla or his group
indulged in this lobbying.

An Hon. Member: Who else did?

Shri S. M. Banerjee: You said that
you were enquiring into the matter.
Are you speaking after proper en-
quiry?

Shri C, Subramaniam: Yes.

Shri Indrajit Gupta: If
Birlas, who else did it?

it is not

Shri C. Subramaniam: I am having
a few names.

Then, Sir, in the area of special
steels, our main project is Durgapur
Alloy Steel Project which is making
fairly good progress. We expect to
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commission the Steel Melt Shop
No. IT on 2nd October, 1964, In

spite of the fact that there was near-
ly 18 months’ delay in placing ordets
for this equipment, I gave an assur-
ance to this House during the budget
debate last year that the first furnace
will go into production on 2nd Octo-

ber, 1964 as it was originally envi-
saged.

I am glad to inform the House
that the management has responded
to this challenge and they are hoping
that it would be possible to have the
first furnace inaugurated on the 2nd
October as originally envisaged. If
this happens, I have no doubt in my
mind that this would be one of the
quickest jobs done and this has been
possible because not only the manage-
ment responded to the call but more
sophisticated techniques also were
adopted for the purpose of building
this project,

Shri Tyagi (Dehra Dun): What is
the significance of 2nd October, I do
not know?

Shri C. Subramaniam: I had to give
a target date to them and I thought,
I would give the auspicious date of
Gandhiji’s birth.

As far as the Bhadravati Steel
Works is concerned, the credit has
been secured for the conversion of
the steel project into a special steel
project and a team has already gone
to West Germany for negotiating the
terms for the supply of this equip-
ment. The various projects which
have been licensed in the private sec-
tor also are making very good pro-
gress-some of them. Therefore, [ am
hoping that the special steel produe-
tion will improve considerably dur-
ing the first two years of the Fourth
Plan.

The data regarding the production
of heavy engineering industries have
been covered by my hon. colleagues
in their speeches yesterday and to-
day. The problem of underutilisation
of some of the capacity for heavy
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e-ngineering industries has been men-
tioned. ‘This arises from the conti-
nuing dependence on imports of raw
materials and components from abroad.
The Finance Minister in his Budget
speech has already acquainted the
House and the country about the pro-
blems we face in this sphere. We
have undertaken a survey of the pro-
cedures we have been adopting for
the release of foreign exchange for
imports of raw materials for various
industrial units under our charge.
I hope, this analysis will enable us
to use our scarce foreign exchange
with greater effectiveness in promot-
ing production. The World Bank
and sister institutions have also taken
note of the problems of maintenance
imports. I hope that with their
assistance and other loans from
friendly countries we will be able to
maintain our industrial units at a
higher level of utilisation of capacity.

I have now to refer to the Fourth
Plan and the action we are taking in
that connection. As the House is
aware, we had appointed scparate
groups to formulate the Fourth Plan
for steel, heavy industries, coal and
various non-ferrous metals. The re-
ports of these four groups have al-
ready been submitted. These groups
have had the benefit of consideration
of various points of view in regard to
the demand for steel, coal, non-
farrous metals and the products of
the engineering industries. They
have suggested on the basis of their
consideration a number of new pro-
jects to be taken up both by Gov-
ernment and by the private sector
and we propose to have these reports
examined in detail and initiate action
on the various projects that have
emerged for consideration. I shall
at a suitable stage acquaint the House
tully with the details of these reports.

In this connection the hon. Leader
of the Swatantra Party raised the
point with regard to priority with re-
gard to the agricultural sector and
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the industrial sector. It is absolute-
ly necessary to have steel today.
When we talk of agriculture, we talk
of electricity. We have to produce
electricity. and transmit and use that
electricity. All this would mean
various equipment which requires
various metals and various factories
for producing these wvarious equip-
ments. We talk of tractors. ‘That
requires steel and various other
metals and factories for the produc-
tion of these tractors. We talk about
fertilisers. Fertilisers do not fall
from the heavens; they have got to be
produced. That means, factories,
equipments and the basic metals re-
quired for them. Therefore we can-
not talk of agricultural development
today without industrial development.

Shri Eapur Singh (Ludhiana). You
have completely misunderstood Shri
Ranga’s point,

Shri C. Subramanmiam; I am ccming
to the other point also.

Shri P. K. Deo:
will need food,

Only, workmen

Shri C. Subramaniam: Then, Shri
Ranga quoted Rajaji. Unfortunately,
he is not here, but I can tell the homn.
Member, Shri Ranga, that I know
Rajaji a little better tham he knows
him. He is just like our Upanisnads
and Vedas. You can find authority
from his speeches for any point of
view, Therfore if we want to substan-
tiate gigantic structures, I can quote
from his speeches and his writings.
Do you want to justify socialism?
Nobody else has justified soclalism or
has advocated socialism better than
Rajaji.

Shri P, K. Deo; That is his version.

Shri C. Subramaniam: Therefore to
quote Rajaji is a little bit misleading.

Shri P. K. Deo: His socialism is
different from yours; you have to ap-
preciate the difference.
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Shri S. M Banerjee: Now, there is
Rajaji and Raniji.

Shri C, Subramaniam: 1 wish to
bring before the House the fact that
these studies have emphasised the
need for a continued and detailed
attack on various planning problems
in the industrial sphere. It has be-
come particularly important to dove-
tail the detailed planning for raw
materials, machinery, transport and
power in the inter-related areas of
mines, steel and heavy engineering.
The studies we have made alsg em-
Phasise the obvious fact that a five-
year time limit has no particular
validity in industrial planning. The
demand for particular products, the
equipment required for producing the
products and the investment which in
turn is needed to make this machi-
nery—each of these steps succeeds the
cther by the necessary gap of a few
years. For instance, a steei plant
takes not less than three years to
build and two years to get over its
teething troubles. So, if we want a
million tonnes of steel five years from
now, we should plan its construction
from today. But, to get the equip-
ment for this plant in time during
these five years, we should have
planned a heavy engineering factory
even five or seven years earlier. This
forward and backward linkage makes
it necessary to take a carefui and a
long-term view in industrial plan-
ning. It also emphasises the need for
detailed studies being done in respect
of demand, technology and the possi-
bilities of production in the country.
We have decided, therefore, to set up
a suitable agency to undertake detail-
ed planning for steel, heavy engineer-
ing, coal and various mnon-ferrous
metals. The form in which the de-
tailed planning should be done is
under consideration by Government.

With regard to the various projects,
detailed project reports will have to
be got ready before time. The one
lesson which we have learnt, parti-
cularly with regard to the deficienc-
ies during the Third Plan, is that in
many of the Third Plan projects the
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detailed project reports were not
ready and had to be commissioned
only during the Third Plan period.
They take time; therefore, it is
my intention to have these detailed
project reports in respect of many of
the projects prepared even now SO
that during the Fourth Plan they
could be easily taken up.

Dr. M. S. Aney (Nagpur): Will
what you have planned be taken as
final and decide the scope of the five-
vear planning about these matters?

Shri C. Subramaniam. It will form
part of the five-year plan; it will fit
into that.

As far as the Goa-Hospet steel
plant is concerned, we have already
received the preliminary project re-
port. As regards the Bailadilla-
Visakhapatnam project, the prelimi-
nary project report is expected short-
ly. The hon. Member who spuke
last, namely, the hon. Member from
Madras, mentioned about the Salem-
Neywveli project.  All the tests are
over now, the report is under compi-
lation and we are hoping that that re-
port will be available soon.

Now 1 want to refer to one vital
aspect of industrial development, that
is, management. Ultimately, the suc-
cess of various plants and projects
depends on the men who manage
them and the technigue of manage-
ment they adopt. May I crave the
indulgence of the House to share with
the Members some of my thoughts
and experiences as & result of my
association for the last two years
with some of the major public sector
projects in the country? At the
very outset, I must point out that
I fully believe that Parliament as th_e
ultimate owner of the enlerprises in
the public sector is the final arbiter
in regard to all policy decisions re-
lating to the management of the
public sector. It is precisely because
of the healthy interest taken by this
House in various aspects of manage-
ment that I wish to take this oppor-



o187 Demands

[Shri C. Subramaniam]

tunity to place some aspects of this
problem before his House, The fact
that the House has given the manage-
ment of the various public sector
organisations under this Ministry
substantial freedom and flexibility of
operation also gives me further reason
to hope that the practical problems I
place before the hon. Members will
receive a sympathetic response.

A socialist society ascribes a wvery
important role to the public sector.
Indeed on the success of industries in
the public sector depends the growth

of the economy as a whole. Hence
the managers of the public sector
undertaking have a wvital role in

nation-building. We have, therefore,
to set before them clear and well-
defined goals if we are to expect quick
and good results, At the level of Gov-
ernment and Parliament, we should
have a clear and coherent philosophy
regarding public enterprises and their
management,

The Finance Minister in his budget
speech pointed out that enterprises in
the public sector should not only make
profits but also should make good pro-
fits. He ciarified that his intention
was that they should give a good divi-
dend to the exchequer and yet be able
to build up reserves to finance their
future expansion. This is a view
which 1 whole-heartedly share. There
has been some doubt recently as a
result of the manner in which a
recommendation of the Public Accounts
Committee has been phrased suggest-
ing a ceiling on profits of the public
sector. 1 suppose this is not with
reference to the industries which are
producing various machines and other
equipments because these machines
and equipments are necessarily to be
utilised in the private sector whereas
there is no ceiling of profits with
regard to the private sector. I sup-
pose it is not the intention of the
Public Accounts Committee that the
public sector alone should have these
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restraints. Certainly, this is definitely
not what a socialist society envisages.
Profits are increasingly becoming a
measure of efficiency and acquiring
respectability even in communist
countries which earlier avoided the
use of the word though not the idea
itself. I do not see why we alone
should take such a puritanical attitude
with regard to profits. Therefore, I
want that these public sector projects
should function efficiently and on the
basis of that efficiency they should
earn more and more profits or to put
it in the communist jargon they should
create  surplus for the purpose of
further expansion.

I have been acquainting the House
from time to time with the steps
taken by me to re-organise the
management of the public sector
undertakings with a view to bringing
greater authority to the Manager of
the Plants and to freeing him from
restrictive regulations. Many of our
public sector undertakings still operate
under Governmental patterns of
accounting and audit. Their person-
nel policies are based generally on
Governmental traditions. Systems of
accounting, reporting purchase and
sales derive from Governmental pat-
terns and are scarcely suited to indus-
try which needs more than anything
else speed of decisions. These have
to be changed. But this is possible
only if our national philosophy in
regard to the public sector enterprise
changes. We should stop expecting
the public sector undertakings to per-
form as well as a private sector
undertaking but under much more
severe restrictions in regard to
powers and responsibilities of indivi-
dual managers.

I introduced certain changes in
September, 1963 with regard to the
management of Durgapur Steel Plant
and Sindri Fertiliser Plant. Sindri
Fertiliser Plant is under the charge
of my colleague Shri Humayun Kabir
and Shri Alagesan. But as far as
Durgapur is concerned, this change
has yielded very good results and
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today we find production going up
and efficiency increasing there. The
other important aspects of the manage-
ment changes were in regard to the
establishment of proper personnel
practices and proper commercial
organisation for both purchase and
sales. These are various aspects to
which we are giving attention.

I want to refer to one other impor-
tant thing, that is, audit. This is
another important handicap that the
public sector suffers from the remedy
for which lies with Parliament. This
arises from the supplementary audit
which  Comptroller and  Auditor
General undertakes of all public sec-
tor undertakings under the powers
given to him by the Companies Act.
The manner in which he does the
audit which he does over and above
the regular Chartered Accountants’
audit by a firm of auditor nominated
in consultation with himself is decided
by the Comptroller and Auditor
General himself. Time and again, I
have come up against the excuse that
such and such a decision could not
be taken for fear that Comptroller and
Auditor General's resident audit will
comment. The ‘audit-para’ is an
effective answer to shut up adverse
criticism from those who ask for quick
decisions in the public sector. Before
I proceed further with my comments
on this, I must state that I find that
the Comptroller and Auditor of India
is fully aware of the need for a change
in the type of audit and executive
reactions to audit. He has recently
mentioned this in a speech at Madras.
He says:

“It should not be business of
the Auditor General or the audi-
tors working under him to look
for skeletons in the cup-board but
they should instead see whether
the whole organisation is running
efficiency.”

The Auditor General takes the view,
however, that there is no harm in
asking executives to explain; after all,
if the decision is bona fide, one should
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be bold to own a mistake. I am afraid,
the position is not as simple as this.

An able Chairman of the Unilever
Limited Lord Heyworth once said:

“Industry is not an exact
science and no one can tell at the
point of taking a decision whether
it is going to prove right or wrong
but three weeks later or some-
times an hour later you can tell—
but one cannot at the time. The
point is that decisions have got to
be taken in time. If people came
to looking at everything I did in
a year after the event, the share-
holders would be horrified that
some of those decisions were quite
wrong in the light of after events,
The mere fact that I felt someone
was looking over my shoulder all
the time and was going to
examine these things any time
later, the less I would be inclined
to take a decision—the less deci-
sive I would be. If I do not take
a decision, they cannot prove I
was wrong."

The House is aware that in Septem-
ber, 1963, I tried to persuade without
success the Comptroller and Auditor
General to relax the requirement of
having his auditors in the Durgapur
Steel Plant and confining audit to that
by the usual chartered accountants.
To meet this situation, we created an
audit cell in Durgapur Steel Plant
with an official and five assistants
exclusively answering the C. & A.G’s
resident audit officer's queries. 1 think
the House should know of the types
of queries which are raised in his
plant and which keep operating execu-
tives busv at least part of their work-
ing day. The audit officer’s pursuit of
details in one month led him to
enquire as to why some tiles had been
purchased in. 1957, some chairs had
been rented out, some sanitary mate-
rials lay unutilised. I would like the
House to appreciate that the time
taken by executives in answering these
queries is time which could well have
been spent in producing more steel.
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These queries concern mainly minu-
tiae of management and not overall
figures. The queries in themselves
may look innocuous. But it is the
psychology they create that is dan-
gerous. The manager who takes bold
decisions finds himself more and more
liable to explanation to an auditor
who seldom realises the urgency of
industrial activity. The manager who
plays it safe and according to the
book of words finds himself coming
on top. This multiplies the tendency
to evade responsibility. As one
manager put it to me, it is as though
a private company were subject to
enquiry by a sharcholders’ meeting
every day of the year. Besides, the
private sector producer with whom
the public sector manager is conti-
nually compared operates under a
system far different. This House will
have, therefore, to decide whether we
shall have this detailed control of
every day, day-to-day administration,
or we shall judge the performance
once in six months or once in every
year as to how far they have succeed-
ed. After all, the ultimate success
depends on how far there has been
efficient production and how far they
have been able to earn profits. A
person may follow the procedure
correctly but still ultimately find that
the concern has ended in a failure.
‘Therefore, we have got to adopt more
commercial methods. I am glad, in
that connection, Shri Nath Pai quoted
Galbraith but immediately he relaxed
further to say that still we should
‘have detailed control. I do not know
what he means by that. But 1 think
Be will have a clearer exposition of
this and tell me what he means by it.

8hri Nath Pai: Now or later?

8Shri C. Subramaniam: It is not as.

if we are having for the first time
publlc sector undertakings in our
country. There are other countries
which have got more public under-
takings than we have. Lord Robens
who controls the nationalised coal
industry in Britain was here and I
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asked him whether the Comptroller
and Auditor General was the person
who audited his accounts. He said, “I
would not allow him to come any-
where near me. It is the chartered
accountants who have got to do audit-
ing. If 1 fail, then it is a question of
finding out why I have failed and if
I have not discharged my duties, then
I should be sent out".

Shri Nath Pal: Are not you mis-
quoting me? I said, we are confining
to financial audit and what we need
is technical audit, an audit of
efficiency.

Shri C. Subramaniam: | am glad.

Shri Math Pai: T did say. I am not
interpol.iug now.

Shri C. Subramaniam:
what you have stated here. This is a
contradiction. The hon. Member may
go through his speech carefully.

I have got

It sncialism is to succeed, if public
sector is to make profits and innova-
tions, if the managers in the public
sectors are to stop passing the buck
and start taking courageous decisions,
the House will have to consider
whether it is right to start the race
with a handicap for the public secctor.
By all means have iwo commercial
auditors independently to do the
audit, if you may. But let us at least
have respite from the dedicated scru-
tiny of trivia and leave public sector
plants to handle their production pro-
blems and not occupy themselves in
answering for the trivial errors of
some exccutives who might have left
long ago.

Shri Nath Pai: May I ask only one
question of the hon. Minister? Would
he call it as trivial if the estimates of
his experts go wrong to the extent of
54 per cent, and only 30 per cent of
imported machinery has been used and
the rest has been lying idle for as
long as a whole year? Is that trivial?
Is that a minor thing? Is that bother-
ing about a chair or a table? Is it
fair to say all that?
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Shri C. Subramaniam: After all, we
have a schedule of programme with
regard to each industry, when the
machines would arrive, when they
would be erected, when they would
go into production and so on. There-
fore, we can go into that. If there
is any deficiency there because of the
management, the best thing to do is
to send out the manager immediately;
that is the best thing rather than to
look into it two years later. That is
why I am saying that in an industry
what is required is mot an inquiry
two years later but what is important
is an immediate looking into the whole
matter for the purpose of finding out
whether everything is going on all
right, and ultimately we shall have
to depend upon how at the end of
the year they have performed.

In this connection, I would also like
to mention one other fact which was
pointed out by Shri Nath Pai, with
regard to the estimates of the Heavy
Engineering Corporation. He made a
point that the cost had increased from
Rs. 12595 crores to Rs. 206.5 crores
in 1963-64. I went through the Esti-
males Committee's report. The excess
pointed out by Shri Nath Pai does
seem to be a grievously large one.
But if we pausc for a moment and
proceed further on in the report of
the Estimates Committee, we read
that:

“The increase of Rs. 64 crores
has been explained to be due to
the inclusion of items not includ-
ed in the detailed project report.”

1 can understand finding fault with
the consultants for not including these
{tems in the detailed project report.
But to say that the cost has increased
from Rs. 12595 crores to Rs. 208.5
crores, I max say, is a little bit mis-
leading.

Yet another aspect to which I would
like to invite the attentlon of this
House is the conditions of service of
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pubiic sector managers. If we are to
get the best managers in the country
to work in the public sector, we have
to create the conditions to attract
them. Salary alone is not a sufficient
consideration. It is very often the
combination of prestige, status, per-
quisites and pay that attract a man to
a job. We have to give our managers
in the public sector higher prestige,
status and salaries comparable to
those offered in the private sector.
Invariably, I find that the present
pattern of salary distribution diverts
some of the best minds in the country
to jobs in the private sector. I am
not saying that the jobs in the pri-
vate sector are not important, but,
comparatively speaking, we have
today a situation in which a young
engineer can get more as a salesman
in a private sector company selling
steel than in a factory in the public
scetor producing essential equipment,
This distoriion of priorities by the
structure of salaries has to be ended.

The magic of ‘jobs wilh Govern-
ment’ will not have the same force a
few years on as it has today. I, there-

fore, hold it to be of the greatest
importance for the public sector
undertaking to adopt a personnel

policy which is more inkeeping with
the modern industrial practices. Their
managers should be recruited on the
same ‘hire and fire’ basis as is done
by private undertakings. They should
be paid on bases comparable to pri-
vate scctor remuneration. Heads
should roll, if performance is unsatis-
factory. I include the Minister also
in this regard. If I fail I should be
dismissed. Promotion and preferment
should go by merit and performance
and not according to the sheer weight
of dead years

We have also got to undertake an
industrial training programme. Un-
fortunately, till now, this training
programme was isolated from the
educational programme. It has been
isolated from the research institutions.
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‘We have to bring about a correlation
between the educational institutions,
particularly, the higher t{echnological
institutes which we have built up and
the wvarious technical institutions
which we have built up. I am glad
that my hon. friend Shri K. C. Pant
made this point in his very construc-
tive speech with regard to the corre-
lation between the educational insti-
tutions and other technical institutions
and industrial training programmes.

As I have already stated, manage-
ment itsel! is becoming more and
more technical, and we should have
a sufficiently large programme of
training our industrial managers. The
history of industrial development in
other countries shows that no country
has made much headway by continu-
ing to depend upon imported techno-
logy. Therefore, we have to have
large programmes of research and
development. In the field of research,
particularly the National Metallurgi-
cal Laboratory and the Fuel Research
Institute have done very good work.
But the time has come when we have
to have a more comprehensive work
in this field. Therefore, it becomes
necessary not only to have more insti-

tutions but to have the neces-
sary resources for this purpose.
We should also bring about a

co-ordination of these activities. We
have got equipment in the wvarious
steel projects. We have got equip-
ment in the various technical institu-
tions. We have also got man-power
in these technical institutions. Till,
now, there has been no co-ordination
between the research activities carried
on in these institutions, cur national
institutes of research and our indus-
trial units. There will have to be
greater co-ordination between these
institutions. These are the various
aspects which we shall have to
consider.

Lastly, I would like to touch upon
labour relations. I know, Sir, that
the time given to me is over, but
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with the indulgence of the House, I
would like to take a few more
minutes to deal with the labour pro-
blems about which much concern was
expressed. I may inform the House
that I grew up as a labour leader. So,
1 know the problems of labour, and
all my sympathies are with labour.
When I took over this important port-
folio, the first thing that I did was
to tell the managers that our indus-
trial projects in the public sector
should become ideal labour-employers,
and there should be ideal labour
relationship. I can inform this House
that our industrial managers have
done their best; in spite of their own
rigidities of approach and in certain
cases in spite of their bureaucratic
approach, they have done a good job,
and they have tried their best to bring
about a better atmosphere. But, still,
we have got to consider that there
are two sides to the problem. I think
my hon. friend Shri Indrajit Gupta
mentioned that there should be a
human and civilised approach. I agree
with him.

Shri Indrajit Gupta: I did not use
those wvery words,

Shri C. Subramaniam: But it shouid
be a two-way traffic. If you go out
and lock up your managers or assault
your supervisors, or boo the managers
as they go round the project, will it
be a humane and civilised treatment
on the part of labour? After all,
managers also are human beings, and
they also react in a human way. Is it
considered that this will be permitted
particularly in a country for which
my hon. friends opposite have so
much of admiration?

Shri Indrajit Gupta: Why should
my hon. friend make insinuations?

Shri C. Sabramaniam: Any such
indiscipline there would not have
merely ended with putting the men
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inside the lock-up, but they would
have been completely liquidated.
Therefore, while I have all the sym-
pathies for labour, at the same time,
we have got to see that labour also
behaves properly.

1 may say that I am not blaming
the labour alone for that. We have
created conditions in such a way that
there is bound to be conflict. The
‘original sin’, if I may say so, was the
starting of these trade unions based
on political parties. Of course, imme-
diately, my¥ hon. friends from the
Communist Party will say ‘No, no,
the AITUC has nothing to do with
the Communist Party’. Even though
the same person is the chairman of
the Communist Party and the General
secretary of the AITUC, yet, he works
in compartments, and he is such a
detached yogi that once he goes into
the AITUC he functions purely as a
trade unionist and once he goes into
the Communist Party, he becomes a
party member or a party chairman!
Sir, that is impossible.

In the same way, the Socialist Party
has got the HMS. So far as the Con-
gress Party is concerned, even though
we also say that we have nothing to
do with the INTUC, still it is under
the influence of the Indian National
Congress.

Shri Nath Pal: All the trouble is
because of the trade union of the
Government coming into the picture.

Shri C. Subramaniam: Now, the
DMK is coming Into politics in the
south, and so, they may also have a
trade wunion under their wing, so
much so, that, now, a trade union
instead of being a mere trade union,
is becoming a power and status sym-
bol of political parties.

Shri Surendranath Dwivedy:
Government also.

Shri C. Subramaniam: Now what
is to happen tomorrow? Suppose
there are two communist parties, one
of the Peking variety and the other
of the non-Peaking variety. Suppose

And
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tomorrow the PSP nd the Socialist
party of Dr. Lohia merge. These

may be two wings of the HMS, one

with the Congress and other with
the new party.
Shri Surendranath Dwivedy: No,

no. The INTUC is there. There is no
difficulty. I do not think they are
going to start another inside that.

Shri C. Subramaniam: In the same
way, the INTUC. Whenever there is
no strong leadership. in the INTUC

—angd whenever there is faction within

the Congress Party, that gets itself
reflected in the INTUC also—-there
are two factiong in the INTUC. We
see it everywhere.

Therefore, what I say is that unless-
we take away this political attach-
ment of trade unions, it will not be
possible for us to make any progress
whatsoever because this trade union
activity is political activity in the
guise of trade unionism. It js going
on now. When it is in the interest of
various political parties to bring down
the Government, one way of doing it
is to see that on the economic front
we become a failure, and that can be
attempted by affecting production....

Shri Surendranath Dwivedy: You
are diverting the issue. :

Shri C. Subramaniam: in the
various industrial projects. Even
though they might protest that they
are interested in building up the pub-
lic sector projects unconseiously the
working of their mind is to see
that they should not be = success;
otherwise, the prestige and power of
the Congress goes up.

Shri Surendranath Dwivedy: This is
something nonsense.

Shri C. Subramaniam:
human being. I know.

I am also &

Shri Surendranath Dwivedy: We
are not going to swallow this charge.
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Shri C. Sobramaniam: |
human reactions.

know

Bbri Sarendrapath Dwivedy: He
cannot make the charge that all poli-
tical parties do not want the public
sector to be a success? This is humbug,

‘Mr. Speaker: Order, order.

Shri C. Subramaniam: [ am glad
the hon. Member js so detached that
in spite of his political opposition, he
will help the Congress in making..

Shri Surendranath Dwivedy: Not
the Congress. There you are making
& mistake. The cat is out of the bag.

Shri Koya (Kazhikode): The Cong-
ress is not the country.

Shri Surendranath Dwivedy: The
public sector is not Congress property.

Mr. Speaker: Let us procced now
in the manner we are required to.

Shri C, Subramaniam: Unfortu-
nately, I find another th:ng. Any
individual is entitleq tp start labour
union, so much so that it is not one
labour union or two labour unions but
a multiplicity of labour unions that we
see today. No doubt, we have got
codes of conduct at the highest level
I am sure when the labour leaders
enter into them, they do so sincerely
and genuinely ang they also try to
implement them. But what about
the lower level? They are not inte-
rested in the national leadership enter-
ing into these codes of conduct. They
want to be the dominating factor in
each ind‘vidual plant. Therefore,
there is a continuous tussle going on.

Therefore, in the present structure
of trade unionism, in the present
structure of our labour  policy,
for which I take the blame as a Con-
gressman and as a Congress Minister,
in the present structure of labour
policy where we allow a multiplicity
of labour unions based on and attached
to political parties, there is a built-in
position of conflict. I want to empha-
sise this fact, and [ say it with regard
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not only to public sector projects, that
unless industries grow, unless produc-
tion improves, there iz no question of
improving the lot of the common
people. From that viewpoint, we have
to evolve a labour policy which will
take eway these political influences
and political conflicts. After all we are
all human beings. We want to succeed
for ourselves, Therefore, we have to
evolve a policy which will not have
built-in conditions of conflict and, it
1 may say so, confusion. This is one
aspect which will have to be kept in
mind.

If 1 have said anything to offend
any of my political friends opposite, 1
am prepared to withdraw jit. But it
is not a question of any political party.
It is a question of national interest.
It is a question of national policy. It
is a question of building up the coun-
trv in a way which will give new
opportunitics, a new life and a new
spirit to the millions of our people.
That can happen only when we suc-
ceed in our industrial programme,
The industrial programme cannot
succeed unless we have the co-opera-
tion of the entire labour, unless labour
becomes more efficient, unless we
create conditions in which labour and
management can co-operate fully.
That 15 why I am pleading: let us sit
down and discuss I may be wrong.
But if any other Member is prepared
to suggest any other solution . . .

Shri Surendranath Dwivedy: We are
prepared to evolve a labour policy so
far as the public sector industries are
concerned. Let ug do that, Let us
find out what is the root of the
trouble and who is responsible for it.
If the hon, Minister is prepared, so
far as Rourkela is cOncerned, to
appoint a commission to inguire into
the causes of the labour trouble and
who is responsible for it, I say cate-
gorically here that if the labour
union belonging the HMS is esta-
blished to be responsible for the
trouble, we will have nothing to do

with it and we will decry it. Lat us
. . it T
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o into thi= matter,
serious matter. ...

This is a wvery

Mr. Speaker: That interruption is
enough.

Shri Surendranath Dwivedy: Let us
evolve a labour policy,

Shri C. Subramaniam: I am not
singlmg out any individual plant.

Shri Surendranath Dwivedy: Let it
be anywhere in the country,

Shri C, Subramaniam: I am refer-
ring to the entire national =situation
today. I have ng doubt in 'my mind
that unless we are able tp find a
solution to this ticklish problem,
whatever other measures we might
take with regard to investment, with
regard to putting into the plants hun-
dreds of crores and sop on, we  will
not be able to get the full results
and full yield from those projects.
That would mean delaying the coming
of the millenium for the poor people
of this country.

I hope the House will give some
thought to some of the thoughts and
ideas 1 have expressed and ultimately
I hope and trust the House will take
decisions which will contribute to
the further growth of industry which
alone will lead to betterment of the
society. )

Mr. Speaker: Am [ required to
put any cut 'motion separately?—No.

All the cut motions were put and

negatived.
Mr. Speaker: Th. question is:

“That the re: ¢zt've sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums mecessary to
defray the charges that will come
in course of payment during the
vear ending the 31st day of March
1965, in respect of the heads of
demand entered in the second
column thereof against Demands
Nos. 79 to 81 and 130 relating to
the Ministry of Steel, Mines and
Heavy Engineering”.
The motion wag adopted.
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The motions for demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed,

DEmAND No. T79—MINISTRY OF STEEL,
MINES AND HEAVY ENGINEERING

“That a sum not exceeding
Rs, 37,74000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of '‘Ministry of Steel, Mines and
Heavy Engineering'."”

Demanp No. 80—GEOLOGICAL SURVEY

“That & sum not exceeding
Rs. 3,24,84,000 be granted to the
President to complete the gum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1965, in res-
pect of ‘Geological Survey'.”

Demanp No., 81—OrtHEr Revenue Ex-
PENDITURE OF THE MINISTRY OF STEEL,
MiNes AND HEAVY ENGINEERING

“That a sum not exceeding Rs.
35,13,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Steel,
Mines and Heavy Engincering'.”

DemaND No, 136—CapitaL OUTLAY OF
THE MINISTRY OF STEEL, MINES AND
Heavy ENGINEERING

“That a sum not exceeding
Rs. 1,26,37,92,000 be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of Steel, Mines and Heavy Engi-

» .

neering’.
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15,58 hrs.
MINISTRY OF EXTERNAL AFFAIRS

Mr. Speaker: We shall now take up
the Demands under the control of the
Ministry of External Affairs.

DEMAND No. 15—TRIBAL AREAS
My, Speaker: Motion moved:

“That a sum not exceeding
Rs. 14,54,01,000 be granted to the
President 1o complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the yecar ending the
31st day of March, 1965, in respect
of ‘Tribal Areas'.”

16—EXTERNAL AFFAIRS

Demanp No.
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,99,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1965, in res-
pect of External Affairs’.”
DemAnp No. 17—Dabra aNDp NAGAR
HAVELI AREA

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Dadra and Nagar Haveli

'

Area’.
DemMAND No, 18—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF Ex-

TERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,16,06,000 be grantedq to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endi}lg the
31st day of March, 1965, in res-
pect of ‘Other revenue expendi-
ture of the Ministry of External
Aftairs’"”
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Demanp No. 115—CapitaL OuTLay oF
THE MINISTRY OF EXTERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,51,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the vear ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of External Affairs’.”

Mr. Speaker: Those hon. Members
desirous of maving their cut motions
may send chits to the Table within
the next ten minutes,

Shri P. K. Deo; While moving the
cut motion standing in my name, I
beg to submit that it is gatifying to
note that the world is today no longer
divided between two monolithic gand
antagonistic power blocs; thanks to
the statesmanship of the UK, USA and
USSR in signing a test ban treaty and
the great political foresight shown by
the USA and the USSR by retirieving
this world from a boiling cauldron in
the Caribbean by solving the Cuban
crisis, which would otherwise have
not only led to mutual suicide of the
USA and USSR but would have led
to the total annihilation of the world.
A new awareness has dawned on the
world that there is no future for "the
world without some kind of a world
order,

In spite of this favourable climate
being created in the world, it is reg-
rettable to note that the graph of ten-
sion so far as our relations
with Pakistan are concerned has been
increasingly rising. We hear distress-
ing reports of firings by the Pakistani
Rifles along our border. Several ins-
tances of violation of cease fire have
come to our notice along the Kashmir
border Communal passion has been
let loose in Pakistan, which has led
to the migration of nearly two lakhs
of refugees from East Pakistan. This
stream has not yet dried up. The
influx is at the rate of 5,000 per day.
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As many as 30,000 Christians have
come from East Pakistan from the
Mymensing arca. We learn that
Buddhists are also coming away
from Pakistan. We will have to
give them full opportunity for
rehabilitation, After all, it is we who
were a party in agreeing to the vivi-
section of this country on the basis of
religion. I condemn all those who say
that we should retaliate. It is unchi-
valrous, cowardly and un-Indian, We
sincerely hope, this House also since-
rely hopes, that the Home Ministers’
conference which is now taking place
will be crowned with success and a
climate of safety will be created for
the minorities in Pakistan, Whenever
there is communal riot in Pakistan,
naturaly it has ite repercussions in
this country, and I therefore hope
this conference will go a long way to
create a climate of safety for these
minorities.

16 hrs,

As you know, the joint talks at the
Ministerial level on Kashmir had
failed. On the eve of the talks, the
Sino-Pakistan alliance, a marriage of
convenience, was solemnized, and the
dowry given was 2,000 square miles
out of the 32,000 square miles of
Indian territory illegally Theld by
Pakistan. It came as a bank just on
the eve of these talks. We all know
that Kashmir is an integral par: of
India, in fact and in law. This is
affirmed by history, tradition and cul-
ture. We got the legal status by the
Instrument of Accession of Maharaja
Hari Singh ang it has been further
ratified by the Constituent Assembly
of Kashmir, angq subsequently by the
elected Assembly of Kashmir.

However firm it may be, if we want
that it should be permanent, we will
have to win the heart of the people
of Kashmir, and make them feel one
with us. This cannot be achieved by
thrusting on them an unpopular and
corrupt Government as we have done
for the last ten Yyears,

CHAITRA 20, 1886 (SAKA)
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Then separatist provision of article
370 has to be abrogated. That will
hasten the process of full integration
of Kashmir with India.

I cannot appreciate why the pro-
blems of Goa, NEFA and Nagaland
should be looked after by the Ministry
of External Affairs. They are integral
parts of India, their problems are our
domestic problems; if at all they are
to be looked after, they should be
looked after by the Ministry of Home
Affairs,

16.03 hrs.
[MRr. DEPUTY-SPEAKER in the Chair].

The hesitancy on the part of Gov-
ernment in taking such action puts
impediments in the process of natio-
nal and emotional integration of this
country. Unless we act in the right
direction, we should be afraid that
Assam in ng time will be a second
Kashmir for India.

With all their hesitation, so far as
Kashmir is concerned, jt is a good
thing that the correct step has been .
taken in that the Sadar-e-Riyasat is
going to be termed the Governor, and
the Prime Minister is going to be call-
ed the Chief Minister as in any other
State. We have also taken the cor-
rect step in freeing Sheikh Abdullah,
the leader of the masses in that area.

For the Kashmir problem there
should be a national approach; it
should not be a parochial or partisan
approach. It should not be thought
that it is the Nationa]l Conference,
which is a part of the Congress, which
is the only organisation which can
deliver the goods. There are patriotic
elements like Shri Premnath Dogra,
and the Praja Parishad, which is a
unit of the Jana Sangh. All these
patriotic forces should be rallied to-
gether and a national Government
be forged if we want the people of
Kashmir to be with us for all time to
come. Once the people of Kashmir
are with us, no evil design of Pakis-
tan or China is going to succeed,
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[Shri P. K. Deo]

Pakistan cannot frighten us by using
the word “plebiscite”.

Shri R. G. Dubey: But Shri Masani
wants a plebiscite,

Shri P. K. Deo: In Pakistan, a refe-
rence to democracy cannot be tolerat-
ed in the National Assembly. When
an hon, Member made a reference to
the success of democracy in India, the
Speaker of the National Assembly did
not permit him to do so. So, for
Pakistan, where there is absolute-
ly no democracy, to talk of self-deter-
mination of the Kashmir people and
to ask for a plebiscite is ridiculous.

We know that even if there is a
plebiscite, it will be in India’s favour.
Have we not seen that in 1949 that
the two tiny villages of Hilchi and
Tavat voted in favour of India, even
though these are predominantly Mus-
lim villages, when a referendum was
taken to determine their will, whe-
ther they would like to opt for India
or Pakistan?

A study of the debates of the Secu-
rity Council makes very interesting
revelations. It will be risky to rely
indefinitely and exclusively on the
veto of Russia. We will have to
make our case stronger, For that, we
will have to make the other Members
of the Security Council interested in
the case and make them know the
real state of affairs. Shri Chagla has
done a very good job, but simply
going to the Security Council is not
enough. All the decisions in the Se-
curity Council are taken in the State
capitals. So, he has to visit all those
State capitals and convince them that
our stand is perfect and they will
have to support us,

In spite of various pinpricks, I do
not think there will be any military
adventure or showdown by Pakistan

APRIL 9, 1964
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because of the following reasons. If
Pakistan ever attempts to have a mili-
tary adventure with India, she will
lose a!l diplomatic sympathy Secon-
dly, Pakistan's military machine has
been linked with that of the United
States of America, and the United
State’s friendship with this country
has been reaffirmed and confirmed.
Further, the whole world banks on
this country. They all feel that a
militarily strong and economically
progressive India can put a stop to
the expansion of Chinese imperialism
in this world

It is a pity that with utter disregard
to all friendly advice, Pakistan goes
ahead to strengthen the Pindi-Peking
axis. It is only hatred against this
country that has brought about this
collusion.

Coming to China, we get grim re-
ports that there has beepn larger con-
centration of troops since 1962, and
that they outnumber us at the border.
We also hear that where there was
nothing a bunker has been put up,
where there was a bunker, a tent has
been pitched, where there was a lent
now there is some stone structure.
By occupying large chunks of Indian
teritory, China has been reaping mili-
tary anhd political benefits. It is most
unfortunate that we have acquiesced
in these illegal acquisitions of China.
Till now no step has been taken to
redeem the pledge of November 14,
1962, to oust the intruders from the
sacred soil of this country. We rely
on Colombo proposals and the several
talks which are likely to takce place.
But any talk prior to redeeming the
pledge of November 14, 1962 would
be derogatory to India's honour. We
hear of the Second Bandung Con-
ference in the name of pon-alignment
and Afro-Asian solidarity, It seems
to be a trap to invite India, to make
India eat the humble pie and accept
the status quo on the northern border.
We should be careful
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Coming to the home front, we see
that there are persons in this country,
in the Communist Party of India, who
act as the fifth column and they have
been actively circulating documents
defining Chinese aggression ‘as the
struggle caused by unjustified provo-
cation of China by reactionary ele-
ments in the Government of India.’
All these things have to be looked
into.

We are of course gratefu] to the
West for their timely help, for the
joint air exercises, for the economic
aid and for PL 480 aid. But the acqui-
sition of genuine friendship is more
important than acquisition of military

hardware. With India's diplomatic
fumbling, China has stolen a march
ghead of us in diplomacy, While

China has been making new friends,
we are losing our confirmed allies,
At the age of 63, the Chinese Prime
Minister walked over our head in his
hectic tour of Africa anl in the peri-
phery of the Indian sub-continent to
make friends, We should shed our
big brother attitude. We are fast
losing our ground in Burma, Ceylon
and Nepal. If you take into conside-
ration the export figures of 1960-61,
our export to Burma was Rs, 651 lakhs
which is today Rs, 189 lakhs. From
1843 lakhs in 1960-61 in the case of
Ceylon, it has come down to 819
lakhs. 1 do not have the figure for
Nepal for 1960-61; for 1961-62 it was
Rs. 916 lakhs; it has come down to
Rs, 490 lakhs.

What was our attitude towards
Malaysia., We lack genuineness of
heart to support the cause of Malay-
sia the genuineness of heart with
which Tunku Abdul Rahman support-
ed the cause of India when this coun-
try was the victim of naked Chinese
aggression in 1962. In Africa, Mr. Chou
En-Lai declared after his tour that
conditions in Africa are excellent for
revolution. The prophecy was follow-
ed by a coup in Zanzibar. From ob-
livion personalities like Okelo and

CHAITRA 20, 1888 (SAKA)
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Babu emerged into prominence, with
their training in China and in Cuba.
We got grim reports that Indian life
and property had been lost. In this
connection, an hon. friend from Kutch
has written a letter to the hon. Prime
Minister in which he has narrated the
various details, how the Kutchs going
from this country and settled in Zan-
zibar have been ill-treated, An atmos-
phere of insecurity still exists in East
Africa after its independence. Gov-
ernment has been conspicuous by its
callousness. They should use their
good offices and through their various
High Commissiong in the respective
States should ensure human and egqual
treatment to Indians. Diplomatic ties
have to be established with countiries
like Mauritania, Chad, Nigar, Dahomy,
Central African Repuhlic, Congo
(Brazaville), etc. They are all in the
French Community, they have become
independent and are members of the
U.N. but no diplomatic ties have bcen
established sp far. So, also is the case
in regard to Cameroon and Gabon.

Qur cxternal publicity is far from
satisfactory; it has to ba streamlined.
We should not be niggardly regarding
the provision of funds. I had the pri=
vilege of wisiting the most populous
State in Africa, Nigeria in 1962. The
Prime Minister’s historic lelter writien
immediately after the Chinese inva-
sion to the Prime Minister of Nigeria
Abu Baker Balewa—I could not get
sufficient number of copies of that
letter to be circulated to the various
delegations o the Commonwealth Con-
ference which they wanted to see for
lack of funds in the Indian High Com-
mission at Nigeria, In populous places
like Nigeria, we must have our news
bulletins. A small country like Pak-
istan prints a weekly news bulletin
and it circulates the length an_d
breadth of that country. I think 5im:'-
lar steps should be taken to dissemi-
nate Indian news in foreign countries.

Some of our Ambassadors are doing
excellent work and some are mediocre
but some are still confined to their
bureaucratic ecell. They do not go out
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-and mix with the peopic at large and
they do not take the opportunity to
contact and educate peuple in those
countries about what India stands for.
Government should consider sending
more delegations of M.Ps, artists,
sportsman, farmers, students, etc, to
various countries to project a true pic-
ture of India; then we will be able to
win friends. There exists a wide area
of international friendship and if we
are wise and hold enough we will be
able to cultivate friendship with suc-
cess. There is a saying: faint hearts
do not win f.ir ladies. When I quote
this, 1 mean genuine friends. We
should shed our international ambi-
guity of non-alignment. Our policy
-of non-alignment was at one time
equidistant from U.S.A. and U.S.S.R.
In the presont context, it should be
close proximity to both and take ail
possible help from both. Luckily for
us, both are antagonistic to China.

Coming to Sino-Soviet conflict T beg
to submit that it is not only ideologi-
cal; there has been a definite clash of
national and internationai interests. I
-should say international interests be-
cause each one has been fighting with
‘the other to dominate the movement
of international communism and it has
its repurcussions on the C.P.I in this
country which has its extraterritorial
roots. Instead of dogmatic approach
of non-alignment we should rally all
forces against Pindi-Pcking axis. In
the past by our inconsistent behaviour
we have lowered our prestige and
turned many friends into foes. As a
glaring example of double standard I
shall quote one, The simplest exer-
cise in foreign affairs is reccgnition
and establishment of diplomatic ties.
By switching recognition from For-
mosa to Peking we have laid down the
principle that any regime which gov-
erns the territory is entitled to recog-
nition whether it is to one's liking or
not. But we do not follow this noble
principle so far as Israei is concerned.
It is a living reality and we have been
guarding the Israel border on behalf
.of the United Nations in the Gaza

strip. Is it not the fear of offending
Nasser? A small country like Burma

has diplomatic ties both with Israel
and U.AR.

Coming to anti-coloniaiism, I beg to
submit that even though we condemn
Portuguese colonialism in Angola and
Mozambique, we accept the Chinese
colonialism over Tibet, If we take
cognizance of this medieval treaty of
China with Tibet to establish Chinese
suzerainty over Tibet, we cannot afford
to ignore the treaties of Salazar and
his clique for their claims over Goa.

Sir, we expressed indignation at
the murder of Lumumba, but we re-
mained completely silent when Imre
Nagy was killed. We loudly regretted
the assumption of direct rule by King
Mahendra in Nepal, but we kept mum
when democracies were thrown over-
board in Asia and Africa by the deter-
mined cliques, when graveyards of
democracy were dug by the perpetua-
tion of one-party rule and when Pre-
sidents were eclected for lifelime by
their own henchmen,

Lastly, with all humility, I beg to
submit that the Prime Minister who
has had the privilege to guide the
destinies of this nation for the last 17
years is not keeping weil. We pray
to God that he will get back his health
and, at the same time, under the pze-
sent circumstances as he is now today,
I beg to submit that he should relieve
himself of the onerous responsibilities
of this Ministry and nominate some-
body as Deputy Prime Minister. Some-
body now officiates for him in the
Cabinet meetings; somebody acts for
him in the External Affairs Ministry
and there is a deputy leader in this
House who is also somebudy else. So,
1 beg to submit that to put an end to
all speculation, he will have to nomi-
nate a Deputy Prime Minister, be-
cause the administration is not just to
turn the wheel of democracy but is
something more; it requires dynamism.



10213 Demands

o TMfax qiw (Fawge) : IT-
0 WA, § AT F Y AT JfeE
A 1 T@T a9 EET @ AWH
F1OT 1 gy axfuw Aifa w0 gfie
amfaf ffy Y 1 e wrw @
gepfa €T g, o d@fa A o
F AAWML E | €W WY gom<i a6t F
fage # &&@ @ rEaT 7 T T
wa 1 owTed T@ fean fa oqwe #
aad ), 37 g, fawa g | wrdad
7 1 et gE Zw 9T s g
fear 277 @21 7@ a1 &7 Kifaw @
fe sy am % mia @ wrafaar
QAT WErewT Tt T Al w1 "
feay, W TN UF 79 AU § g &)
@y faaray | gdr AfF Fv wE0r
BHTL ST FE) qfed sagte T IEw
®T @ A WS & AL FTR E,
S AT FAT A AT @ AT E
& AT FOF T A T ¥ q gl
9 & sar g v fow @@
QU & 39 FwT A7 dfeq v & &
sema axfox NfF § @wag & sw|
srEafon & my ¥, gfeq wrwng
FAT TUE AW T AR FAG F S
wfgswal § ma & a1 g 7 fomifa
w7 g faar &, dfeq o faw #fa
¥ WAMT WAy § 9 Q § W
wqY w9 ¥ frae fomr f ag ifa
o af Afq 7 1l o
FwET g

ot arq ok g A @y L
172 (ai) LSD—T.'
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3o Mfasr q1e ;@A F Ag
q g @ AT 9T 5% | g g &
fagr Y &t Aife & s &

7 F1 wOFAT A 1 T F -
o & fod g dmT g 9 gF mm
gt 91 o o SO0 g e /e
&A1 §, 9 T gk g F fagrat
& WHTL T, THA G qreond
FLT &, 98 T 77 THIL oA e H
U IR | FF T FT MART gAT
™ 99 a7 fawe go wear W ¥,
wrE afe gwt gamT wET §fed sEmeR
-ma%zs%agwq*wmwﬁaag‘m
! ag uF oAy w97 q1 5w Ty
oAt fyfa i fewr sar o7 fawt 7 fat
e # afmfea g od 1 o ag T
fear, afeq ot & &9a J37 & Fo0
g faan, o dfeq Y w=aq 3@ Hifq
& gt fedi o

TEw swdE /X w1 §
AT =8 Afa 1 7 awwd F | T A
qTT O g &, AT &, "} 9 ¥
& @ ¥ gd 4 a1 FEAE AR g
ST i, 5 FTE T g G A A
#r gfee & sl & W F FEd g @
® AW g war qr | wfE = 7
gl Afx w1 wwd a7 § | whfed
wig 2faw, W1 # ¥ 71 57 aq #=
TG TG &, A # e A g g
g fF g7l § ¥ frdlt § wiw
gw wfwfaa & 1 T 7@ WA
ol ¥ T ¥ @ e R R
& 7 35 @ § | W q® WA 2w
¥ vt 1 o Aift o
ft goagl | & fay o T o
WTRR ST § | wwiEd R ww e
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[zre Mfrg 714)
g Ay w et 1w § afwfa
T g A T P, A T T H
§ grroar w9 A, A o A oA
AT Jer fwa &1, @ w7 3w fan
FHIT AL A T W H AT gu

i g F AN HITT § I @
A ZT 2T AlfEar T §2 79 swoitw
T[T AE | TN T AU AT F AT ¢

“gRTEY Arf wrETeT g g 2,
gqzT Fr Afa ow
ragAfEn fiegs ®
g T 1 IAET A,
qEr EIW, MU F1 A
T 76 faar grm | 7 7%
7 2o ' foAar @
21 7 AT 19 07 e
& At § AT frIT B
T T A 2 wft
A AT A

¥ = wEr, vE f o0 g —
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aifew fa SE7T TEA T
BR W Fr g ¥ fAg
vt ¥ ft g e

feeft ox Nz & 7@ Ty
21 Tfzw | A g AT
A WA @7 & AT HY
agrdr wfgd "

form AYfA &1 =0 Afgar W FEY
& gat 71 rodw ux & Af| 0w @
g T A6l @9 ow ol § faens
Y 77 v § @7 WO www § A
XTAT | BTo ATEAT ST F7 FE A1 & FTL07
aR/ e g g fr e E fom wwv
R g A€ opd & | wferg 7 g
¥ ¥ a<g A7 99 FEr ¥ ¢ ey
# ag 9% Wi wdw § 1 aGfeT feT
w5¥ § : “Let Hindigo to hell.”

st @y . e agr WY T fedy
T TF |

wo Mfaw v\ § 7T & "t
w7 = AfFT q¥ AT w5 )
¥ quw § TE O F &= F1 o,
X9 6% FT FIW 7 qfEAqred § §70
R wrETeT ¥ A W gEar —eifE
wa & @ F wfge—fl ¥ @
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WA Arfer-afEw gy 9l
qd 98 9 fer TET AR $7 FE
WE AT swA F T\ AT a9
qE T 7 INT UF AT I 4 mwm
¥ oot @ 5 9% faumr a7 F A
FE = a7 A o g

sgl aw gATO FIfow AT ar
"R §, WA FTAET § AT OF q€r
Wiy 1z g% 39 aEr #t e
Y ofordt TATE A A1 TR gy
fae swrnTma & T o g o—

"G meEr g owEeT &t
Ay afafg # AT
A AT oAy
WeATER 7 F7, fgfw
TR T T AT
w7 T I T
fawdi o g7 favam wwe
w7 § foediA Aeeq 2w

9859 ¥ adw

orft AfEE 7T T
o P 7 9859

o I QY § fF o Taw § e
fafam qoifas @@t § @ gu ot
qF 19 T T &, 9 gl qvadiy
arorTe &, 3w & Frmfor 7 w97 & Wf2
g #2fere Atfa gt Aifa & fow 0
Z we 91 oF g ©@ g | fw
ffr 1 WX @ qeeq 2w ot FEAR
£ @ § I AT ¥ graea § g AT
T are A g § W 99T AR T
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LIEC (N

st rq oqf : F oF swETEr W
T5F FEAT AFAT § | WAAT AT
Fomft T3 B zre Mfewr & fewm &
T o fe F | wer T & frdr smen
F T T & wer aferir ¥ e
qzo & fq aga mEETeT ¥ forer-
ar F R L dm m w e &
oL 0T Fen g fFowm Ao v |
AT 5T 9 fart Y o fr g
a9 TT WA BT ATIH A |

To Mgz T/ : I S,
7 g wEAy 2 7 o wer gl
Hrir € A1 # 79 F naw W F fag
dm7 g | afe ag o wmar 771 9=
59 AT AT W= AT
1 fregm Al &

ot Mg qrf : qE AT OF AR F
TEwTH FAT AT B

o Mifa v : & a1 7@ FEA
ST 91 fF g QET AW g@r e

sff arq qrf : 78 HAeST TG 2 |

Mr. Deputy-Speaker: It may not
be unparliamentary, but it may not
be proper. The hon. Member may
withdraw it.

o Mgy T\ : Iqremsy i &
A @1 6 W W T RIS A
ofeade @ § ar & @ R}
& e 1w A & o dar< g ) AT
ag fo@em WM FT &9 § 96 AW
® wAE W faE ¥ owww o,
fipdt & WA & —HTT  TAT—FET
g7 @1 ug faege dAq § WL
FET o qHaAT §
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=t swrEt qredt: (faaAR) ¢
fomr & #1§ o aft g, fagew
0T Y T At F1 F weg AT
F o =g

st wndr - e feEe § o Ag
gar M9 9T & #gA q¢ T AqQA
i

wo Wfem 7w ;& wwdfr oF
enfex #T @Y E, WX T AT
ft &7 Nfr feredr & A 33 oW
a8, oA W g fR oo
Tro Hifeqr AEg 7 @@ wor &
“Let Hindi go to hell”ag g
a7 meAn frar a1

Iqreaq wRem - CfrEnT FToeR
qer ' 7 v weB A 2 T R
qY a1 Afag

Shri C. K. Bhattacharrya (Raiganj):

Usually when this expression is used,
it is not seriously taken.
Lal Bahadur Shastri

seems to be some screw louse in my
head.”

IJqreaqw wERA ;¥ A, W
¥ wex faggr fifa

Shri Khadilkar (Khed): You must

first decide whether it is parliamentary
If your ruling
is that it is unparliamentary, the hon
Member should withdraw it. As I un-

or unparliamentary.

derstand it, the expression he used was
‘“he is somewhere loose in brain". It
meang he is confused. What is unpar-
liamentary in it?

Mr. Deputy-Speaker: Such remarks
should not be made against any hon.
Member.

APRIL 9, 1964

When Mr.
resigned from
Railway Ministership, tne Press re-
porters asked him at Calcutta why he
had resigned. His reply was, “There
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Dr. M. 5. Aney: Does he mean that
he is a mad man? If so, why not say
that? (Interruptions). | think it is
unparliamentary.

Shri S. M. Banerjee: On a point of
order, Sir.

Mr, Deputy-Speaker: I have asked
him to withdraw and he has with-
drawn it.

Some Hon, Members: He has not
withdrawn.

To MWfwsz Irw . Jwremd A,
¥ oo AR A1 FIAT AA AT E N
I AR sepd 7€ 2 W T W
e oft & FfaT mwA ¥ oaf war
ff g7 H1 77 TT I I ATAT AT
Eucell

st ®o Wlo FTWAI : GTEE AR
HET | I AT T3 ITAH T A
g

¥o Mfwes I : FT ATA HAA
orem & 2 fw faggr 78 7

Iqrea wEIEA ¢ A gt

o mMfawg qw : & arw A wTA
T FTAT § A A T weT ATy
aTE

g IF AT F @A A1 T4 g,
7g o ot Wz &, 9 faww § q@
W oww ¥ wfas fa=w & a@ wew
gt & a8 78 At & fr w7 2wl A gw
1 &1 @7 § | Afww gare A F @
FOqaT ad &1 W & for ¥ i &
fafa g1 931 § 1 ot wro A ot
AFALIAT  FT, AT TR ATHATET T
¥ & o T g gm, W
oI ¥ qal ¥ fraer § | 98 9 I
t:

“Mr. M. Basavapunnaiah,
spokesman of the leftists in the
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Communist Party of India, today
clearly defined his group’s loyalty
to the Chinese Communist Party
and opposition to the Soviet Com-
munist Party.”
o7 T a7 G0 WIS A W & A
Wz & 99 T gAR AW ¥ faal
Wt T & fer o afer A, AR R
faredae afer #1, T ¥ FEEwE
t 1 BT AT Al ¥ ¥ ¥ qafsd
&t 1, frr &1 Aifr g @S SR
W@ 3, 7 famT & f AR
¢ & wifex g SevaT Fg aF ar
aFdY § 1 gAR HEAR §9 W foEa
%, T W gyAr 2, faer &Y gouw ot
gifuT w8f &, fedt o2 #7E o ey
2 2, Wi § F9 o FEr A g,
5 A Farsw gwfna frg O &L

ﬁﬂoﬂ\o'ﬁ!ﬁmmﬁw
L AN

o Mar g : IR W IF &
e W gTIf fR o s, @&
foreirzre eafFT & Wifr oF fadia a7 &
WifaT 3, e ag, M FT ek 3 &
T AR TC T RS g o, I
g &1 W Tma i RE wer fr e
GTZ T ATH e TR AT AT FEAT
&7 g9 F ATAT Y AT A E, &
qSAd 99T TE E, AEA 9T ERTa
farsr 2, @fnT gorAa ¥ €T sTomEr
& FET FE Hwr AT TIfET | -
T v w0t 7B 72, wE W TS
fad, =g a7 gwit v H 21 57 famr §
2, FA eaferl & A A WA T
& fawer o &1, ag gafie 2ry @ AR
g STAIT 43 T ad F | 0 v
T wg IATAT AT TALTTT 1 AT
a1 ot wF A AL drm A Ay

Hq9 AR TR TifET o wrae
T & 39 w55 77 § | qE Gt AT
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aT § f& ofeem &1 awer frees
¥ forg w0 wwa i X ¥ a8 WPt
LI S SR ARARA I A
arenr f& oifesa A1 wTEay &
W7 TR | W A1 f fat & ot
YT T AT RS IT g i
& T AT AR O TS 9 E WY
gl Tt Tt gsgr WY & 1 Afew
¥g ey ot gy fagrt o @ faz
eFar g |

gl T FOOT FT IR &, FET
%1 ag gaa Srae! fe waet § 09 &
de" wea &, a1 ug wwm 5w
T g7 At Y Tar ¥ fe o wew
q< = faar o g &, g7 o
wFaT § A1 ¥ g FgA W g f
FIHIT F T37 &1 AT 0@ F, FT
Way #1 wfaqew 5w &, =@ Y
T FT N afgea & 1 gmaArr
faar ar &Far

wit a7 &t ffeg @ @ i mw
sfaai &1, 37 9foeg # g faog @
arewfad TEar &1 3, S &, avew-
Tfas oFar 7 W@ A qUELas
FAg §F 27 H 1@, 70 ¥ sgmer gatm
#1919 gare faw T8 g awar &
staT f § sy ¥ fiaza fagr, aifaear
g quAlTT T FT 20 2T 9T T
ot % 2 afra g fagrdi v
YT F3HT F1 T 937 ¥ fawge gewr
@ T RTT |

it 7Y 3 oad faw maTm gz
F g o Tedin gy A3 9917
dary i o P i fawga
A w0 g onT Fafion e
I Ars e A ek v AlY
o1 a3 A aw A gmr
od T T A @ 3 9T whan @
w T Witgr 1 Fam fasp f33ai &
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[sie wtfaez zm ]

g T 35 g ag s it
fo gardy ot Hiferai &, orlr it wfert
C ST aaad gramt ¥ 7
gt IT W yrerat F g w L

@ i e § o 2

oo Mhasy Tw ;R F oan
Tl TR g ALY TwAT + WAT @Y wEAT
Qar M & wgar f5 g fed & Fean
arq FfFT O w7 A £

ot qXfas I9R F g H
W HNT 0T N1 E AT GH R OF fAeqq
AT TATY I AEAGFAT 2 17 Wy
oF qZ QEAIGAAT 7 IEH qizT A
&7 Y g adY & w1 g faarT
w01 2 fF 39 avaeq W v o 7
N7 fem a0F ¥ a4 &7 | 7 A7
w7 fa zfaar €3 g gr ndr 2,
qrarara & et st & v
oz ge gt s g9 & faag #
el & A Adf @ owEw | FEET
AT TEY F qIA | GF =T H
& TF TI9AT 7T T HrOTgEa 4 N7
o AT ¥ FAET §  afora Fr A
QIATTFAT § WX IF 9T 0T 97 @«
«TY WY wEwEA § |

s garaTE o1 $g 9y A1 94
qTaE & | M gawr i € | awt
T M &R FY W1 7 77 mAT IqAT A4
¢ faaar i g wfzg 1 afz gr v
X & ETA A | AT e § oy oA fam
Wi ¥ guTR gETaTE E, 99 9 R &Y
ofdfeafa %) 2@ w7 g gamamEi o as
w qfar | T gEd A9t ¥ e
o7 ®F ®1 w1 7L AfwT O v
W graw ¥ gWrT &N wW T g
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ifeq, o &t ot gark g ¥ sger
& 97 ¥ garr w9 @ 7E} §) FHar W7
FAL A gur 2w gararw § 3w a0l
T &5 F7 A8 & wFn | Aar
T wrow § faage faar 9, wodly
s Hfx &1 & 721 & Twdq wav
@ E, &1 & 3 o9 1 3qm@r w1
o AT & 9 wrAan g 5 ag ifq Faw
9 20 & faq &Y 78 afex ¥ g ¥
fae ax 3t Hifa § w23 faedt ot
ofdfeafa # 9w Afg w1 7gar &
qEACATT AN E 1§ ggET gwaq
wTIE |

Shri Brajeshwar Prasad (Gaya):
Mr. Deputy-Speaker, Sir, we should
ignore public opinion abroad if it
comes into conflict with public opinion
at home. We should ignore public opi-
nion at home if it comes into cornflict
with national interests.

Public opinion at home stands for
the withdrawal of China ang Pakistan
from the Aksai Chin area, Hunza, Chi-
tral, Gilgit, Puniyal and the so-called
Azad Kashmir and not for any nego-
tiation and settlement with them, This
stand, in my humble opinion, is in con-
formity with our national interests.

Friendship between India on the one
side and China and Pakistan on the
other is possible after China and Pak-
istan have withdrawn from our terri-
tory. We should ignore public opinion
in our neighbouring countries because
Asia and Africa have got no part to
play on the stage of international poli-
ties.

Disarmament is the next step in po-
litical evolution. The stage of in-
ternational politics will be shattered
to picces the day the goal of disarma-
ment is achieved. The Russo-Ameri-
can hegemony prevails and will con-
tinue to prevail till the goal of disar-
mament is achieved.

We should never give up our lien
over the Aksai Chin area. The best
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missile base in the wo:ld can be built
there. No fool of a Russian would
like us to give up our lien over the
Aksai Chin area. China cannot con-
solidate its position in Sekiang if the
Russian troops are inducted into the
Aksai Chin area. The pull of Sekiang
over Russian Turkistan would become
irresistible, if China is allowed to con-
solidate its position in the Aksai Chin
area. But if Russian troops are induct-
ed into the Aksai Chin area not only
China and Pakistan cannot invade
India but the pull of Russian Turkis-
tan over Sckiang would become irres-
istible. The future of Sekiang will de-
termine the politics of the Afro-Asian
sector of the Rimland il not of the
whole world,

50225

As long as the world of sovereign
nation state lasts all states in general
and the giant states in particular
would have both friends and enemies.
Enemieg are as indispensable as
friends,

Shri Tyagi: They are more inti-
mate than friends.

Shri Brajeshwar Prasad: Pakistan
bas incurred ihe hostility of Russia
and won the friendship of England and
America by quarreling with India. By
quarrcling with India, China has in-
curred the hostility of both Russia
and America and won the friendship
of England and Pakistan. To be per-
turbeq at the hostility of China and
Pakistan is a sign of rolitical imma-
turity. The coming together of Rus-
sia and America led to the coming to-
gether of China and Pakistan. It has
also led to the o2mergence of one
school of thought in Western Europe
in general and in Great Britain in
particular, which stands for the estab-
lishment of a militury alliance bet-
ween countries of Western Europe on
the one side and China on the other.
The aim is to throw overboard both
Russia and America. Russia will be
confronted with the strategy of war
on two fronts if the states of Western
Furope enter into a military alliance
with China. The states of Western
Yurope will not require any help from
the United States ot America if such
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an alliance is formed. No Russian
expansion can take place. China and
the states of Westarn Europe would
become autonomous centres of power
and the bi-polar world would break
up into a multi-polar one.

The coming together of China and
Pakistan is an anti-Russian move. It
is anti-Indian to the extent it is anti-
Russian, It is anti-Indian berause it
is anti-Russian.

The aim of Ciina is not only to
prevent the consolidation of Russo-
American ententa but to drive out
Russia from the whole region that ex-
tends from the Urai mountains in the
west to the Pacidc Ocean in the east
and from the Arctic Ocean in the
north to the Himaiavas in the scuth.
The condition orazedent to the estab=-
lishment of Chincse hegemony, either
now or at any time jn future, ocver the
Afro-Asian sec*or of the rimland if not
over the whole of the rimland is the
expulsion of Russia from the heart-
land. The destiny of India and Tus-
sia is intertwin=d The maxims <f
geopolities will be invalidated only
after the establishment of a world gov-
ernment.

The Government of the United
States of America is bound to pursue
an anti-Chinese and pro--Russian
foreign policy despite the fact that
large segments of public opinion in the
United States of America are sympa-
thetic towards China. The choice be-
fore China is between dismemberment
and disarmament. The condition pre-
cedent tp German disarmament was
the dismemberment of Germany. The
condition precedent to the establish=
ment of world peace oh a permanent
basis is the dismemberment of the
giant States into smaller units,

Shri Nath. Pai: Is India giant' or
small?

Shri Brajeshwar Prasad: The con-
stituent units will break away from
the centre without encouraging any
resistance from any quarter whatso-
ever either before or after the estah-
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[Shri Brajeshwar Prasad]

lishment of a world government, The
raison d’etre for the establishment of
giant States will disappear if and when
a world government is established.
The days of the Greek city states
would come back once again.

The Russo-American hegemony pre-
vails over the world. It is the result
of the thermonuclear stalemate. The
status quo cannot be changed,by force
of arms. Neither Russia and America
can fight each other nor they can
attack any other State nor they will
permit any State to attack another.
Pakistan and China cannot attack
India. England, France and Israel had
to withdraw from Egypt. The status
quo in Korea could not be changed
either by China or by the United
States of America. America did not
interfere in Hungary. Russia dis-
mantled its missile base in Cuba,

The Russo-American hegemony is a
form of world government. It will be
transformed into a full-fledged world
government if and when the Afro-
Asian sector of the rimland and Latin
America are industrialised to the full
height of their being. No attempt
made by China or the countries of
We. tern Europe can liquidate the

Russo-American hegemony. Russia
sand America can destroy the whole
world within a few minutes. Foreign

policy has become obsolete,

Shri Kapur Singh: The Foreign
Ministry has also become obsolete.

Shri Brajeshwar Prasad: China is
not going to disarm itself voluntarily
and hence its dismemberment is jnevi-
table, The thermonuclear stalemate
docz not leave any other choice,
Di:r-mament is a historic necessity.
It is no longer an ideal, To talk of a
puliticn’ sctt'ement with China, a State

hich like Germany, Korea and Indo-

iina i: bound tp be dismembered, is
suizidal follv. For heaven's sake, do
not aninponise Russia and America.
Chinn is cn hostile terms with both.
It hrs laid claims over 7 lakh square
mile; of Russian territory in the heart.
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land. The Pacific is the bone of con-
tention between China, Russia and
America. America has built a missile
base in Formosa. The Seventh Fleet
is patrolling in the Chinese waters.

If there is going to be any meeting
between the Prime Ministers of India
and China, the venue should be either
Moscow or Washington . . .

Shri Eapur Singh: A very good
suggestion.

Shri Brajeshwar Prasad; Please do
not disturb,

Both the President of the United
States of America and the President of
the Soviet Union ...

An Hopn, Member: The Prime Min-
1ster.

Shri Brajeshwar Prasad: Both the
President of the United States of
America and the Prime Minister of
the Soviet Union should be invited to
participate in the meeling as full-
fledged members. No attempt should
be made to solve our own prublems in
isolation, for without Russo-Amecrican
agreement on all oulstanding disputes
no problem can be solved on a bila-
teral basis either between India and
Ching or between India and Pakistan.
No problem of international politics
has been solved after the close of the
Second World War. Neither the
Kashmir dispute wvis-a-vis China and
Pakistan nor any other di-pute on the
stage of international politics can be
solved till the goal of disarmament has
been achieved. The problems of inter-
national politics have pever been and
can never be solved in a world of
sovereign nation-states based on power
politics and balanee of power. The
main problems of international politics
involve the question of peace and war.
The international problems chanre
their forms only. The centuries-old
rivalries between England, Franre,
Germany and Russia still continue.
There are two camps now.” Russia and
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America belong to the same camp,
China belongs to another. For all
practical purposes India has entered
into military alliances with Russia and
America. Russia and America have
come together to combat the yellow
peril. All the nation-states of Asia
and Africa must join hands with
Russia and America and refrain from
talking about Afro-Asian unity. The
goal of disarmament will recede into
the background if we pursue any
other ideal. We should have nothing
to do with those who either stand for
the break-up of the bi-polar world or
want to establish some new form of
hegemony in place of the existing
Russo-American hegemony. The eco-
nomic development and the defence of
the rimland are the responsibility of
Russia and America. Either chaos and
anarchy will prevail or Chinese hege-
mony will be established in the rim-
land if Russia and America withdraw
from the heartland and the rimland.
Russia must remain in control of the
heartland if India is to exist as a
sovereign entity till the goal of dis-
armament has been achieved.

No war can break out between India
and Pakistan if the Kashmir dispute
15 not solved. Russia will occupy the
whole of West Pakistan if India s
attacked. If this eventuality comes to
pas:. the State of Pakistan will be
dismembered into the three States of
East  Pakistan, Pukhtoonistan and
West Punjab. The seaport of Karachi
will become a joint port of Russia,
Afghanistan, Pukhtoonistan and West
Punjab,

There is absolutely no necessity for
coming to terms with China as well.
Tiie Russian and American troops will
occupy and dismember China into the
six States of Tibet, Sekiang, Mongolia,
Manchuria, North China and South
China if a full-fledged Chinese inva-
sion of India takes place. Dismem-
bormont mesns  disarmament. The
articvement of the goal of disarma-
ment will be accclerated ¢ China
invades India. Comrade Mao, on the
other hand, thinks that the achieve-
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ment of the goal of Communism will
be accelerated if China invades India.
China will be dismembereq whether
India is invaded or not. All ideologies
have become obsolete in the thermo-
nuclear age.

Mr. Deputy-Speaker: The hon
Member's time is up,
Shri Brajeshwar Prasad: Two

minutes more.

Shri Ravindra Varma (Thiruvella):
Please give him some more time. He
speaks only once a year and is making
an original contribution.

Shri Brajeshwar Prasad: It is a
mistake to think that the goal of dis-
armament cannot be achieved unless
and until all traces of colonialism and’
racialism have been liquidated. Are
we to understand that Russia will not
disarm itself however willing America
may be to do so unless the Govern-
ment of South Africa gives up its
policy of racial discrimination and
Portugal liberates its colonies? Or,
are we to understand that it lies in
tne power of the nations of the Afro-
Asian landmass to disarm themselves
or not however willing Russia and
America may be to disarm themselves
unles; and until all traces of colonial-
ism and racialism have been wiped
out? There will be no need for the
establishment of a world government
if all evils can be liquidated in a world
of  sovereign nation-states. The
achievement of the goal of disarma-
ment is dependent upon the sweet will
of Rus:ia and America. Disarmament
means the division of Asia and Africa
into two spheres of influence, Rlussian
and American. Upti'l now, no agree-
ment seems to have been arrived at on
the question of dismembering China,
The leaders of Russia and America are
waiting for the opportune moment {o
pounce upon China. There are elr-
ments in the Kremlin and in the
White House which are pro-Chinese,
The goal of disarmament cannot be
achieved unless and until these ele-
ments are liguidateq lock, stock and
barrel.
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[Shri Brajeshwar Prasad]
17 hrs.

Before I conclude, Sir, I would like
to say one or two sentences more. [
know that these ideas may run counter
to what the Prime Minister may stand
for. These are my individual reac-
tions. I regard him as a philosopher=
king. If he in his supreme wisdom
thinks that it is in the interest of the
country to negotiate with China and
Pakistan, he will have my full support.

Mr, Speaker: Hon, Members may
now move their cut motions relating
to the Demands under the Ministry
of External Affairs subject to their
being otherwise admissible.

17.01 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Shri P. K, Deo: I beg to move:

“That the demand under the
head Externa! Affairs be reduced
by Rs. 100.”

[Need to tighten the control of finan-
ces of the Indian Missions abroad
4)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

{Need to improve Indo-Nepal rela-
tions (5)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to follow a policy of consistency
in giving recognition to the foreigm
Governments (6)].

“That the demand under the
head External Affairs be reduced
by Rs. 100."

{Need to establish diplomatic relations
with the African Republics within
the French Community (7)1.

**That the demand wunder the
head External Affairs be reduced
by Rs. 100.”
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[Need to recognise the Government of
Israel and establish diplomatic rela-
tions with the said Government

(8)1.

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to streamline the external pub-
licity (9)]

“That the demand under the
head External Affairs be reduced
by Rs. 100"

[Need to take steps to safegunard the
interests of Indians in Kenya, Tanga-
nyika, Zanzibar, Mozambigue and
Angola® (10)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Condition of Indians in Ceylon (11)].

“That the demand under the
head External Affairs be reduced
by Rs. 100"

[Need to sever diplomatic relations
with the People’s Republic of China
(12)1.

ot serfie mrest (fawrae)
¥ yEIT FAG
“f& FRfoF-FE W F ouwm
HIT #) 7 FF § Ty F feqr
ml"

[fa2ert & Freae & feafy & @}
# qf ST T AT (13)]

“fs Rfes-Fd Mt F g
q ®) FwOFEH § AT FT
fear smg

[fadert 3 fega wredr gamaral &
T gu AT X = Ay
sravEEar (2¥)]

“fir &ferp-Frd o & s wi
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® W F&F ¢ AT FL fzaT
q.',r{l}l

[frai & feq7 wrdra  gAcavai
¥ wrag g faqmi A
fafes oo ()]

Shri Shinkre: I beg to move;

“That the demand under the
head Triba] Areas be reduced to
Re. 1.”

{Failure to bring Assam Rifles under
the control of Defence Ministry
(20} 1.

“That the demand under the
head Dadra and Nagar Haveli
Area be reduced to Re. 1.”

[Failure to integrate Dadra and Nagar
Hnveli with the adjoining State (21)].

“That the demand under the
head Capital Outlay of the Minis-
try of External Affairs be reduced
to Re. 1"

[Failure to take steps to exrpedite the
merger of Pondicherry with the ad-
joining State (22)].

Shri Shinkre: I beg to move;

“That the demand under the
head capital outlay of the Ministry
of External Affairs be reduced
to Re, 1.”

{Failure to assess properly the results
of recent General Electiong in Goa,
Daman and Diu and to take imme-
diate steps for merger of Goa with
the State of Mcharashtra and that
of Daman and Diu with the State of
Gujarat (23)].

“That the demand under the
‘head capital outlay of the Ministry
of External Affairs be reduced
by Rs. 100.”

[Need for laying down policy for the
selection of proper personnel for our
diplomatic missions abroad (24)].

“That the demand under the
‘head capital outlay of the Ministry
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of External Affairs
by Rs. 100.”

[Need to reorientate our foreign policy

be reduced

on the basis of mnatiomal require-
ments (25)].
Shri Yashpal Singh: I beg to move:

“That the demand under the
head Ministry of External Affairs
be reduced by Rs, 100.”

[Need to improve the publicity of
Government policies abroad (26)].

“That the demand under the

head Ministry of External Affairs
be reduced by Rs, 100.”

[Working of Indian Missions in foreign
countries (27)].
Dr. L. M. Singhvi:

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”

I beg to move:

[Working of the general amnesty to
hostile Nagas declared on 1st July,
1963 and its result (38)].

“That the demand under the
head Tribal Areas be reduced by
Rs. 100."

[Planning and reconstruction activities
in tribal regions (39)].

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”

[Need to raise frontier constabulary on
a large scale in the triba] regions
bordering Pakistan and China (40)].

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”

[Need for a comprehensive develop-
ment programme for the tribal re-
gions (41)].

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”
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[Dr. L. M. Singhvi]

[Visit of Rev. Michael Scott to India
and the assistance exrtended to him
by the Government of India for
bringing out wunderground hostile
Nagas (42)].

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”

[Pattern of administration in NEFA
and its shortcomings (43)].

“That the demand under the
head External Affairs be reduced
to Re. 1.”

[Inadequacy of the steps taken to
invoke the Genocide Convention
against Pakistan for its policy of
exrtermination aqgainst the minorities
in Easi Pakistan {44)].

“That the demand wunder the
head External Affairs be reduced
to Re. 1",

[Refusal tp accept techno-economic
asristance from Israel for the deve-
lopment of desert areas in India
(45).]

Dr. M. S. Aney: I beg to move:

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to adopt and follow the policy
of recipretity in dealing with  na-

tions which are hostile to India
(46).]
“That the demand under the

head External Affairs be reduced
by Rs. 100.”

[Problemn of Stateless Indians created
by the Government of Ceylon (47).]

“That the demand under the
head External Affairs be reduced
by Rs. 100."
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[Need to take effective steps by Indian
Embassies to counteract the propa=
ganda carried on by Pakistan and
China in America, Europe, Africa
and Asiatic countries (48)].

Dr. L, M. Singhvi: I beg to move:

“That the demand under the
head External Affairs be reduced
by Rs.' 100.”

[Need for U. N. Charter
(49)].

revision

“That the demand, wunder the
head External Affairs be reduced
by Rs. 100.”

[Need for securing a perman'eut seat
for India on the Security Council
(50) 1.

“That the demand wunder the
head External Affairs be reduced
by Rs. 100.”

[Need for developing closer relations

with Latin  American  couniries
(51) 1.
“That the demand under the

head External Affairs be reduced
by Rs. 100.”

[Need for reorganising External Pub-
licity (52)].

“That the demand’ under the
head External Affairs be reduced
by Rs. 100.”

[Necd to send a delegation of Mem~
bers of Parliament to study the
cuidi (oms of persons of Indian ori-

gin in different foreign countries
(53)1.
“That the demand under the

head External Affairs be reduced
by Rs. 100.” 4

[Nced to send Parliamentary goodwill
missions ang delegationg to foreign
countries (54)].

“That the demand under the
hea:d External Affairs be reduced
by Rs. 100.”
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[Undesirable activities of the officials
of Pakistan High Commission at
New Delhi (55)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

{Composition of Indian delegations to
foreign countrieg (56)].

“That the demand, under the
head External Affairs be reduced
by Rs. 100."

{Problem of reclaiming or recovering
migrants’ property in East Pakis-
tan (57)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

{Status of Tibet and the cause of
Tibetan people’s freedom (58)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Sino-Pakistan collusion against India
(59) 1. rh

“That the demand under the
head External Affairs be reduced
by Rs. 100."

{Proposed conference of neutral na-
tions and India’s participation in it
(60)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

{Indo-Nepalese relationg and
mic collaboration (61)].

econo-

‘“That the demand under the
head External Affairs be reduced
by Rs. 100.”

{Inadequacy of existing machinery for
foreign Publicity (62)].

“That the demand under the
head External Affairs be reduced
by Rs. 100."
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[Plight of persons of Indian origin
abroad (63)].
“That the demand under the

head External Affairs be reduced
by Rs. 100."

[Repatriation of Indians from Mozam~
bique (64)].

“That the demand under the
head Dadra and Nagar Haweli
Area be reduced by Rs. 100"

[Pace and pattern of integration of
the erstwhile Portuguese pockets in
India. (65)].

“That the demand under the
head Other revenue expenditure
of the Ministry of External
Affairs be reduced by Rs, 100.”

[Delay and obstacles in se
quiricer integration of Goa (66)].

“That the demand under the
heag Capital Qutlay of the Min-
istry of External Affairs be re-
duced to Re, 1.

[Manning of Mdian Missions and
Delegations abroag (67)].
“That the demand under the

head Capital Outlay of the Min-
istry of External Affairs be re-
duced by Rs. 100

[Unregulated erpenditure by our Mis-
sions abroud (68)].

“That the demand under the
heag Capital Outlay of the Min-
istry of External Affairs be re-
duced by Rs. 100"

[Administrative indifference in ac-
knowledging letters from Members
of Parliament raising general issues
(69) 1.

“That the demand under the
head, Capital Outlay of the Min-
i of External Affairs be re-
duced by Rs. 100"

[Circumstances leading to the propos-
ed withdrawal of prosecution against
Sheikh Abdullah and the announce=
ment of his release. (70)].
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Shri Indrajit Gupta: I beg to move:

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”

[Arrival of Rev. Michael Scott in
Nagalang without Government per-
mission, (71)].

“That the demand under the
head Tribal Arcas be reduced by
Rs. 100.”

[Need to restore peace and mnormalcy
in Nagaland, immediately (72)].

“That the demand under the
head Tribal Areas be reduced by
Rs, 100.”

[Contacts between some Naga hostiles
and Pakistan authorities (73)].

“That the demand under the
head Tribal Arcas be reduced by
Rs. 100.”

[Failure of general amnesty for Naga
hostiles (74)].

“That the demand under the
head Tribal Areas be reduced by
Rs, 100."

[Need for enlightened development
programmes in  all tribal areas
(75)].

“That the demand under the
head Tribal Areas be reduced by
Rs. 100.”

[Need for intensive tribal orientation
courses for officers posted to tribal
areas (76)].

Bhri Nath Pai: I beg to move:

“That the demand under the
head Externa] Affairs be reduced
by Rs. 100.”

[Failure of foriegn policy (T7)].

“That the demand under the
head Ex:temal Affairs be reduced
by Rs 1
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[Failure to evolve a dynamic, coherent
and integrated policy towards China
and Pakistan (78)].

Shri Indrajit Gupta: I beg to move:

“That the demand under the
hecad External Affairs be reduced
by Rs. 100.”

[Inadequacy of overseas publicity and
propaganda regarding India’s dis-
putes with Pakistan and China
(191.

“That the demand under the
head External Affairs be reduced
by Rs. 100."

[India’s role in forthcoming conference
of mon-aligned nations (80)],

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[India’s role in proposeqd forthcoming
Afro-Asian  Conference of Bandung
type (81)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to intensify external publicity
work in Afro-Asian countries (82)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to supplement official with non-
official channls of presenting India's
image abroad (83)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Lack of reliable data regarding con-
dition of persons of Indian origin in
various countries (84)].

“That the demand under the

head External Affairs be reduced
by Rs. 100."
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[Need to send more non-offcial mis-
siong of goodwil] to foreign coun-
tries (85)]. \

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Activities of Foreign Service Inspec-
torate (86)1].

“That the demand under the
head External Affairs be reduced

by Rs. 100.”

[Complaints regarding red-tape me-
thods at U.K. Office of Indian High
Commissioner (87)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to standardise service condi-
tions ang emoluments of staff em-
ployed at Indiean High Commissicn
Office, London (88)].

“That the demand under the
head External Affairs be reduced
by Rs. 100."

[Prolonged absence of Ambassador and
other responsible officials from In-
dian Embassy at Vienna (89)].

“That the demand under the
head External Affairs be reduced
by Rs. 100.”

[Need to give up policy of non-recogni-
tion of the German Democratic

Republic (90)].

“That the demand wunder the
head capital outlay of the Ministry
of External Affairg be reduced by
Rs, 100", b

[Move to remove Pondicherry from -

judicial jurisdiction of Madras High
Court (91)).

Shri Swell (Assam—Autonomous
Districts): Mr. Deputy-Speaker, Sir,
it is natural that a discussion on the
Ministry of External Affairs, at pre-
sent, should bear reference to ' the
person of the Prime Minister—and the
first speaker this evening of the
Bwatantra Party has done that—for
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the reason that the Prime Minister
who has headed this Ministry right
from its inception and has left an
indelible imprint of his personality on
its workings and policies is not in the
best of his health. ] would like to
take this opportunity of conveying to
the Prime Minister my earncst good
wishes for his quick and full recovery.

Let me assure you that if this coun-
try, more especially this Ministry of
External Affairs, ever needed his
leadership it has never needed it more
than at present for we are passing
through very difficult and acute times
in our relationships with other coun-
tries. I do not know what an average
Indian conceives of the image that is
projected of India abroad today. Today
that image is no longer the resurgent
image of India committed to the ways
of peace to which many countries,
many wvoung and resurgent countries
in Asia and Africa, looked up for
guidance. That image is not there.
The events of the last 18 months have
besmirched and broken that image
and has rendered it pathetic.

Sir, an analysis, a short analysis—
becaus¢ the time at my disposal is
very limited—of the events will bear
me out. Let us take our relationship
with China, the Chinese aggression in
1862, the humiliation and the defeat
China inflicted on us, the unilateral
cease-fire that they imposed, our un-
conditional acceptance of the Colombo
proposals and our offer to China that
we were prepared to take our dispute
with her to the International Court
at the Hague. As you know, China
cleverly dodged a full acceptance of
the Colombo proposals and spurned at
our offer of taking the dispute to the
International Court. Following that,

China stepped up its war against

India. It was no longer a shooting
war but we entered into a cold war
with China after that. The Prime
Minister of China, accompanied by his

War Minister, went on peripatetics to-

different countries in Africa and Asia
to impress those young and impreasion-
able countries with the might and the

—
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sweet reasonableness of China. I do
not know how we gauge the success
that the Chinese Prime Minister
achieved. But to all intents and pur-
pose, it appears that rather than he
being isclated, we are being isolated.
On our part, what have we done? We
did next to nothing. The most we
did was to send a junior Minister of
the Ministry of External Affairs to
Cairo and Belgrade to discuss about
the preparations for a non-aligned
conference. I am sorry that in the
process of going to Cairo, he also
willingly or unwillingly did something
that made our immediate neighbour,
Ceylon, a little unhappy about this
matter. Now, while we were taking
the initiative for a conference of non-
aligned nations, China counteracted
that by trying to revive the idea of
another Bandung conference. We had
#aid and declared many times that
we would never sit on the same table
with China again unless and until
China accepted the Colombo proposals
and we had also discountenanced the
idea of another Bandung conference.
But now when one of the Coiombo
powers, Indonesia, started taking up
this subject earnestly, and has called
for a preparatory conference at
Jakarta and has made it clear that
China was one of the invitees to that
conference, we hurriedly decided to
gsend a team to Jakarta to be headed
by one of the senior Ministers of this
country. It appears to me that we
are losing this war, the cold war, with
China and that the history of our
foreign policy in regard to China in
the last 18 months or so has been the
history of indecision, vacillation and
failure.

i Let me pass on to another vexed
problem which is8 facing us today, that
is, our relationship with Pakistan.
With regard to Pakistan, there are
three prominent and distinct issues
that have emerged. Firstly, it is the
question of Kashmir. We have
declared times without number in this
House and outside that Kashmir is a
part and parcel of India, as much as
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Delhi or Bombay is a part and parcel
of India. But we did nothing to eject
the aggressor from the soil of Kash-
mir. We still keep reacting to the
acrobatics of Pakistan in the Security
Council. Much has been said about
the part that was played by Mr.
Chagla, our representative in the
Security Council last time. But I am
afraid that despite all the good pre-
sentation of the case that he made,
we escaped a consensus of opinion in
the Security Council and we escaped
a resolution of the Security Council
that would have been unfavourable to
us with great difficulty. Today, before
another meeting of the Security
Council is due in the month of May,
we took another very big step with
regard to Kashmir and that was to
release Sheikh Abdullah. Personally
speaking, I welcome this action of the
Government, for the reason that we
could not keep Sheikh Abdullah in
jail any further. The conditions in
Kashmir today are that we could not
keep Sheikh Abdullah further in jail
without doing harm to our cause, and
without lending substance to the
charge of Pakistan that we are ruling
Kashmir by repression. But the facts
are that Sheikh Abdullah stood fast,
in his eleven years of incarceration,
to his ideal of an independent Kash-
mir, He had never recanted it, and
he gave no undertakings when he
came out of jail yesterday. And the
Prime Minister also has given expres=
sion to his misgivings by referring to
that action of the Government as a
calculated risk. Tomorrow, if Sheikh
Abdullah should again raise the flag
of independent Kashmir and the
Kashmiris go with him, we shall have
very little to say in support of our
cage. I shall say only so much about
Kashmir.

With regard to East Pakistan, two
questions arise, and they are the treat-
ment by East Pakistan of the minori-
ties, which has been the subject of
many heated interpellations in this
House and the question of the eviction
of the illegal Pakistani infiltrators
into Assam, Tripura and West Bengal.
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1 was happy that as a result of the
anxiety expressed on many occasions
in this House, of the danger to Assam,
Government saw it fit to send the
Home Minister personally to Assam to
study this question, and on the whole,
the Home Minister created a good
impression in Assam. But no sooner
had the hopes of the people of Assam
been raised, and no sooner had the
hopes of the minorities in Pakistan
been raised that India would be wel-
coming them all and rehabilitate them
here, than we took another step, and
that was to invite the Home Minister
of Pakistan to a conference with our
Home Minister here in Delhi. I wish
this conference well. I wish that this
conference produces something good
and tangible in our interest and in
the interests of Pakistan. But I have
my fears and misgivings. If the news-
paper reports today are any indication,
this conference is going to be a failure,
and it will be lucky if we emerge out
of this conference with feelings not
further embittered. This is the dis-
mal picture of our foreign policy. We
had expeceted something better.

The annual report of the Ministry
of External Affairs has made a men-
tion of the fact that we have so many
as 129 Missions abroad in different
parts of the world. I want to ask this
pointed question of the Prime Minis-
ter, for whom I have a very great
respect personally. Will he tell me
whether in Asia and Africa today, we
have got any country that we can
consider to be our real and genuine
friend? Let us not talk about America
and Europe, for we do not count in
America and Europe. But in Asia
and Africa, can we put our hands to
our hearts and point to a particular
country and say that that country is
our friend? Can we say today that
Ceylon is our friend? Can we say
that Burma is our friend? Can we
say that Indonesia is our friend? That
is the question that bites deeply and
that calls for an answer. Now, if we
are isolated in the world, the impor-
tant question is what our 129 Missions
in the different parts of the world
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have been doing. There are so many

churges against these Missions. The
charges are that these Missions, the
people who run these Missions, are

careeristic, cavalier, irresponsible, and
supercilious in their general attitude.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Swell: I have yet to make the
point that I really wanted to make, I
request you to give me a few more
minutes.

Mr. Deputy-Speaker: The hon.
Member's party is entitled to 14
minutes, and the hon. Member has
taken already 15 minutes.

Shri Swell: I was told that 1 was
entitled to 20 minutes. Anyway, I
would request you to give me a few
more minutes.

What have our Missions been
doing? I was aghast the other day to
read that at the height of the Kashmir
crisis, when the leader of the Indian
delegation, Shri M. C. Chagla, was in
America, he wanted to have an inter-
view with the American Secretary of
State, Mr. Dean Rusk, but he could
not do that, because the Indian
Ambassador in Washington was not
there and his Deputy also could not
be traced.

I was more aghast to read of the
stoning of the Indian embassy at
Rangoon by Indians themselves. I do
not know if any other country in the
world has sunk to that level when the
nationals of that country would be
stoning the embassy of their own
country. [ submit to the Prime Minis-
ter that there is something very wrong
with the way our missions abroad are
functioning, that he would kindly look
into this matter and see to it that we
get a worth of job from these diffe-
rent missions on which we are spend-
ing so much money.

I would like to refer to the ques-
tion of NEFA, but it does not seem
possible. But what I would like to

.
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say in conclusion 1is this: that it
appears from this analysis that we are
reaching a climacteric as far as our
foreign policy is concerned and that
we can push on with this policy only
at our peril. It appears to me that
a time has come for a fresh thinking,
for a reassessment, for a reappraisal
of our forcign policy. I see unmistak-
able signs that the Government too is
thinking i1 these terms of reassess-
ment and rethinking about our foreign
policy. There is no other explanation
for the release of Sheikh Abdullah.
There is no other explanation for the
decision to send a team io negotiate,
to talk at Jakarta along with the
Chinese across the same tabie.

I would submit that our foreign
policy should be based on certain con-
crete and immutable facts. They are
that we are a sovereign inde-
pendent country and we mean
to keep our sovereignty, our
independence, and towards that
we will do all in our power to build
up our strength, militarily and in-
dustrially. At the same time, it is
necesary for us to realise thig fact
that we have to live together with
our neighbours; we have got to get
on with our neighbours. We have
got to get on with China; we have got
to get on with Pakistan. And if we
have to live and get on with them,
we have to realise that we are not
all angels and they are not all devils.
Our pose of self-righteousness which
we bave taken all along has done us
np good. We have to realise that the

other side too has a case. I do not
know if that means that we start
negotiations  with those countries.

There has been a talk, there has been
a demand for that in this country, I
for one would not suggest that we
would start negotiating with China
or Pakistan on their terms. I
would not say that we should deviate
from our stand that we should ne-
gotiate with China unless and until it
accept the Colombo proposals in toto.
But theie ¥re other ways of doing
that.
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1 wonder if it would not be a fruit-
ful thing if we start calling or have
somebody to call, a convention of all
nuitions in Asia, a sort of an All-Asian
Organisation for Asian Unity, like the
one they have in Africa, in which
all the countries, irrespective of their
idvologies, irrespective of their align-
ments, but realising that they have
got to live together in Asia, will meet
together round the table and
try to thrash out their problems. I
would put tnis suggestion earnestly
for the consideration of the Prime

Minister. His word has great value
in the world. It has always had
value and it hag value today. If the

Prime Minister with all hig wisdom,
with all his prestige, would try to
bring that fresh thinking over the
problems in Asia, it would go a long
way in solving not only the problems
of this country but the problems ot
this vast continent,

Shri D. C. Sharma (Gurdaspur): 1
have listened with a great deal of
respectful altention {o the hon. Mem-
ber preceding me and I feel that
whatever he might have been saying
in the beginning, he came in the end
to those very conclusions which all
right-thinking persons arrive at look-
ing at our foreign policy in the cor-
rect perspective, not only in the con-
text of national interests but also in
the light of international develop-
ments,

I was slightly pained to hear that
our China policy had been a failure,
a policy of indecision and a policy of
vacillation. I think it hag been just
the reverse of that, Our Prime Minis-
ter has been saying all thege days,
and he has never flinched from that
even for a minute, that India can talk
with China across that table only
when China accepts the Colombo
proposals in toto and not in substance
as the Chinese have done. Ig that a
case of vacillation?

Moreover, I would submit very res-
pectfully that the unilateral cease-
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fire by China, the perigrinations of
Chou Ba-lai 1n the countries of Africa
and Europe, and the feelers that hs
hag been putting forth through this
Prime Minister and that Prime Minis-
ter—all these are not acts of Imag-
nanimity or gestures of grace or in-
dications of any superiority, but are
indicative of the fact that China got
badly mauled, if I can use that ex-
pression, if not in the military sense,
_at least in the other sense of the
" word, on account of the aggression
that she commitied against India. It
is not we who are isolated,

Shri Nath Pai: She would commit
more aggression so that she would
be completely mauled.

Shri D. C. Sharma: I do not think
we stand in any way isolated at the
bar of world opinion,

Shri Nath Pai: Not at all.

Shri D. C. Sharma: But I do feel
that since China had done this in-
human, trecnerous thing and had
stood to lose all along the line, there-
fore, in order not to lose face, China
ordered the cease-fire,

My hon, triend said we should
build our country mulitarily end in-
dustrially. I think that is what our
Prime Minister has been saying a'l
these days, that is what all the mem-
bers of the Cabinet have been saying
all these days,

In reply to a question put on the
floor of the House the other day, it
was stated that we were building up
our defence potential to the highes:
possible extent.

Shri Nath Pai:
agree,

Tyagiji does not

Shri D, C. Sharma: Tyagiji and you
are exceptions, I cannot help it.

Shri Raghunath Singh (Varanasi):

Tyagiji is 3 member of the Congress
Party, he is not an exception.
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Shri D. C, Sharma: We are build-
ing our defence potential o the high-
vst point, and we are trymng to ia-
dusrialise our country as much as we
can, but more than this, 1 would say
that China has awakened the nation,
has drawn our attention to the great
danger with which we are surround-
ed, and the morale of the nation fs
much higher today than it was before
the Chinee aggression. The emer=
gency has percoated every  hamlet,
to cvery cottage, and every man and
womapn and boy and sirl, because I
find that boys and girls are now in
the NCC and ACC. All of them {feel
that urge for the retention of national
sovereignty and integrity, to which
my hon. friend made reference,

1 feel that our foreign policy is
based on certain immutable princi-
ples, but, in foriegn policy, as in
military policy, we have the grand
strategy, and we have also tactics. So
far as tactics are concerned, so far as
the decisions in this sector or that
sector are concerned, we do have
fresh appraisal, and we do try to
adjust ourselves to new  circumstan-
ces, but so far as the basic principles
ore concerned, I think they have been
adjudged by time, by the emergency,
and found to be quite good and quite
in the interestg of our country. I
think one of the great principles to
which my country is committed, and
which is the great contribution made
by our Prime Minister, is the princi-
pie of non-alignment,

We are living in a very disturbed
state of mind today. The whole world
is troubled by the division of so many
blocks. Formerlys we had only two
blocks. Formerly we had only two
and the Anglo-American bloc. But I
feel that g time will come when there
may not be two but four blocks.
Fran-e is thinking of having a block
of its own—not in terms of satellites
but of sovereign nations, France also
wants to have g revision of the old
concept of the balance of power, At
the same time China also wants to
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build up a number of satellite; not
only in Asia and Africa but in other
countries also. Therefore, the world
will be riven as under and divided

into four blocks in the near future.
I feel that when the world is  being
fragmented and sub.divided into sc

many different blocks which could
be militarily together, industrialiy
together, for g country like India the
policy of non alignment is the one
policy which ig not only a good policy
for it but also is a policy which could
bring peace and some little comfort
to those countries which have ac-
quired indepedence recently and
which have become sovereign recent-
ly. All those countries, I think, ate
torch bearers of non-alignment be-
cause they know that the creation of
these blocks means 5 lot of danger to
them  As time passes this policy
will gather greater and greater force
and will get more and more adherents,
After all people know that this policy
is not based on distancc or proximily
but’ it ig a policy which makes for
full sovereignty of a State, whatever
its population, per capita income,
military potential or industrial effi-
ciency. India has becn one of the
barbingers in this matter and as time
passes more and more peopie will
look upon this question with proper

perspective,

Another important problem is dis-
armament. Unless there is disarma-
ment, ther can never be peace in the
world. T am happy that seventeen
nations got together at Geneva and
the Indian delegate has given the
right kind of expression to our feel-
ings, not to our feelings only but of
all those countrieg which yearn for
peace. We want nuclear weapons {0
be frozen; there should not be any
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proliferation of nuclear weapons and
there should be some kind of limita-
tions in those matters which are con-
ducive to militant and warlike pro-
pensity in this world. When I look on
this problem, I find that in this mat-
ter there are some countries which
see eye to eye with us, other countries
are there which do not see eye to
eye with us, It ijs an urgent pro-
blem before mankind., Again, 1 hope
that the twg super-powers Russia
and America will come to some kind of
agreement about this problem of dis-
armament and that they will try tc
see that no country can transfer
nuclear weapong or weapon techno-
logy to another country, and that non-
nuclear powers do not try to manu-
facture, possess or receive these wea-
pons which are there. Af the same
time, I fee] that the plan submitted
by Mr. Gromyko has within it the
soeds of lasting prace for mankind.

Mr. Deputy-Speaker: The hoo.
Member will take more time, I sup-
pose,

Shri D. C. Sarma: Yes, Sir.

Some Hon, Members: Let him
conlinue.
Some Hon. Members: Tomorrow.

Mr, Deputy-Spcaker; He has got
five minutes more; he can continue
and finish,

Some Hon. Members: Tomorrow.

Mr. Deputy-Speaker: The House
stands adjourned till 11am. tomorrow

17.31 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, April
10, 1964|Chaitra 21, 1886 (Saka).
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